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LEGISLATIVE ASSEMBLY. 
F1'iday, 28th MMoh, 1980. 

The Assembly met in the Assembly Chamber of the Council House a\ 
Eleven of the Clock, Mr. President in the Ch~. 

MEMBER SWORN. 

Srljut Tarun Ram Phookun, M.L.A. (Assam Valley: NOD·Muham· 
madan). 

QUESTIONS AND ANSWERS. 

APPoIN'rKENT <;)1' MR. HARBER TO THE PuBLIO WOBltS DEPARTMENT, D~. 

838. *Kr. AbdUl Latif Sahib Jlaroolthi: Will Government be pleased to 
state the reasons for taking Mr. Harrer on deputation from, the Indian 
Stt>res Department as Chief SuperiIit~ndent of tlie ~e,EJht.ral Office" Public 
Works Department, Delhi ?Had he any experience of. Public Works De· 
partment work? When is the Delhi I>ublic W.orks Department ' going to 
revert him to his substantive' post in the Indian Stores, Department? 

"l'he BODOUl'able Sir Bllupe.udla HaUL Kitra: Mr. Harrer W8S seleoted 
for the appointment as he was considered to be suitable for the work to 
be done in it. He had no experience of Public Works Department work, 
but had experience in the administrative office of the Indian Stores De· 
partment. No decision has yet been taken regarding his reversion to his 
substantive post. . 

PAY AND ALLOWANOES 01' OVERSEER POSTMEN. 

839. *][r. Abdul Latif Salllb J'arookhl: (a) Wil'l Government be 
pleased to state in how many circles in India and in which offices the 
system of delivery of insured articles by a specia.l delivery staff of over· 
seer postmen was introduced? 

(b) What duty allowance was paid to them for the special duty prior 
to the last revision in each of the said offices? . 

(0) To what rank were these overseers raised when the duty a.llowa.nce 
was disallowed under the said revision? 

(d) Is it a fact that Mad,ras was the second office where the above 
system of special delivery staff of overseers was introduced, and if so. 
was it on the ,Jines on which it was introduced ip the first instance? 

(e) If it is so., will GOV&rn:meDt ,be pleased to state whether the 
overseers of special delivery staff at Rangoon were promoted to the grade 
of Rs. 7()..;....4-110 or continued to be paid 1Ibe duty allowarl~' in the 
tevision granted subsequent to the'introduotion Of the system? 

( 2571 ) 'A 



2572 LEGISLATIV'E ASSElIBLY. [28TH MAR. 1980. 

(f) Will Government be pleased to state whetdler the overseer postmen 
()f special delivery ,tail at the Madras, GeJ;leral P08tOftiCP., were similarly 
raised to the grade of Rs. 40-5-90 in view of the disallowance of the 
duty allowance in bhe re:vi:aion sanctioned in 19'J8? 

(g) Will Government be pleased to state how the delivery of the 
msured articles of the value of above Rs. 250 and up to Rs. 8,000 W88 
~ eoted ~ore the introduction of the new system? 

(h) If it is a faet thM 8\lch inaured artioles. were deli~ered e ore by. 
the selection grade sub-postmasters of the Madras City offices, vis., 
G. P.O., Sow Carpet Flower Bazaar, High Court Buildings, Broadway, 
Mannaday are not the Overseers of the special delivery staff DOW doing 
the work done by the sub ... pbIridl&steri? . 

. (i) Do Government propose to treat the 12 overseers of the :Madras 
City in the saine way as the overseers of the said special delivery std 
at Rangoon? . 

1Ir. B. A. 8&1D1: The information required by the Honourable Mem-
ber is being collected Mld will be furnished to him in due course. 

P.iTmON"l'() '1'HE VICftOV FROM PEASANTS AND MERCHANTS or PrS..lGAN, 
AnD&' 

840. *Jlaulvt Jlnhammt4 'raku: (a) Is it a. fact that a petition 
signed bytDOJ'e than 400 peasants and merchants of the Pisagan Istimarari 
area in the district of Ajmer has been presented to H. E. the ViOOl'oy 
at Ajmer complaining against the e¥ancement of land-revenue. tuizig 
()f Cl8ttle and e~andi e and i1Il-treatment by the Raja Sahib of Pisagan 
and Mr. P. B. Jbshi, Assilta1tt SuperibtJendettt of EduoatiOn itl Ajmer-
MeHta.ra? 

(b) 1a it allo 8 fact that the grievances stated m the above petition 
w:e of a fairly long standing? 
(c) Is it a faot that the peasants and merchants of Pisagan made 

seores of applications to the district authorities on the subject and that 
for some reasons or others many of these applications were simply filed 
without any aetion being taken on t.hem? 

(d) H so, are Government prepa.\'ed to consider the advisabUity of 
' p~intin  some special officer to inquire into the nature and oauses of 
those grievances of the peasants and merchants and redress them amioably 
and effeetiV'ely? 

(e) Are o ern en~ aware thl1t a threat has been held out by the Raja 
Sahib of Pisagan anti Mr. P. B. Joshi, Assistant Superintendent of Educa-
tiOlI to the effect that, for the impertinence of making the said petition to 
H. E. the Viceroy, a score of leading men from amongst the signatories 
of that petition will be ~terned from their hearihs and homes., and 
their lands and their properties will be confiscated? If 80, how far doel 
thill threat bear any trnt,h in it Rnd have the district authoritielil of Ajmer 
fitly such propose.ts or idea put forth before them 1 

(f) . Will Governmabt be pleased to place' the said petitioil of the 
peasants and merchants of Piaagan to 'H .. E. the Vioeroy bn the table of 
this Assembly? 



QUB8TION8 AND ANSWERS. 

Sir J'raDk Boyce: With your permission, Sir, I shall deal with ques-
tions Nos. 840 to 842 together. The information is being obtained and 
will be supplied to the HODourable Member on receipt . 

• aulvl auhamJilad Yakab: Are Government aware·· that the Treasury 
Benches have made it a practice that, in order to evade giving answers 
to questions of Honourable Members, they say that the information is 
being olle ~ed and will be supplied to the Honourable Member in due 
course? 

JIr. Pruklent: Order, order. The Honourable Member is not entitled 
to attribute motives. 

ENHANCEMENT OF LAND REVJilNUE IN PISAGAN. 

1841. *lIaulvl lIuhammad Yakub: «(l) Is it It fact that, under the 
Ajmer Land Revenue RegulationR and the Standing Orders of the Govern-
ment, the Raja Sahib of Pisagan is not empowered to enhance the revenue 
uE'yond the limits specified by the Regulations, viz., RB. • per bighs for 
chahi and annas four per bigha for barani without the sanction of the LaM! 
Government, and that the Raja Sahib of Pisagan is charging in some cases 
Rs· 10 per bigha for chahi and Re. 1 per bighn for barani lands without 
having obtained the requisite sanction from the Local Government? 

(b) Are Government aware that, in a ROOkar iSl!lUed by Colonel Dixon, 
nnd published in the Ajmer RegUlations. M. to P, t,he Governor General in 
CouDcil has FIRDctioncd the abolition of certain C«.'8se8 in Ajmer.Mei'Wara, 
and that the Governor General in Counoil bas not withdrawn or cancelled 
that sanction which is still in force? 

(0) Is it & fact th&t the Raja Sahib of Pi.agm is compelliDgthe 
raiyats (ryots) to pay him the cesses prohibited by the above Robkar and 
the pattas granted by him include the conditions 8S to payment of the 
-said prohibited !lesses? 

(d) Will Government please state what cesses the Raja Sahib of 
Pi sagan is recovering from his ryots? 

ENHA.MobENT OF LAND REVENUE IN PISAOO. 

t8i2. *JI&111vt Muhammad Yab.,: (4) Will Government please state 
if the Raja Sahib, Pisagan, compels his ryots to pay a land revenue even 
~ er and above what is stipulated in the patta granted by him and that 
Gangaram, . son of Hukma, holding patta No. 281 for Samvats 1981. to 
1985 und Madho, son of Rama, holding patta No. 428 for Samvats 1982 
-to 1986 are instances of persons from whom the Raja Sahib has recovered 
revenue in excess of the terms of their pattas? 

(b) Are GoVernment; aware that criminal proceedings were also 
instituted on behalf ot the Raja Sa.bib against the ryots to enforce land-
revenue and this attempt ·of the Raja Bahib was only oheoked by the 
order of the Additional District Magistrate, dated. the .. 5th September, 
1929, in crimina1 proceeding; under section 144 C. P. C. and. the order 
of the Judicial Commissioner, . dated the 23rd January, 1980 in criminal 
revision No. 42 of 1929? 

tFor imswer to this question, 8ee all8Werto· question No. 840. 
A 2 
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INTBRVENTION 011' MR. P. B. JOSHI, AssISTANT SUP:mRmTENDIINT OF 
EDUOATION, .AJ'MIIR-MEBWARA. IN THE LAND RBVENUE DISPUTES 

OF THE RAJA &am OJ' PISA.GAli. 
843. *JlaUlvl Muhammad Ya.kUb: (4) Is it & lact that the son of the 

Raja Sahib of Pisagan has been a ward of Mr. P. B. Joshi, Assistant 
Superintendent of Education, who aCted both as the boy's guardian and 
private tutor? If so, is this conduct of Mr. P. B. Joshi against the rules-
of Eduoation Department? 

.  . (b) Is it a fact that Mr. P. B. Joshi, A.S.E., in Ajmer-Merwara fre-
quently visitR Pisagan and stays with the said Raja. Sahib'ofPisaga.n? 
(c) Will Government please state for how many visits to Pisagan,. 

or tours including visits to Pisagan in the official capacity, has Mr. Joshi 
cha.rged travelling a.llowances from the Government during the last three 
years, i.e., 1927, 1928 and 1929? 
(d) Will Government please state how many inspection notes does the 

ipspection note-book of the Pisagan primary Qnd middle (secondary) schools-
contain in the hand-writing of Mr. P. B. Joshi during the lBit three yea.rs,. 
i.e., 1927, 1928 and 1929? 

(6) Are Government aware of the uomplaint of the peasants and mer-
chants of Pisagan about Mi'. P. B. ,J06hi's interference on behalf of the-
Raja Sahib in the land-revenue disputes and harassing and ill-treating 
them, and do Government propose to take steps iIll order to prevent 
this officer of the Education Department from interfering with such 
matters? 

Sir !'rank lIoyee: The infonnation asked for is Deing colleoted and will 
be supplied to the Honourable Member in due course. 

M&ulvl Muhammad Yakub: Will the Honourable Member plMe the 
information on the table of the House so that it may come on the records-
of the Assembly Debates? 

Sir !'rank Noyce: I hardly think, Sir, that the informa.tion in regard 
to such a. personal matter is of sufficient importance to lay on the ta.ble-
of the House. 

][aulvt Muhammad Yakub: ~ Government aware that the object 
of the Honourable Members of putting questions on the floor of the House 
is frustrated if the answers do not appear on the reoords of the Assembly? 
What action, if any, do Government propose to take in this matter? 

The HoDOurabie Sir Bhupendra l'ath IIltra: It does not necessarily 
follow that tbe Honourable Member's right is in any way interfered with. 
The Honourable Member has asked for certain infonnation and that in-
formation will be supplied to him. Aocording to the practice that has 
been established, a copy of the answer will also be placed in the Library 
of the House, 80 that any other Member who is interested in the matter 
will have access to the information. To the best of my knowledge this' 
very practice is not unusual in the House of Commons. 

Kaulv1 Muhammad 71kub: Are Government aware tnat the informa-
tion that is sought for by the Members on the floor of the House is not 
for their personal use, but the questions rela.te to questions of public im-
portanoe and the pUblio in general is interested in. theBDBwefB which the-
Government Members give on tlie floor of the RouBe? 
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The Honourable Sir BhuptDdra .ath JDva: That, Sir, is· it. mattei of 
opinion. 

Jlaulvt lIubammad Yakub: Does it follow, then, that Government 
do not take any heed of the opinion of the Honourable Membel'B in this 
House? 

The Honourable Sir Bhupendra .ath Jlltra: As the Honoura.ble the 
President said on a previous occasion, if there is any genera.l ee ~ in 
the House on the subject, the House has other means of giving esprelsion 
to that feeling. 

Jlaulvi Jluh&lDDlad Yakub: Are Government prepared to follow th~ 
dictum of the Honourable the President on all occasions and in respect to 
all questions? . 

The Honourable Sll' Bhupendra .ath Kitra: Sir, I prefer not to 
answer that question. 

RECRUITMENT FBOM THE PROVINOES FOR SERVICES UNDER THE CENTRAL 

GOVERNMENT. 

844:. *JIr. Gaya Pruad Singh: (a) With reference to the reply given to 
starred question No. 556 on the 12th March, 1980, ha.ve Government 
taken into consideration the claims of all Provinces for recruitment for 
services under the Central Government, under the terms of tlie Resolu-
tion passed by the Assembly on the 10th March, 1928, in which it is 
stated that "claims of all communities, and Provinces II a.l:e to be con-
sidered? . 

(b) If so, will Government kindly state the number of Biharees and 
·Oriyas employed in the different Departments of the Government of 
Indio. in 1924, and now? 

1Ir. O. W. GWYDDe: (a) and (b). Recruitment to the all-India. Services 
and to the Departments of the Government of India. is now made by 
means of competitive examinations held by the Public Service Commission, 
which are open to candidates from all provinces. No special measures 
have been taken to secure provincial representation (except as regards 
Bunna) in the all·India Services, or in the services under the Central 
Govemmen.t. 

JIr. Gaya Pruad Singh: Is it not a fact that, in answer to question 
No. 556 on the 12th March, the Honourable the Home Member replied that 
effect had been given to the Resolution which was quoted in that connec-
tion? May I know in wha.t way effect has been given to· the Resolution, 
so far as the representation of provinces on the publio seryioes under the 
-Government is concerned? 

JIr. O. W. GWJDDe: I do not think that the Government of India have 
·even accepted the principle that provinces should receive special and pro-
portionate representation. They have agreed to theprinoip1e tb.at the 
various communities should have due representation. . 

'llr. Gaya Pruad BlD&h: May I t.ake it, then,. that the HQnourable 
Member repudiates the answer that was formerly given by the lIome 
Member on the 12th March? 
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.,. O. W. GWJDIlI: o.~w. 

Ill. B. Du: May I suggest to the Honourable Member that, in the-
case of 8 pfovince like· Bihar and Orissa, which is aot repre,ented .~the 
Secretariat of the Govel'llment of India, tlie Government of India may' 
ask the Provincial Government to recruit a. certain number of men on 
th~ir ~hal , or they may ask the LQc.al Government to hold examinations 
on their behs1f in Patns? . 

~. O. ". QW)'U8: The Honourable Member is I think making a 
suggestion. In any case I must ask for notice of that questioD.. 

EXAMINATION FOB TIlE GOVElLNllENT OF INDIA. SECRETARIAT A.ND ATTA-ORED 
OFFICES. 

84.',) .• )[r. Abdul Lat1f Sahib J'arookhi (on behalf of Maulvi Sa,yyid 
Murtuz8 Saheb Bahadur): (a) Will Government plt;asc state the nature of 
the examination held in November last for the staff of the Government of 
India Secretariat and its Attached Offices? 

(b) What is the total number of successful candidates in the 1st and 2ncf 
Divisions, separately? 

(0) What are their academical qualifications or other educational attain-
ments? .. 

(d} JiIow many of the candidates failed and what are their aCMemical 
qua1iDcatioDs? 
(e) Bow maay of theauccessful candidates are Muslims? 

Mr. O. W. Gwynne: (a) The examination was a qualifying one for 
departmental candidates. . 

(b) 17 and 29. 
(c) and (d). The total number of candidates who appeared is 461. I 

am not in possession of information as to the educational qualifications. 
of the candidates who sat for the examination. 

(e) 14. 

~l' i E  0, MUSLIMS TO TJlE OFFICE OF THE IMPElWL CoUNOIL OJ'-
AGRIOULTURAL RESII.-,BOII. 

846. ·Kr. Abdnl Lat1f Sahib J'arookhi (on behalf of Mauh:i Sayyid 
Murtuza Sabeb Bahadur): (q) Will Government please sta.te the t.otal 
strEngth of the superior establishment of the offioe of the Imperial Council' 
uf Agricultural Research? 
(b) How many of these are Muslims? 

(0) Have Government considered the desirability of taking a larger 
number of Muslims when the question of further recruitment of the staff" 
101: the office of the said Council comes up, in order toiJacl"8.88e th. re-
pr~'atioa of Muslims? 

Sir !'rank 11'oyct: (a) 18. 
" (b) 5. 
(f) The i ~re~  I have mentioned, show tha u li ~e atreadySde-

quately represented on the staff of the Council,· . 



QUESTIONS Al<o"D 4NSWBRS. 25.7'7. 

~I  or MUSLIKS IN TlUl·CoUEBCE AND FnU,NOE DJlPABT!4JaNT'l 

847. "Mr. Abdul LaW Sahtb J'arooW (on behalf of Maulvi Sayyid 
Murtuza Saheb Bahadur): (a) Will Government please state the total 
number of (1) Superintendents, (2.) Assistants, {S) s4ilCond division cte.:ks. 
and (4) third division olerks on the permanent establishment of the COOl-
merce and the Finance Departments of the Government of India. !Sacre-
1iBPiBt? 
(b) How many of them ~ Muslims in eaoh of the above gradea? 

The Honourable Sir Georae BalD)': (a) and (b). A statement is laid on 
the table. 

Beaume'" ,huwing ehe "utMer oJ MwUfM in eM.pwmanem ulabli,hmenU oJ eM Commerce 
(lnd eAt Finance Depanmene,_ 

Commeree Departmeat • Finaace Department. 

. ---
Total ~o. No. of Total No. No. of 

~ ~li It

--_ .. _-

(1) eu~tendent  . 3 .. 6 1 

(2) Assistants . . 18 ~ 33 6 

(3) Seoou.4 Diw.ioa olerlu . 22 4- 811 , 
(4) Third. Divie.(oD Qlerks . • 2 8 • 
H .11"1 lin I I III • 1'1 I~ " I II .. ,, I III "'111' I  I II III 

r~ I ~ OJ' ' I ~ ~ I'l'JlD fOB, GOVJlIUOlUT J'~JlS. 

848. ·1Ir. Abdul LaW Sahib I'arookhi (on behalf of Maulvi Sayyici 
Murtuza Sabeb Baha.dur): What steps, if any, have o er~.t ilaken 
to secure la...ger proportion of Muslims since libJl orders to remove com· 
munal ipeq\lalities w~re promulgated in t926? 

Kr. O. W. GW)'I1Jle: Annual returns ba.ve been. p .. elcribed whicQ ellable 
,tl1e pIQgress mads to be watched and in.structions t.o \;Ie iS$ued. in cases 
where they appear to be called for. 

APPOINTMENT O!' MUSLIMS ON THE Mn.r.rABY ~S  AUDIT DE J. 'E~. 

849 ...... Abc1Ul l;.&t1f Sahib ratOOw (on bE-half of Maulvl Sayyid 
l~urtl a 8.aheb na.ha4ur): (q) Will Governn;lent please state the number 
of Ctppointments of Assistant A,ccounts OfljcerH. Subordinate Accounts 
e~ ~ ount~t  and olerlts in the Military Test Audit Department 
and the number Qf MusHms employed in each grade' . 
. .@ Is it a. faot that J;lot ·s single Mualin;l. is elllployeli in ~ad ue rt t 
office of the Director of Army Audit? 

(0) Will GoverntDeJ;lt plealte state w~t er ~ a.Uempt w"." .ur ~de 
hi the Di~~ t r Q( ~  A1,ldit to secure the ser'Vloes of ual~ed S. A. B. 
p~ e t li~, from t\J,e Military Acoounts Department ~ 
·(d) Will o ~ t plt:a .. stfote. whethet" it is , fact that the :Military 

Teat Audit D.,artment WI¥! fermed after the issue of the ltoml Department 
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Memo. of-.July, 1921S, l'egardin, the representation· of minorities in the 
Bervices? Is it a fact that these instructions hue been ignored in this 
Jl)epartment? 

The Honourable SIr Gecqe Sch11lter: (a) (i). Assistant Audit Officers, 
four, ,of whom one is a Muslim. 

(ii) Accountants in the Subordinate Accounts Seryice, 80 i no Musllm. 
No Muslim has qualified aSiYet for promotion to the Subordinate 

Aocounts Service. 
(iii) Clerks, 81, of whom 6 are Muslims. Two other posts were oitered 

to two Muslim candidates. The oBers were refused. 
(iv) Typists, 5, no Muslim. An oBer made to a Muslim candidate was 

refused. . 

(b) Yes. 

«l) The reoognised practice is not to recruit accountants and auditors 
for this Department from the Military Accounts Department, and this 
practice is one which it is desirable to continue. 
In 1926 when qualified clerks were not ava.ilable in the Department for 

promotion to fill a vaoancy in the E'ubordinate Accounts Service, the 
Military Accountant General was requested to recommend a clerk of the 
Military Accounts Department, who had passed the Subordinate Accounts 
Service Examination (Military), obtaining 60 per cent. of the total marks 
in the aggregate, for the post of an Accountant in this Department. 
A Sikh was recommended and employed. 

(d) The Military Test Audit Department came into existence on the 1st 
March, 1925, before the issue of the Home Department Memorandum 
No. F./176/25-Ests., dated the 5th February, 1926, or before any other 
instructions issued regarding the representation of minoritiell in Government 
service. In filling up vacancies, the instructions have in the recent past 
not been ignored. . 
Kr. ADw&r-111-AlIm: Will the Honourable Member kindly tell us how 

promotions to the Subordinate Accounts Service are given effect to? 
The HODourable Sir Gecqe Schaater: I am afraid I am not quite clear 

about the purport of the question. ' 
Kr. Anwar-ul-AslJD: The purport is this. The Honourable Member 

just now said tha.t promotions to the Subordinate Accounts Service are 
made on a certain basis. What is that basis? 
The Honourable Sir George Schuter: I am afraid 1, cannot give the 

lIonourable Member any further details now. But if he will tell me 
exactly what he wants, I would like to take an opportunity to inquire into 
the question and give him detailed information. 
Dr. A. Buhr&W&rd1: The Honourable Member has just DOW said that 

several appointments were offered to Muslim candidates but were re u ~. 
Will the Honourable Member please state the reasons of such refusal If 
he is aware of them. 
The Honourable Sir CJecqe Schuster: I have not had time personally 

to inquire into this question at the present moment. 13ut I have already 
stated in this House that I propose to take up this question as soon al 
the SessiOn is over, and I agree with the Honourable Member, who has 
just put the supplementary question, that when we are told that a post 
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was offered and refused, I personally want to know exactly what happened 
a.nd why it was. I want to go into all theee ca,esand coacluoia. detailed 
~ a ination. 

APPOINTMENT 01' MusLI¥s IN THE MILITARY AOOOUNTS DJeP£BTJlENT. 

850. -Mr. Abdul LaW Sahib I'lIOOkhi (on behalf of Maulvi Sayyid 
Murtuza Saheb Bahadur): (a) Will Government plea.se state ~he number 
of appointmente of S. A. S. (gazetted) Aocountants and clerks in the 
Milita.ry Accounts Depa.rtment? What number of these appointment6 is 
held by Hindus, Europeans, Anglo-Indians and Muslims, respectively, in 
each grade? 

(b) Will Government please state whether they have considered or pro-
pose to consider the desirability of changing the present system of promotion 
with a view to secme effective representa.tion of minorities in the higher 
grades ·of the services in the Military Accounts Department? 

The HODourable Sir George Schuster: (a) A statement is placed on·the 
table. 
(b) The promotions to the subordinate Gazetted andSuhordinate 

Accounts Services, to which, I presume, the Honourable Member refers, 
are regulated by considerations of seniorit.y and merit.··. With a view both 
to efficiency in the service and justice to individuals these must ontin~ 

to be the main considerations. 

Statemem .howlng ,116 authoriAed number oj appointment. oj Deputy AuUta'" OOnlf'olltll't, 
~oou ,anu arad c7Mk. in 'he MiUtary Aocounu Department arad 1M number Mid by 
.~ oj different commtmitie. on 31. ~, 1919. 

I 
Number of 1pointments 

bel by 

I Number 
mllDberl of the Vari.OUI oOtllDlUDities. 

Grade. 810110· 

Hindus. I ~Ii . 
Remarlu. 

tioned. Europea.Dl 
. and Other 
~lo  oommUDi· 

I 
IndiPI tie •• 
(a). 

-_····.··-0 .. ·· 

Deputy Alailt· 
eDt ControU .. (0) IDformation 
{Gautted). 90 54 8 20 18 in reapeot of 

European. an4 
Anglo.lncliau 
baa noti • .IMen 
lumfahe4ap." 

I 
rately, .. i'_ 
DOt avail.ble. 

AOOOUDtante 467 888 23' 32 29 

,JerJu . 8;'738 8,019 818 82 131 (11) Ie perma 
(6) ~t appoint-

a.nta. ...." 
ftCaDt OIl 8la' 
De .• eID b. r, 
19!9. 
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It.JqUISITlQN OF VlL,I ..... E~ TO GUARD THE :RAILWAY LINB, 

MI. ; • __ 'l'hakuJ Bu Bb&rp .. : (a) Is it a fact that the MaBaget 
of Tyajabhumi Bent a telegram to the Secretary to HiB ExoeUfIllcy the-
Viceroy representing that peasants from villages were forced to guard 
the railway line for 12 hours in "egar while ms Excellency's special train 
passed tbat way ia August last? 

(&) Was a letter sellt by one Mr. Vaijnath Ma.b.odya, Manager of 
~ata hu i,to the Commissioner, Bajputan& and ~erwara on the 5th 
AugUit 1929 complaining of begar being taken on the night of the 4th 
August 1929 from the inhabitants of Hatundi (Ajmer) for guarding thEt 
railway line for 12 hours? 

(0) Were copies of the sta.tements of the pea.sants together with .. 
copy of the telegram referred to above also sent along with the letter? 

(d) Was any reply given by the Commissioner to that letter, and if 80, 
w1latl' 

(6) Were aoy inquiries made in this connection? If so, with what 
resq}t?' 

JII' ••• B ••• weU: (Il) Govemment have no information. 

(b) and (c). A letter was received from 0J;\e ~idar, who qescribed 
himself as Manager of Tyajabhumi. NQ copies of any statements were en· 
closed, but e. copy of a telegram was sent. 

(d) and (e). No reply was given by the Commisaioner. ~l .e ma.ttof w. 
under the consideration of the Government of lndie. about that time ud. 
they issued orders in October last, directing that reasonable pa.yment 
should be made for all labour e~lo ed to guard railways during Viceregal 
tours. Effect has siace been gi,ven to these orders. 

DELA.Y OF A. PA.SSENGER TlLA.IN AT REW:ABI. 

862. ·PancU\ ftakur D. Bharla .. : (a) Is it a fact that on the· 
occasion of the receJ;lt tour of His Excellency the Viceroy from Delhi to 
Ajmer the passenger train starting from Delhi at about 5 P.M. and reach· 
iJlg Rewari at about 8 P.M:. was held up for about 3 hoUl'S in the yard 
at Rewari? 
("') Were. the windows of the carriages on both sides closeQ" a.ud tbe 

p&sseagers within the compartments not allowed to leave who had to 
go. without food and drink? 

~ ••• A. L. PIIIODa: Government have received no· information 
to this efJect, but a copv of the question is being sent to the Agent of 
the Bombay, Baroda: and Central India Railway, and I will communica.te-
with the Honourable Member later. 

PAYlIlENT 'f0 VILLAGERS FOB GUARDING THE RAILWAY l-INE: 

853. ·Pandit 'l'hakur Du Bbartava: (a) Is it a fact that eight annas 
per he~  ,,&S paid to men who were made to stand and guard the line-
ftom Defbl to Ajmer on the occasion of the recent tour of Hie Excellency 
the Viceroy? 
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(b) What amount of money was spent in connection with this tour 
and how much out oithe same was paid to persons who guarded the line? 
Co) Under what head has the amount 80 paid been charged? 
111'. O. W. Gwynne: (a) Instructions were issued last October that all 

labour employed in connection with Viceregal tours shOuld be paid at 
reasonable· rates. I am not aware at what rates the men referred to (if 
employed) were paid but am making inquiries nnd will communieate the 
result to the Honourable Member in due course. 

(b) and (c). The expenditure on account of persons employed to guard 
the line wow.d not he met out of the Tour Expenditure of His Exoellency 
but mm heads con,tJOlled by the Chief Commissioners of Delhi and A,jmer-
Merwara and in provinoes from provincial budget heads. I am ascertain. 
ing the exact beads to which the cost has been debited in Delhi and Ajmer-
Merwara. 

NON-MUSLIM CL'EBKS APPOIli'l'lIlD IN TIIIl NoM'll WZS'l FBONTIE. PRoVINOE • 

. 854 .~. Anwar-ul-Allm: 1. With reference to the reply given by 
Government to questions Nos. 458 and 464 asked by Mr. Muhammad 
Ismail Khan on the 12th September, 1929, will Government be pleased  to 
.t_te if: 

~  the following .~ate ent I!Ihows oorrectly the number of olerical 
appoint ~nta whioh the non-Muslims aDd DOn-residents have 
monopolized in the North West Frontier Provinoe : 

Tetal Itreopll Rum_ 
Name at 0_ or Diltriot. Qf of 

8ItablilbmeGt. ·MUIlimI, 

Chief Commiaioner'. Olloe .. .8 20 

Judicial Commisllioner's 01Boe 16 7 

.Btrnnae COIBIIliISiOner'lI omoe 87 13 

Irri$atioD 8eoretary'll 01Boe 162 87 

P_"wu Municipal Oftloa U 2 

Forest Department J8 6 

B.-ra Distriot, a8 to 

B.nnQ Diamot .. 70 III 

(b) higher paid clerical appointments in the clerical service in that 
Ptovinoe numbering 84 have almost all been monopolized by 
tbe non-Muslims and DOD.-resideats; and 

(0) tbe masses of unemployed eduoated Muslims of Peshawar 8ub-
mitted a representation to the Honourable the Chief Com-
Dili i~ne , Nortb West Frontier Provinoe, through the Muslim 
~ o l.atlon,. Peshawar, on the 16th August, 1925, requestinl" 
the discontInuance of recruitment of nOll-Muslim. ~d non-
residents in clerical establishments in the Province? 
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2. If answers to the above questions be in the affirmative, will Govern-
ment be pleased to state what action was taken by the Local AdminiftratiOn 
in the matter? 

, " Mr. It B. BoweU: 1. (a) and (b). The statements are being verified 
and the result will be communicated to the Honourable Member in due 
course. 

(0) Certain Muslims presented a petition on the subject through the 
Muslim Association, Peshawar, on the 18th August, 1925. 

2. The object of the Local Administration has been to adjust the pro-
portion of clerica.l appointments between the communities with due rega.rd 
to the claims of the majority community, educational qualiticatioJ19, and 
efficiency. ' , 

Mr. Anwar-ul-AlIm: Will Ithe Honourable Member kindly tell UB, 
for the purpose of recruitment, which are the majority and which are the 
minority communities in the North-West Frontier Province? 

1Ir. :I: B.BoweU: I am not quite clear as to what the Honourable 
Member means. 

Mr. Anwar-ul-Allm: Will the Honourable Member kindly tell us wha.t 
the idea of Government is as regards the majority and minority communi-
ties, so far 8S recruitment to this Department !s concerned in the North 
West Frontier Provinoe? 

Mr .... B. Howell: If the Honourable Member melmS, which is the 
majority oommunity on the basis of population, it is a matter of common 
knowledge that Mussalmans are in a very large majority in the North' 
West Frontier Province. 

APPoINTMENT OF NON-MUSLIMS IN THE NORTH WEST FBONTIE.B PBovmOB. 

855. "'Mr. Anwar-uI-Altm: 1. Are Government aware that com-
munal representation in Government service had been fixed by the following 
Local Governments: 

(a) the Government of Bombay Presidency, ."ids their Standing 
Order No. 1\-84, dated the 19th February, 1925, requiring the 
recruitment of 50 per cent. Muslims in Sind, etc.: 

(b) the Punjab Government, vide their Standing Orders requiring 
recruitment of no less than 80 per cent. Muslims in the 
ministerial appointments in the Punjab and not more than 70 
per, cent. by anyone class in that Province; and 

(0) the Madras Government, ."ide the Revenue Board Standing 
Ol'der No. 128 (2), G. O. No. 618, dated the 16th September, 
1921, G. O. No. 658, dated the 15th August, 1922 and No. ~l, 
dat.ed the 21st July, 1928, fixing distribution of appointments 
among several castes? 

2. If the 8D$Wel'S to part 1 be in the affirmative, will Government be 
pleased to stat,e what special reasons necessitated departure 80 far adoplJed 
by the North West Frontier Province from t,he policy followed by other 
Loml Governments? 
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. 8. WUI Government be pleased to state if the roon,Mtm«llltoi Muslims 
is being made at present in all civil offices in that Provinceoli any' authOriz· 
ed principle or is it left to the discretion o~ the heads of Departments? 

4. (a) Will Government be pleased to state if it iS8 fact that the Honour· 
able the Chief Commissioner, North West Frontier Province fixed a few 
years ago, 33 per cent. recruitment of non.Muslims in the Police Depart· 
ment of the Province? 

(b) If so, will Government be pleased to state the special reasons which 
necessitated the fixation of this percentage and the principle on which it 
was base4? 

Mr. •• B. Howell: 1. The Major Local Governments have power to 
regulate such matters in regard to services under their control and some of 
them have issued instructions on the subject. No precise information II, 
however readily available as to the nature of those instructions or the 
local considerations on which they are based. ' 

,2. There has hitherto been no jointly concerted policy for the whole of 
India from which the orth~ e t Frontier Province could be said to have 
departed~ 

3. No precise proportion has been fixed, but every consideration is paid 
to the claims of eduoated Muhammadans. 

4. (a) No, Sir. 

(b) Does not arise. 

COMPOSITION OF THE MUNICIPAL COMllll'l'TEII OF PES!U.WAR CITy. 

856. *Kr. Anwar-ul·.bim: (a) Will Government be pleased to state 
whether the follOWing elected and nominated seats have lately been allotted 
t? the M.embers of the Municipe.l Committee of Peshawar City on a populI.!.' 
t}()n basIs: 

EIecIf4. 

(i) Muslims /I 

1 (U) Hindue 2 
ToI'" OompoftUcm. 

(iii) Sikha 

I MuaUma 8 
NomintlUd. 

" r Blndua 

" (0) MUllliml 3 

I Sikhs ... 3 
(b) BiJl!iu 2 

ToW 15 
(0) Sikh_ 

~J Total 111 

, (0) 11 answer to part (a) be in' the affirmativ8,will GOTel'DDl8nt b. 
pleased, to state' on what consideramoa the above seat. have been .u1pe4 
in both cu.? 
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Sir truk .0JeI: (a) and (b). The preBent composition of the Munici-
pal Committee of Pesbe.wat is as follow.: 

(a) MualimI 

(/I) Hindu. 

(e) Sikba 

BZecltd. 

NomiMWl. 

5 I 
2 

1 
9 

Hindul 
(a) Mualima 

(b) BiDclua 

(0) Sikhs 

Sltha .., 

Total Ie 
Total 

In assigning seata to the different communities, account has beeD taken 
not only of population but also of voting strength and taxable capacit)-. 

PBEPONDEBANOE OF ONE CoJl'Ht1NlTY IN OEBTAm SERVICES. 

857. *JIr. Anwar-ul-.AabD: Will Government be pleased to state 
bow they reconcile the difference in the policies adop~d by: 

(a) the Local Governments in India, 

(b) the Railway Administration in India, 

(c) the Posts and Telegraph Departmel1tB in Indiu, and 

(d) the subordinate Military Departments in India, 

and definitely state whether any, and if so, what, practical steps have been 
ordered by Government of India to be taken by the Departments con-
-cemed to prevent the existing enonnous preponderance of members of one 
dOllS or community in Government service specially, in the provinces in 
which a community is 11 majority one, and has not so far been succelSful to 
fi.ecure' its due share in provincial, civil, military, postal, and other ser-
vices, as is the case at present in the North West Frontier Province? 

Mr. O. W. GwyDDe: (1I) The mnjor Local Governments have power to 
regulate Ruch mRtters in regard to services under their control, and some 
of them have issued instructions on the subject. But I have no precise 
and recent infonnation as to the nature of such instructions or the con-
siderations on which they are based. 

(II), (c) and (d). The Honourable Member no doubt has in mind ser-
vices under the Government of India and locally recruited. I am not 
RWRre thnt the nRsumption of fact contained in his question is correct. 
:Bout I rosy infonn him in regam to these services that the operation of 
1l'hfl: genera.l orders for the prevention of the' ,preponde1'aDce of 811y ODe 
class or community is under examination. 
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AnOINhIENT OF MtTSLIlIrI8 IN THE OFl!'ICE OF THE DmECTOB GENElU.L O. 
POSTS AND TELEGRAPHS. 

858. *Xr. Mwar-1I1-A11m: (a) Will Government be pleased to state: 

(i) the present number of Assistant Directors Generllol (acting and 
, permanent hands to be shown separately) working in the Oftice 

of the Director General of Posts and Telegraphs in India; and 

(ii) the number of Hindus and Muslims holding the twenty selection 
grade appointments ranging in paYiI {rom Rs. 800 to 750 in the 
l:Iame office? 

(b) In case the Muslims are under-represented in the service or are 
conspicuous by their total absence, will Government be pleased to state what 
measures they propose to adopt to inoreasethe representation of the 
Muslim community? ' '<\: 

TIle BGaluable Sir Blulpeadra Bath Jllka: (a) (i). Of the seven 
appointmentR li>f Assistant Directors General, three are at present held by 
permanent offioers and four by officiating officera. 

(ii) The number of selection grade appointments in the office of the 
Director General, PORts and Telegraphs, with pay ranging between Rs. 800 
and TIs. 750 is 18. One of these appointments is ~ nt at present. 16 
of these are heM by Hindus and none by Muslimll. 

(d) The appointments of Assistant Director General Ilre made by selec-
,tion. The petn'lanent appointments being made on the recommendatioll 
of the Public Service  Commission. Last year an acting appointment was 
given to a Mussalman Superintendent of Post Office who had obtained the 
requisite seniority, but he was found by the Director General to be wholly 
unsuited for the work. As regards the other appointments, they, are filled 
b:v promotion of qualified officials in the lower ranks irrespective of the 
communities to which they may belong. As hilS been frequently stated, 
pr()mofion from It lower to a higherjlll'ade in the Department or in any 
ot,hpr branch of public service is determined by seniority Rnd efficiency. 
'"The due representation of minority communities if! secured by the reserva-
-tion of vacn.ncies occurring in such post,s as are filled by direct tecruitment. 

N'awab 111' 8ahibaada Abdul Qalyum: When appointments are made,' nre 
the recommendations of the Public Service Commission fully fonowed or 
h8<;1 the officer in charge of making appointments the right to exerciHe his 
dis"l'etion in selec·ting men from among those recommended by the Public 
Service Commission? 

'l'he Honourable Sir Bhupendra Bath Kitra: If my Honournble friend if'! 
ter rrin~ to promotioDR mnde on the recommendation of the Public Service 
Commission, then I mny tell him thAt the recommendAtion of t,he Com. 
miRsion is AtriCtl:v followrd, nnd the head of t,he DepArtment has no option 
in nny way t,o modif,v or depart from the recommend!ltion (')f ~t~e Commif'! • 
.. jon. In reg-ara to recruitment for POAts which nre fltred 
hv ilirect recnlitment on the advice of the Public ServiOA 
Cmnmi!'lsion, t,he heRd of the neparlr'r1ent, in the MBe of 
Pr,)hntionR.rv Superintendent,s of Post OfficeR, bos certain dillcretlon. Rut, 
in exercising thAt, diAcretion. he 'hltR to follow tbe At,aodard order" of th" 
fln"Amment of India which lay down that one-thinlof the' ~~a eie ' tnu~e 
he reserved for t,he Adjustment of communal inequalities. To be more 
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precise, if in 8.I)y year there are. (say) six vac8.I)cies, then the Director Gene-
rEll i~ bound to take, in two of the vacancies, two members of the minority 
communities from the list senti up by the Public Service Commission. 

_awab SIrSahU,.ada AtMlUl Qatyum: In the Mse of promotions from ths 
lower gre.d.es tQ the higher grades, is a list of suitable candidates prepared 
by the Department and sent to the Public Service Commission to give their 
opinion about the fitness of these candidates, or do applications for promo-
tion go direct to the Public Service Commission from these officials seeking 
promotion? That is to say, do all applications from aspirants to promotion 
go direct to the Public Service Commission, or does the Department send on 
all or only a few of the applications to the Public Service Cbmmission from 
juaior men. aspiring to the higher grades, for the verification of their i~ne  

for promotion? 

The .oDourable Sir Bhupendra lfath Jmra: What happens is this, !Uld' 
I ,think I can explain the practice in regard to the Indian Posts and Tele-· 
graphs Department more precisely. The Director General &end's up'to. the 
Public Servioe Commission the names of a certain number ·0£· officials who-
have attained the requisite seniority, and with these naInes he sends up 
a oonfidential record of each one of these officers. The Public Service Com-
mission then selects officers for promotion and· puts them in Ii certain order 
Qf precedence. 
Nawab atr Sahlbuda .Abdul Qalyum: What is the test which is applied 

by the Public Service Commission for giving preference to one candidate 
over the other or for putting them all in order of merit? Do the Public 
Service Commission form their opinion on the record or ,official reports sub-
mitted to them by the Department, with the remarks, good or bad, noted 
8gninst each namo, or hBve they got some other means or criterion to judge 
the merits or demerits of these candidates? . 

The Bonourable Sir Bhlipenclra lfatll Jlttra: It is. not possible for me to 
explain to my Honourable friend  precisely how the Public Service Commis-
sion form their conclusions in' the matter. But I should think that tht';y 
pay due consideration to the confidential records of these officials in regard' 
to the a~ner in which they \lave dischargedtpeir duties in the past. , 

. lfaw.abSir Sahibu.cla Abdul Qaiyum: I shall try to put my question 81 
little more clearly this time. My meaning is this. There are people serving 
in the Department, ~ho e work is reported upon· by-their.' seniol's confiden-
tially, and there is the fact that. in this service the number of minority 
Mmmunities is not up to the mark. If a list is sent from the Department 
to the Public Service Commission for a report, it may not oontain very 
IT! 'lny names of the minority community people serving in that Department; 
and the second thing is that, if it-rests.with the De~~ent to send selected 
names according to their ~ill and wish to the Public Bervice Commisssion, 
th?rE' is the possibility that the Department may not send up the names of 
any Imitable candidates belonging to the minority community. Moreover 
it looks useless to send names to the Public Service Commission, of candi-
aa_ whose fitneBB or otherwise is better known to the Department than to· 
the Commission. 
The Bonourable Sir Bhupendra Ifath 111m: I shall be equally frank 

with my Honourable friend, Sir Abdul Qaiyum, and my remarks have a 
spc('ial bearing on the Indian Postal and Telegraph Department.· In the-
first place I think he aaid that among senior officers,· 1-.e.,' t~e holding posts. 
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of (or corresponding to) Superintendents of Post Offices, from among whoIlil 
promotion takes place, there is a lack of adequate representation of minority 
r.ommunities. If by minority communit.ies he means minority communitIes 
IlS II whole, he is unde.r a misapprehension, and Iwould ask him t,o l'ltudy the 
publJshed li"t of officers of the Indian PostAl and Telegraph Departmflnt. 
HB will find there that, as a matter of fact, it is the minority communities, 
speaking as a whole, which are in preponderance. In the next place, the 
names of all the senior officers are sent up to the Public Service Commis .. 
sion, and wit,h the name of each officer is sent up his past record. 'l'hel'efore 
it iK not corred to sny that the names of particular officers may not be sent 
up to the Public Service Commission. 

Nawab Sir Sah1bzada Abdul Qaiyum: What is the object in sending <lOch 
nimlCS to the Public Service Commission? What ot.her facilities have thp.y 
got to judge the merits or demerits of t.hese candidat.eB? 

The Honourable Sir Bhupendra Hath Kltra: I was coming to tbt. 
Then, the I'ublic Service Commission is supplied with the confidential record 
of pach of tllcse officers, ond this confidential record represents the ~iE'wS 
e pl'E'~ ed on t.he officer'!., work, not by memberR of any particulllr commu-
nity, but. mOHtly by Englishmen, who have, up t.ill recently, held the highest 
pORts in the Depllrtment, like Directors General Or Post Masters Genera\. 

Nawab Sir Sahibzada Abdul Qaiyum: Then why cannot they be trust.ed 
wit,h the Relection of their candidates when they are in a better position to 
judg( of the merits and demerits of their subordinates. 

The Honourable Sir Bhupendra Nath Kltra: I did not catch the point of 
m,\' Honournble friend '" interjection. I was simply explaining to him t.he 
practice which is followed. Perhaps it might be possible to hoM examina.-
tions, in whieh case the posit.ion might be much worse. 

O:rn:NOES OOMJolrrrED TN THE PESHA.WAR DISTBTOT .TAIL. 

859. *JIr. Anw&i'-Ul-Aalm: (a) Will Government please place On 
the table a statement showing the cases of riots in which razors had been 
used by the convict.s, poisoning of convicts at the instance of their enemies, 
and other serious offences o itte~ the Peshawar District 'Jail during 
the past three years and state on wain lies the responsibility of lack C'f 
supervision which brought about the introduction of razors and poison 
inside the Jail making the lives of convicts insecure? 

(b) Will Government please state briefly the circumstances of eMh 
case as elicited in judicial inquiries and the result? 

(c) Will Government please state whether, any and rif so, what punish-
ment has been awarded to the officers and staff of the Jail for disregard of 
strict orders contained in the .Jai] Manual on the subject in the cases men-
tioned in part (a) above? 

Mr. C. W. Gwynne: Information was called for last year in {esponse to 
C\ question by an Honourable Member. No riot occurred in the PeshawQ.l' 
CerMal Jail during the five years prior to January, 1929. Two cases of 
poiRoning occurred during the period in question, in neither of which '\las 
tIlt' poisoning administered by a convict. In one there was no evideoee 
ngBinst the Jail staff: in the other a Warder received three months im 
pri~on ent. I am making enquiries from the Chief Commissioner as to 
whether any such incidents have occurred during the ]as£" year, andwi1i 
inform the Honourable Member in due coune. 

• 
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.ALLJi:QED INJUSTIOE TO MR. PBOFULLA. KU1UR SETT, AsSISTANT IN CH.A.BGJI, 
MJlDAL SECTION, Alwv DBPARTMJlNT. 

860. *Maulvl Muhammad Yakub: With reference to my starred ques-
tion No. 889, dated the 25th September, Hl29, is it not a fact that a. 
representation was made: by the Secretary, All Bengal Mu!;lim Youngmen's 
Association, 14 Gardner Lane, Calcutta, to the Armv Secretary I in respect 
of injustice to ond maltreatment of MI'. Profulla. Kumar Sett, Assistant 
in charge, Medal Section, which was thoroughly investigated, and after· 
wards filed by the order of the Secretary on the grounds thnt no remindet' 
was received or the matter pursued by the said Association? Is it a fllct 
that this representation was dealt with by Mr. G. M. Young? Will Govern-
ment please make a further search for the papers and place them on tho 
table of this HOllse? 

Xr. G. K. Young: The answer to the first part of the question is in tho 
!l('g-ntive. The second und third parts do not arise. 

MEMORIAL FROM MR. SRYAMA CHABAN CHATTER.TBE, A GOVERNMENT 
PENSIONER. 

861. *lIaulvl lIuhammad Yakub: With reference to my starred question 
No. 889 (b), dated the 25th September, 1929, is it 8 fact that in paragraph 
I\} of his memorial to His Excellency the Viceroy and the Governor General 
in India, Mr. Shyama Charan Chatterjee, a Government pensioner stated 
that the enquiry which was nominally made before the submission of the 
memorial in question, was conducted in 8 manner which was prejudicial 
to him? Will Government please state whether any inquiry WBS made on 
<lr after the receipt of his memorial alluded to and if so, will they kindly 
place the decision of the Inquiry Committee on the table of this House? 

Mr. G. M. Young: The answer to the first part of the question is in the 
ntlirmative. The allegation was, however, found upon investigation, to bc 
hailelesR. Government have no intention of laying any papers in connectlOn 
with this CARe upon the table of the House. 

Xaulvt·Muhammad Yakub: Why not? 
Mr. G. M. Young: My Honourable friend must be well aware of the 

details. Or perhaps he is not aware. It was an exceedingly trivial CB6B, 
of no public interest whatever, and settled six years ago. 

Maulvt Muhammad Yakub: The Honourable Member never gave mtl tht! 
detnils, and how can I be expected to know them? 

Mr. G. II. Young: If my Honourable friend had been aware of tile 
det.uils, he would not, perhaps. have suggested that the papers should be 
ll\id on the table. The case relates, Sir, to the disappearance of Q sum pf 
11s. H-ll-O from the accounts of the Medal Section. An inquiry was held 
and it waif found that the clerk mentioned in the question was responsible 
for the disappearance. Steps were therefore taken to recover the umount 
from his salary. 

DAILY REPORTS OF WORK DONE BY CLERKS IN THE MEDAL SECTION', AtlIIY 
DEPARTMENT. 

862. *lIaulvl Kuhammad Yakub: With referenoeto my starred ques-
tion No. 892 (e) of the September Session, 1929, is it not a fact that the 
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practice of submitting daily reports of the daily' work done in the 
Medal Section has been in force since 1920 and is not the Medal Section 
part and pa.rcei of the Army Department Secretariat? If the reply is in 
the affirmatIve. will Government pieaHe state the circumsta.nces under 
which an incorrect reply has been given toO this HoUlw to the effect that no 
(·lerk is required to submit dail,\" report? Do Government propose to take 
somE" action against the clerk who is responsible for this? 

Mr. G. M. Young: I nm told thnt it iR the practice in the Medlll Sectic,u 
£(,\' clerks to note at the end of the day, on u slip of paper, tht:' number of 
Cllses with which they have dealt during the day, and the number stiil 
with theln. There is no order requiring them to do this, nor are other 
':llerke of the Anny Department required to submit daily report!; of any 
kind. In his previous question the Honourable Member inquired whether 
Mr. N.C. Dass submitted a report of his daily work 8S required in the case 
of other men of the Department. Mr. N. C. Dass was not a clerk of the 
Medal Section. The question, if I may say so, was therefore misleading; 
but the answer given by my predecessor was substantially correct. 

ASSIRTA.NOE OF MINT EMPLOYEES BY MB. N. C. DASS. 

863. ·Jlaulvi Muhammad Yakub: With reference to my starred ques-
tion No. 892 (d) asked in the September Session, 1929, will Government 
'Please state whether the men employed in the Mint for inscribing the 
names of the recipients on the medals were all  illiterat.a and none of them 
could read the typewritten names, numbers, designations, regiments, etc., 
on the rolls and tohey therefore required the continued assistance of Mr. N. 
C. Dass for reading them the necessary details or whether Mr. N. C. DaBS 
u8ed to point out to them, on t,he spot, which roll 'vas to be attended first 1 
If the reply is in the affirmative, will Government please state if the 
l'u[l(·.hing Contractor, before the transfer of the punching work to the Mint, 
1l1€O utilised the services of Mr. N. C. Dass. and if 1'10, what private remune-
"ation he received from him? If Mr. DaRB did not help the Punching COll-
tractor, what was the special reason for whioh the punching work in the 
Mint could not be done in the Mint? 

1Ir. G .•. Young: With your permission, Sir, I will answer questions 
Nos. 863,  864, and 865, together. 

Government do not accept any of the inferences drawn in these qUl\fi-
tion.~. The facts are that the men who were employed on the work of pun-
ching medals at the Mint were mechanics, and though they could r('an 
word!'. and figures sufficiently well to inscribe them on the medals, were> not 
eap.IbIe, without supervision, of making the necessary abbreviations. Mr. 
N. C. Da.ll6, a. clerk of the Army Department Records Offi:ce in Calcutta, 
ns('d accordingly to go over to the Mint and give the mechanics the requisite 
lIf;8iRtanee. For this work he was granted an honorarium of Rs. 500. If 
wC' had employed AS puncherR men with·' liIufficient knowledge of army 
nomenclature to carry out the transcriptions without help, it would have 
C0;:t us a great deal more than Ra. 500, and would have been a real ,Yaste 
of t10vernment funds. The number of medallil inscribed was well over two 
millions. In the earlier stage, the work was perfonned by a contractor in 
the office of the Medal Section itself, and there was then of course no need 
to utilize the servioes of Mr. N. C. Da.se. 

B 2 
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AsSISTANCE OF MINT EMPLOYElIlS BY MR. N. C. DASS. 

t864. "'.aulvl Muhammad Yakub: Will Government please state the 
circumstances under which the Mint Master engaged inefficient punching 
men who required the continued assistance of Mr. N. C. Dass and after-
wards the award of nn honorarium of Rs. 500? Will they kindly obtain 
the explanation of the Mint Master for this loss of Government and Vluce-
it on the table of this House? 

ASSISTANCE OJ!' MINT EMPLOYEES BY MR. N. C. DA.ss. 

t865. *lIaulvi lIuhammad Yakub: Will Government please state jf 
the laborious work which Mr. N. C. Dass did was to point out to the-
punching men the details. which were to be inscribed on the medals? If 
the reply is in the negative, will they kindly furnish the full particulars 
of the work done by him, and for which he was paid Rs. 500 as hono· 
rarium ? 

TEMPORARY SERVICE OF CERTAIN CLERKS IN THE COMMERCE DEPARTMENT. 

866. "'.&ulv1 Jlubammad Yakub: Is it a. fact tha.t five temporary 
l'lerk8 of over four years' service in the Commerce Depa.rtment were granted 
gratuity and leave admissible to them concurrently with the period of notice? 
If the reply is in the affirmative, will Government please furnish details. 
of their temporary service? 

The Honourable Sir George Rainy: Leave was granted to 5 temporary 
{'Ierks, who were retrenched from the Commerce Department in 1923, in 
rnnneetion with the general reduction of the Secretariat establishmentil 
foJic)wing upon the recommendations of the Indiun Retrenchment Co i~  

te,'. No gratuity was paid to them. Their length of service varied from 
4 yeurs and 8 months to 7 years and 3 months. 

EMPLOYMENT OF ex,SOLDIERS. 

A67. ·lIaulvl Jluhammad Yakub: Is it a fact.that, in his letter No. 
17S40-Home Military, dated the 27th June, 1927, and the Governor ill' 
Council order i.ssued therewith, the Home Secretary to the Government 
of the Punjab stated that the Governor in Council was not satisfied that 
everything possible to accord preferential treatment in the matter of civil 
employments to ex·soldiers and others who served during the Great War, 
hflS been done, and invited the special attention of t.he heads of the Depart. 
ments to the necessity for fresh efforts to secure civil employments for 
them? If the reply is in the affirmative, will Government please state 
whether they issued similar instructions to the heads of the Departments? 
If not, why not, and are they prepared to do it now? Are Governmenu 
aware that many ex·service men are in a destitute condition, and although 
they possess th~ requisite qualifications of the various posts, do not get 
treatment equal to that given. to the civilian candidates? 

Mr. O. W. Gwynne:_The reply t,o the fll'St part of the Honourable Mem· 
her',! quest,ion is in the affirmative. I am not aware that /lny represent.n· 
tions hltve been made ItS regards specillil difficulties experienced by ez-soldieTtl 
in other provinces in obtaining employment, but the Indian Soldiers' Board 

tFor anBW81' to this questioD, Iuantwerto question No. 863. 
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t'tleeives and deals with a certain number of applications from other parts of 
Indin for assistance in this respect. In reply to question No. 279, llsked 
by Mr. Rajah on the 11th February, the Honourable Member is referred to 
the instructions in the matter which have been issued to Depart ent~ of 
the ,.Government of India. N'o other instructions have so far been issued, 
Lut I am prepared to examine the question further. 

EMPLOYMENT OF TEMPORARY MEN IN THE GOVERNMENT OF INDIA. SECRE-
TARIAT. 

868. *][aulvi Kuhammad Yakub: Is there any rule under which Gov-
ernment cnn entertain and keep on temporary men in the Secretariat for 
an indefinite period? 

Mr. O. W. Gwynne: There are no rules on the subject, but the Govern· 
ment of India have recently laid it down that the multiplication of tempo-
rary nppointmentf! should be, avoided as far as possible. 

OFFIOER IN CHARGE OF THE MEDAL SEOTION, ARMY DEPARTMENT. 

869. "'lIaulvi Muhammad Yakub: (a) Is it a fact that the Medal Sec-
tion practically consists of one assistant and seven clerks and is placed 
under an officer of an ~ i tant Secreta.ry·s grade? If so, will Govern-
ment state the reason? 

(b) Have Government considered the question of placing the Medal 
Section under one of the Assistant Secretaries of the Army Department? 

(c) What was ~he strength of the Medal Sectio.n in 1922, when the 
post of the Officer in charge Medal Distribution, was not made penn anent ? 
What was the total number of assistants in charge, sub-seotions, i.e., 1914, 
1914·15, 1. G. S., B. W. & V. Medals, War, Recruiting and other Badges, 
Permanent Replacement and old V/ ar l\I eda.ls (from 1799 to 1908-11) sub-
lIection. etc., and what were the names of the Assistants in Charge of these 
'Sub-sections from 1st April, 1920, to 31st March, 1924? 

Mr. G. M. Young: (,a) No. Sir. The section consists of one assistant, 
t,en clerks and a mechanic, The offieer in charge is not graded M nn 
At.'Isistant Secretary. 

(b) No. 

(c) The strength of tbe Rection in 1922 was 47. The information asked 
for in the latter portion of this questiolll is not available. 

TBANSFlIlR TO DELHI OF 'l'RE REOORDS OF THE ARMY DEPARTMENT • 

.. 870. "'Kaulvl ][uhammad Yakub: Have the Anny Departm€nt Recorda 
yet been brought trJ Delhi and, if not, when do Government ~ntend to 
bring them to Delhi? 

Mr. G. K. Young: Printed rf'cords of the Army Department from IBno 
ftlln nIl unprinted records of the last six ';\'ears are kept in Simla, The (Jlder 
nrinted and unprinted records were left in Calcutta because until recent.Jy 
ihere WAS DO storage accommodation available for them. They will he 
brought to Delhi in· the course of the next year. 
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ADMISSION TO EXAMINATIONS OE DEPARTMENTAL AND RXTRENOHEJJ 

CLERKS. 

871. *lIlaulvl lIluhammad Yakub: (a) Is it a fact that Messrs. Karam 
Chand Vaxma, Gajjan Singh, clerks, Muster General of Ordnance Branch, 
late of the Army Canteen Board, and some retrenched clerks of the Medal 
Section, holding temporary appointments in the Army Headquarlers, have 
not been allowed to sit in the departmental examination of November, 19291 
1£ so, wiII Government furnish a complete list of the retrenched clerks of 
the Medal Section and the Army Canteen Board holding temporary appoint. 
ments in civil and military offices of the Govemmen't of India who have 
not been permitted to appear at the last examination and also state the 
reasons for withdrawing these concessions in each case 1 

(b) Have any derks who neither belong to the Medal Section nor to 
the Army Canteen Board been allowed to sit in the examinRtion 1 If so, 
what are the special reas'Jns for doing so? 

lilt. G., lIl. Young: (a) The answer is in the negative as regards Messrs. 
Karam Chand Varma and Gajjan Singh, both of whom were pemiitted to 
sit Ht the examination. There was only one retrenched (·lerk of the Medal 
Section holding n temporary appointment in Army Headquarters, who was 
not A,llowed to appear at the departmental examiQation, because the conres-
si';11 applied only to clerks who were serving in the Medal Section in Hl29. 
The appointments of seven of these in the Medal Section were made pennll-
nent, and employment was found at Army HeadquarterR for t,hree mflre. 
The derk, who was not allowed to appear at the examination, had been 
sell'ded for retrenchment, four years previously, when the first reductions 
in the Medal Section were made, on account of his unsatisfactory work and 
conduct. The latter part of the question does not arise. 

(b) Yes, exceptional cases were referred to the Public Service Commis-
sion, who granted admission on the merits of each individual CRse. 

EMPLOYMENT OJ RETRENOHED CLERKS. 

872. *Maulvi Muhammad Y&kub: Is it a fact that Messrs. Abdul Haq, 
R. R. Sett and S. C. Sett, late clerks of the Medal Section, have been 
provided with appointments in the Army Headquarters after retrenchment? 
If 80, do Government propose to give similar treatment to the clerks of the 
Medal Section who were thrown out of employment after faithfully serving 
Government for almost ten years; in many eaees, at the time when they 
became overaged and unfit for further service 1 

1Ir. G. lIl. Young: The answer to the first part. of the question is in the 
llffirmative. Government have always been, and are still prepared to cons i-
dAr applications from clerkR, who were retrenched, for further employment. 
I would point out, however, that the large Medal establishment e plo~'ed 
durin!" the first few years after the war was on an avowedly temporary basis, 
nnd that none of the clerks so employed had any expectation of permanent 
employment. It was inevitable tbat after the main work of distributing 
medals was completed, the establishment should be greatly reduced. I 
cannot accept the. suggestion in the last sentence of the Honourable Mem· 
ber's question that Government should re-employ clerks who are over age 
and. unfit for further service. 
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RETRENOHMENT OF CLERKS IN THE MEDAL SECTION. 

873. *Maulvt Muhammad Yakub: Will Government please state 
whether the clerks who were transferred, along with the Medal Section, 
from Simla. to Calcutta, after being given 20 per cent. deputation allow-
ance, 8Jld the clerks who were entertained in Calcutta., were, wholly or 
partly, paid from War Office funds? 1£ so, did the retrenohment in the 
Medal Section occur on the recommendation of the War Office with a "View 
to curtail their expenditure? 

J(r. G. J(. Young: The answer t,o the first part of the question is in the 
affirmative, find to the second part in the negative. 

TRANSFERS OF CERTAIN O:rnCElUI OF THE POSTS AND TELEGRAPHS 

DEPARTMENT. 

874. *J(aulvt Kuhammad Yakub: (a) Will Government be pleased to 
state whether Government have promUlgated rules,· regulating transfers 
-of Deputy Assistant ElectrIcians and Sub·Divisional Officers of the Engi-
neering and Telephone Branches of the Posts and TelegTaph Department? 
If so, would they table departmental regulations prescribed fo.r the pur-
pose?' 

(b) Has a time limit been fixed under the rules above, for each station 
or locality? 

. (c) Is it a fact that there is a general lack of uniformity in the maDDer 
transfers are being e Je~ted generally, i.B., some being provided prolonged 
tenures at places, whilst others, eit,her stagnate at inconvenient stations or 
are jostled about oftener? 

(d) Will Government be pleased to furnish a list of all suoh offioials in 
all cadres, afore-mentioned, who have already served in the same place 
or post for over three years, indiCAting also respective periods involved? 

(e) Are Government aware that a strong feeling exists throughout and 
amongst all cadres afore-named, that tra.nsfers could be conducted on better 
and more equitable lines than they are at. present? 

(f) Are Government prepared to review the whole question of transfers 
in all three branches? 

lIIr. H. A. 8ams: (a) There are no special rules relating to the transfer 
of (;fficinls of the classes referred to. The officials are subject to the gene-
tH}rules regarding the conditions of transfer. 

(b) No. 

(r) As transferA of the officials referred to are effected in the interests 
of the service, there cannot be uniformity as regards t,he period for which an 
offic'er is stationed at a particular place. 

(d) Information will be collected and will be furnished to the Honour-
abl(' Member in due course. 

(e) No, 

'(f) There appears to be no neceseity for t,he action suggested. 
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CONDONATION 08 BR1U.K TN 5mBVIOm OJ' OmB.TAIN TlDMPOUB.Y EMPLOYEES. 

875. *JlaWvt Muhammad Yakub: (1) Will Government be pleased to 
sta te if it is a fact that.: 

(a) As a result of the Report of the late Inchcape Committee, reduc-
tion in the establishment of different Departments of the Gov-
ernment of India. was effected. and certa.in tempora.ry men, 
ha.ving long temporary service at their credit at the time, were 
thrown out of employm·mt and again provided for in Gov-
ernment Offices by the ~t  Selection Board with a short 
break in service? 

(b) Government granted leave up to some specified period to those 
retrenched temporary nl'm who had fc.ur years' temporary 
service or over at the time of retrenchment? . 

(c) There is an article 420 (d) in the Civil Service Regulations to 
the effect that the break in temporary service shall be con-
doned if it is due to the reduction in e ta li h r.~nt  

(2) If replies to part (1) be in the affirmative, are Government prepared' 
to treat as leave or condone the break in service of the temporary men 
referred to in part (a) above to enable them to avail themselves of their long 
temporary service before the break for purposes of leave and pen8ion? 

JIr. O. W. Gwynne: 1. (a) Yes. 

. (/I) Retrenched temporary employees, who had put in 4 years' continu-
ous temporary serv:ce or more, were allowed to count that service. for pur-
poseE, of leave as if it had been pel"lllanent service. 

(oJ Article 420 (d) of the Civil Service Regul&tions provides, BS an 
exception to the general rule that an interruption between two periods of 
service shall have the effect of making it impossible  to reckon the earlitlr 
period liS service for any purpose, that a 1088 of appointment owing to reduc· 
tinn of establishment shall not have that effect. . . 

. (2) The question of leave has' already been disposed of on the merits of 
c!l.ch individual  case and Government do not propose to reopen the matter. 
rl'he position regarding pension Wfl.B explained in reply to Mr. Siddheswar 
Prasad Sinha's starred question No. 717 on the 28rd September, 1929. 

MEDIOAL ATTENDANCE FOR APPRENTIOES AT THE KHABAGPUR WOBllSHOPS • 
.. 

876. *Kr. S. O. :Mitra: (a) Will Government please state whether 
the facilities a.fforded in medical attendance and medical assistance to 
the apprentices in the Bengal Nagpur Railway Workshops at Kha.ragpur 
are equal for all and for all purposes, regardless of their race and class? 

(b) If the reply to part (a) above is in the negative, will Government 
be pleased to state what are the differences observed, as regards the kind 
and quality of such attendance !'ond assistance that are given to the Indian 
apprentices and particularly to the "A" grade apprentices from that 
given to the Anglo-Indian and European apprentices there? 

(c) Are Government prepared to instruct the Railway to make the 
rules fur medical facilities to their apprentices uniform? If not, why .not? 
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Mr. A.. A.. L. ParsoDs: With your permission, Sir, I will answer questions 
870, 877, 878 and 879 together. I have called for information and will com-
municate "Iith the Honourable Member when it is received. I wish, how-
ever, to say that the Agent of the Bengal N agpur RailwaJ is personally in-
vestigating the question of removing the inequality, which must, I think, be 
ndm;tted to exist in the treatment of European ang Anglo-Indian and Indian 
apprentices in the Kharagpur Workshops, and the Honourable Member's 
<}lwf'tions will be useful in hringing particular points to his notice. 

LEAVE ADMISSIBLE TO ApPRENTICES OF THE KHARAGPUB WOBK8Hors . • 
f877. *1Ir. S. O. Mitra: (a) Will. Government please state what period 

of leave during the year, on full pay, is admissible to the apprentices in 
the Bengal Nagpur Railway workshops at Kha'ragpur, that counts towards 
their service and increments? 

(b) Does the medical leave of apprentices at Kharagpur count 
fr.r serviee and increments? If so, for how long does it ordinarily count in 
the year and what are the allowances granted to the apprentices while 
on medical leave? 

(c) "Vhat other leave with full pay is anmissihle to the apprentices 
that counts for increments and service and is granted on extraordinary 
t'eflSons? -

(d) Is there any differentia.l treatment observed for the Indian appren-
tieel'l, pllrticularly for the "A" grade apprentices, in respect Of lea.~e 
and letwe allowances from that of the Anglo-Indian and European 
apprentices in the Kharagpur Railway workshops? 

(8) If the reply to part (d) above is in the affinnative, will Govern-
ment please specify the differences observed and state reasons for the 
differential treatment? 

COMPENSATION FOR INJURY FOR APPRENTICBS OF THE KHARAOPUR RAILWAY 
WORKSHOPS. 

t878. *1Ir. S~ C. Mitra: (a) Will Government be pleased to state 
whether any compensation for injury or disability oaused in performance 
of their duty, is given to the apprentices in the Bengal Nagpur Railway 
workshops at Kharagpur? 

(b) If the reply to part (a) above is in t~ affirmative, will Government 
please state whether the Workmen's Compensation Act is applicaole in such 
oases? ' 

(c) If the reply to part (b) above is in the negative, will Government 
please place on the table a copy of the rules that regulate the grant of 
such compensation to the apprentices in the Kharagpur Railway work-
shops? 

(d) Have the Bengal Nagpur Railway had any occasion before tc 
grant such compensation to anyone of their Apprentices? If so; will 
Govenlment please furnish the particulars? 

(e) Is there any different ruling for the grant of such compensation 
to Indian and particularly to the "A" grade apprEntices from that of the 
Anglo-Indian and European apprentices in the Kharagpur Railway work-
shops? If so, what is the l'€ason for this differential treotment? 

tPor answer to this question, see answer to question No. 876. 
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TRAINING OF ApPRENTICES IN THE KHARAGPUB WORKSHOPS. 

t879. "'Mr. S. O. lIitra: Is it a fact that the rules governing the admis-
sion of apprenticei! in the KhRrllgpul' Railway workshops lay down differ-
t.'llt kinds of distribution in their training for the different periods of 
apprentioeship of the Indian .. A" grade apprentices, but there are no 
sucn conditions laid down in the rules for the European and Anglo-Indian 
npprentices there? If SQ, will Government please state the reasons for 
this differential treatment? 

• 
APpOINTMENT OF INDJAN OFFICERS IN THE OFFICE OF THE DEPUTY 

CoMMISSIONER, DBLlII. 

880. "'lIr. S. O. Jlitra: (a) With reference to the reply to question 
No .. 745 (b) in the Legislative Assembly Debates, dated the 25th February, 
1929, will the Honourable Member in charge of the Home Department 
kindly say if it is a fact that a junior Anglo-Indian clerk was again 
imported in the office of the Deputy Commissioner, Delhi, to officiate as 
Office Superintendent in Mayor June, 1929, in supersession of long ser-
vice assistants? If so, why? 

(b) Will Government be pleased to state, if the post of the Registrar, 
office c·f the Chief Cdmmissioner, Delhi, iB res('rved for Europeans and 
Anglo-Indians'? If not, do Government propose tc appoint an Indian to 
the snid post on the f')ccmrence of a vacAncy '1 

Xr. O. W. Gwynne: (a) An Anglo-Indian Head Assistant from the Chief 
Commissioner's office on a higher rate of pay than any of the clerks in thE'! 
-Deputy Commissioner's office was appointed to officiate for one month for 
the Superintendent of the Deputy Commissioner's office while the latter 
was doing his military training. There was no racial discriminatlion. 

(b) No. There is no vacancy at present and Government cannot give 
nny undertaking of the kind suggested in advance. 

APPOINTMENT OF A JUNIOR CLERK AS SUl'ERINTENDDT, REFOBMATOBY 
SCHOOL, DELHI. 

881. "'Mr. S. O. Kitra: (a) Will Government be pleased to state if it 
is a fact that the Chief Commissioner, Delhi, has appointed an Anglo-
Indian clerk of his Office BS Superintendent. Reformatory School, Delhi, 
which is A gazetted post? 

(b) If so, what are the technical and educational qualifications of the 
said gentleman to hold the post? 

(c) Has he any previous experience of any juvenile jail, or of educa-
tional institutions? If not, on what considerations has a junior clerk been 
appointed to hold a post of such a responsible naturf'l? 

(d) Why have the claims of senior Head Assistant been ignored in 
filling the apPointment? 

Sir J'raDk lfoyce: The information asked for is being collected and will 
bt' supplied to the Honourable Member later. 

tFor anewer to thil quelt.ion, ue answer to question No. 876. 
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ACCEPTANCE OF lJ"dLIS BY THE SUPERINTENDENT, DEPUTY COMMISSIONER'S 
OFFIOE, DELHI. 

882. *Kr. S. O. Kitra: (0) Will Government be pIC:\used to state, 
if it is a fact that the clerks in the Deputy Commissioner's Office, Delhi, 
have to pay a certain portion of their salary of the month of December 
and with the amount have to purchase presents and wait on the Superin-
tendent of the Deputy Commissioner's Office, Delhi, with daH, on the 
Christmas Day? 

(b) Ie it a fact that the dalis were accepted by the Superintendent of 
the Deputy Commissioner's office on the last Christmas Day from. hiD 
subordinate clerks? 1£ so, what was the value of the presents receIved 
and with what motive were they presented and accepted? 

(c) In view of the reply given by the Home Member to question No. 
748 (0) on the 25th February, 1929 on the subject, are Government pr~

pared to institute an inquiry as to whether the practice of accepting dal,. 
is prevalent in the Deputy Commissioner's Office, Delhi? 

IIr. C. W. Gwynne: (0) No. 
(b) The Superintendent accepted a few trifling presents of fruit, DUts. 

or flowers from his clerks. Government have no reason to suppose that 
the motive of acceptance as well :lS 01 presentation was anything but good-
will. 

(c) The presentation related to one occasion only and no question of 
the prevalence of II general practice arises. Government do not therefore 
ccnsiderit necessary to hold an inquiry 8S suggested . 

.APl'OINTlIdlllNTS AND PROMOTIONS IN TBlil DlDPUTY COllDlISSIONlIlR'S OFJ'lOlit 

DELHI. 

883. *1Ir. S. O. Kitra: (a) Is it a fact that the appointments and promo-
tions in the Deputy Commissioner's Office, Delhi, are not made with duEt 
re!:(Hrd to seniority a.nd efficiency and that employees are given pay of the 
higher grades without actually performing the duties of the higher posta?' 

(b) Is it a fact that one clerk is working as R Vernacular Munshi, ana 
his name is shown as an English clerk in the Deputy Commissioner's Office?' 
If so, why is the Superintendent of the said office allowed to make sucb 
appointments? 

Mr. O. W. Gwynne: (0) and (b). The reply i!'! in the negative. 

MEMORlALS FROM THE CLERICAL STAFF OF THE DEPUTY COMltrIISSIONlDR'S' 
. OFFIClIl, DELHI. " 

884. *1Ir. S. O. Kitra: (a.) With reference to the reply to question 
No. 746 (b) in the Legislative Assembly Debates, dated 25th February, 
1929, will the Honourable the Home Member kindly say what has oecoma-
of the memorials addressed to H. E. the Viceroy submitted .by the-
clerical staff of the Deputy Commissioner's i~e, Delhi, in June 1927? 

(b) Were the memorials withheld? If so, under which rule of the-
memorial rules? 

(c) Were the memorialists informed of their memorials being withheld?' 
If not, why not? 
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(d) 1£ the memorials are still under consideration, how long does the 
Delhi Admiuistl'ation intend to take before submitting the memorials? 

J[r. O. W. GWYlUle: (!(l) I understand that they were returned to the 
Deputy Commissioner. 

(b), (c) and (d). 'rhe memorialists had pra.yed for further increase of 
the salaries, etc., recently sanctioned by the Governmtlnt' of India aud br 
.tht: grant of house rent. The Deputy Co itl~ioner was informed in 
Dceembcr 1927 that the Chief Commissioner W!i.S not prepared to refer the 
matter to the GovernmEmt of India, aud it is undtorstood that this deci-
:Sion was con\'(1\ ed to the memorialists. The memorials were not techni-
(!ully withheld, ~nd it would have been open to the memorialists to approach 
the ChiJf Commisiioner again with a request that they should be submit.ted 
to the Government of India even though the Chief Commissioner was 
unable to support them. They hava not done so yet. 

PAY OF EMPLOYEES OF THE GOVERNMENT OF INDlA PRESS, ALIGARli. 

885. *Kr. S. O. II1tra: (a) Will Government be pleased to state if 
~t is 8 fact that n. large number of workers ;n the Govern'ment of India 
Press, Aligarh, have been paid less thnn the pay sanctioned ~  Government 
for the posts they hold? 

(b) It so, is it a fact that such procedure i!; contrary tr) the provisions 
.or the Fundamental Rules? 
(c) Why is the Manager allowed to cut the sanctioned pay of the 

workers and why does not the Coutroller of Printing exercise proper super. 
vision in the matter? 

(d) Is it a fnct that wnges to the ~ tent of "bout Re.. 15,000 were cut 
and are Government aware that some of the workers had to live on one meal 
a day owing to the reduction of 25 to 30 pel' cent. of their wages? 

fte Honourable Su Bhupendra KaLh Jlltra: An inquiry l!'l being n.ade 
and the result will be communicated tv the Honourable Member in due 
.course. 

(Mr. President called Mr. Ranga Iyer to put question No. 887.) 

1Ir. Vtdya Sagar Pandya: May I know, Sir, what has become of ques-
tion No. 886? 

Kr. O. W. GW)'IlIle: I have been informed, Sir, by the Legislative 
Assembly Department that the Honourable Member has withdrawn this 
-quesWon. -', 

Kr. c. S. Ranga Iyer: That is why I did not put question No. 886. 

-CORRESPONDENCE BETWEEN THE SECRETARY OF STATE AND THE GOVERNMENT _. 

OF INDIA ON CERTAIN MATTERS. 

887. *Kr. O. S. :Ranga Iyer: (a) Will Government be pleased to state 
if any correspondence hilS passed bet-ween the Secretary of State for India 
and the Government of India in regard to: 

(i) the arrest of Vallabhbhai Patel; 
(ii) the policy to be adopted towards the civil disobedience move-

ment; and 
(iii) the representaLion of the Congress in the projected Conference 

of Princes and people in London? 
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(b) If 80, will they be pleased to issue a white paper ('Jr make aetate-
ment regarding the said correspondence? 

lIIr. O. W. Gwynne!: (a) (i) and (ii). The Government of India have-
been in comlllUnicat,ion with the ~e retar  of State in regard to the policy 
to t~ adol'tt'rl t.owards t,he dvil disobedience movement and have reported 
to him the factI> regarding the orrest of Mr. Vallabhbhai Patel. 

(iii) There has been no correspondence between the Government of 
India and the Secn;tary of State Oll this subject. 

(b) The reply is in the negative. For the policy of the Government of 
India towards the ch'il disobedience movement the Honourable Member is 
referred to His Excellency the Viceroy's address to the Assembly on the 
25th January lust. 

Mr. V!.1ya Sagar Pandya: May I know, Sir, if there is any truth in the, 
ne\yspaper report this morning that both·Sardar Vollabhbhai Patel and the 
h)rd Mayor of Ca!eutta are going to he released., before their time? 
(Several Honourablf Members: "No, no. It is Subhas Chandra Bose.") 

Mr. O. W. Gwynne: I have no information, Sir. 

PROMOTIONS OF SUBORDINATES ON THE EAST I~DI. .  RAILWAY. 

S8S. *Lieut.-Oolonel B. A. J. Gidney: (a) Will Government please-
state the total incl'l,nse in t,xpenditurfl today incurred by the reC'ent rnising 
u{ wages of the menilll, unskilled and skilled employees on the East Indian 
Railway? 

(b) Will Government bE! pleased to state the total number of subordi-
nates promoted to official grades, both temporary and permanent  and how 
many of them are Europeans, Anglo. Ind;ans, Hindus, Mohe.rniinedans and 
other clusses? 

Mr. A. A. L. Parsons: (a) I do not know to what particular revision of 
wages th8 Honourable Member refers. If he will let me know precisely 
whAt information he wants I shnll be glad to furnish him with it, if pos-
sible. 

(b) I hAve called for infonnatioll and will communicate with the Hon-
ourable Member when it is received. 

L;eut.-Colc.nel H. A. J. Gidney: In view of the stereotyped replies saven 
by the Ha.ilway Board of collecting information, will the Honourable Mem-
ber tell this House where the Hailway Board usually place their collection 
boxes? These are evidently not put in the right places, because I have 
been waiting so long for a reply to this question. 

(No answer was given.) 

PRoMOTION OF SUBORDINATES ON STATE RAILWAYS. 

8S9. "'Lieut.-Oolonel B. A. J. Gidney: Will Government please state-
when they intend remedying the prflsent position of a l/i,rge number of 
subordinnt,es on t,he ~tllt ' ~ailwa~  o i i~tin  BS officiAls by making them 
either penn anent or lmprovmg theIr salarIes? 
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Kr. A. A. L. P&I'IODI: 'l'be position will be improved when the cadres 
01 the superior establishments of State· managed railways ore revised. Pro-
posals for the revision of the cadres are about to be referred to the Central 
Advisory Council for Railways. 

'RATES OF PAY ON THE EAST INDIAN RAILWAY. 

890. "'Lieut.·Oolonel H. A.. 1. Gidney: (1) Will Government please 
state whether: 

(a) the revised rates of 1928 on the East Indian Railway wert~ 

drawn up by the Railway Board; and 

(b) these raLes are applicable to the entire st.aff of the East Indian 
Railway, i.e., including those recruited before the date of 
the intL'oduction of these rate.;? 

(2) Will Government please state the cost of the staff before the 1928 
rates 'of pay were introduced? 

JIr. A. A.. L. ~  0) (a) No. 
(b) A copy of Circular No. 485/ A. E.·BSS, dated the 1st October, 1928, 

of the Agent, East Indian Railway, which contains a fuU answer to the 
Honourn.ble e er'~ question, has been placed in the Library. 

(2) The total cost of all staff of the East Indif\n Railway including supe· 
rior officers in the year 1927·28 was Rs. 6,95,07,687. 

Lieut.-COlonel H . .A.. J. Gidney: Is the Honourable Memher aware ti1l),t 
th'l Agent of the East Indian Hailway, when giving his evidence befflrCl the 
Labour Commission, stated that iL was the Railwav Board who introduced 
these revised 1928 rates of pay and not the East Indian Railway Agent? 

Ill • .A.. A. L. Parsons: No. Sir; I was not aware of that. In fact, I 
have not seen the evidence. 

Ltaut.-Oolonel B. A. J. Gidney: I ri~e to a point of pl'rsollal explana· 
tion, Sir. My question that was sent to the Legislative Assembly has 
been so altered as to render it abs'Jlutely innocuous. I nsked for a differ· 
~n e hetweeu the total cost of pa~' of the subordinate establishments 
between the years 1928 and 1926. The important part has been omitted 
and the smaller part has been kept as it was. 

Mr. Prea!.dent.: Was the Honourable Member informed that his ques· 
tion was so altered? 

L1eut.--Oolonel H . .A.. 1. Gidney: I was not informed of that, Bir. 

Mr. President.: I will look into the matter. 

PAY OF POLICE INSPECTORS IN DELHI. 

891. "'Lieut.-OoJonel H. A. 1. Gidney: (a) Has the attention of Govern· 
ment been drawn to the grievances of the Delhi Province Police Inspectors, 
'Sergeants and Sub· Inspectors in regard to their pay and prospects in con· 
sequence of the revision mnde from the 1st April, 1928. detailed in an 
article on page 9 of the August (1929) issue of the Anglo.Indian Review 
as foHoW'S: 

(i) Great disappointment and discontent is prevailing among the 
above ranks owing to the adverse effect of the increments fixed 
and given; 
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the increments fixed for Inspectors (viz., Rs. 7-8-0) are much 
too inadequate in comparison with Inspectors in Bengal (vi-•. , 
Ra. 12-8-0) and even in clerical and other services in most of 
which the rates of increments of Government servants draw-
ing pay at Rs. 100-800 amount to not less than Rs. 10 or 
Rs. 20; 

(iii) the senior officers in each grade have suffered considerable loss 
in not getting any incremental pay for their longer st:'rvices as 
compared with junior officers; 

(iv) in spite of representation against and re o~ition of the anomaly 
by the Departmentlll heads, nothing hus been done to redress 
their grievances; and 

(v) though in order of precedence and pay, duties and responsibili-
ties, the Inspectors ranked with Tehsilda.rs, the latter have 
since been elevated to be gazetted officer!! and given pay from 
Rs. 200 rising up to Rs. 375? 

(b) Do Government propose to take any steps to go into this matter 
and redress the grievances of these servants? 

(c) Is it a faot that whereas the Indian Imperial &llice and Provincial 
Police Services have their own organisations to represent their disabilities, 
Inspectors, Sergeants and Sub-Inspectors are not permitted to have such 
bodies? 

(d) If so, are Government prepared to issue instructions to their Depart-
men tIll officers to permit the formation of such Associations 'I 

Mr. C. W. Gwynne: (a) (i) to (v). I have not seen the article referred 
to, but my infonnation it! that th~ introduction of the time-scale· for the 
old gl'llded system of pay has, on the whole, given satisfuction to the ranks 
conccrnHd. 'l'he rate of increment for lnspeoiior., in Bengal is 11s. 25 
~ennia , not 12-8-0 annually as suggested. In the clerical service of 
thE Ge:vernment of India t;ccretllriflt, and Attachf..d Onices, the rates of 
iJlcl'ement var,)', but it is not a. fa.ct that the minimum increment in scales 
running to Rs. 300 is Rs. 10. Officers who happend to be at, or very near, 
the top of their particular grade, naturally got a smaller increase of pa.y 
-immediately under the new time-scale than t.hey would short!\' have 
l'eceived wider the grad£, system, and offi.rcrs who at the time of reVision 
buppened to be at or near the bottom of th£'ir particular grade, received 
an increase of pay immediately, which they would not for many years have 
received under the grade system, but such anomalies must be rega.rded as 
inevit.ablo in a change of s:vstem from grades to a time-f'lcaJe. Individual 
cases of hardship have been brr;ught to the notice of departmental heads 
of the service. I understand that Inspectors ranked with, but junior to. 
Tehsildal'8, and that the latter have been created gazetted officers 011 a. pa.y 
ranging from Its. 200 to 375. 

(b) 'rhe Inspectors, Sergeants and Sub-Inspectors at Delhi belong to 
thl' cadre of the Punjab police. The Government of Indio. do not contem-
plate action in the matter. 

(c) Subject to compliance with the rules laid down by the Government 
of India, the formation of Associations of police officers of the ranks men-
.tioned is permitted, but it is for the Local Government topresoribe the rllnk 
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(,r ranks which may comprise an association fl.nd -to accord recognition. 
For the renson stated in reply to part (b), the I.oca1 Government con-
('uned in this case is that of the Punjab. 

(d) Does not arisc. 

Lieut.-Oolonel B. A. J. Gidney: In view of the Honourable Member's 
fepl} that the increase in the Bengal Police Inspectors' grade is Rs. 26 
biennially. surely I am right in ussuming that the increase annually i& 
Es. 12-8-0? This is obvious? 

Mr. C. W. Gwynne: No, Sir, payment is noL mllde annually. 

SUPPLY OF TIMBER FROM THE ANDAMANS TO MATOH FA01'<lRIES IN INDJ .... 

892. ·SIr Darcy Lindsay: (a) Will Government be pleased to state 
what has .been the supply of timber during the year 1929-80 from the 
Andamans to match factories in India and Burma? 

(b) Have the demands for this special class of timber been fully met. 
Ellld what haR been the allocation bv the Andamans Administration to the 
sovern) match factories which have" indented for it? 

(c) What steps .have Government taken to ensure that indents of the 
Indian companies and firms receive full consideration and that undue pre-
ference will not be given to any particular company? What steps have 
Government taken to ensure that no long tenn contract will be entered 
into which is likely to be prejudicial to the interests of the Indian com-
panies as a whole? 
(d) Will Government be pleased to state whether they have arrived a\ 

any definite conclusions on the Report of the Indian Tariff Board, Bnd if 
eo, 88 to what action they propose to take in order to conserve this grow-
ing industry to Indian interests 'I 

(e) What steps .are being taken by the Forest Department to discover 
suitable woods for match manufacture that can be extracted in quantity 
and readily t~an ported to factories, as recornril.ended by the Taritl Board 
011 page 102, III paragraphs 21 nnd 22 and on page "U8, III par!8raph 25 of 
their Report '! 

Sir I'rADk Noyce: (a), (b) ond (c). Infonnation is being collected and 
will be supplied to the Honourable Member as soon as possible. The 
Honourable Member m8V rest fissured that his suggestion that indents of 
Indian companies and finns for timber required for match factories iIt 
India and Bunna should receive full consideration and that undue pre-
fe"rence should not be given to any particular firms will be sympatheti-
cally explored, 

(d) and (e). The proposals of the Indian Tariff Board referred to by 
th .. Honourable Member have been under conlideration for some time. 
hl~  were di~ u ed with the Inspector General of Forests who, in August 
1921:1, submitted proposals which included the ciltablishment of an experi-
mental match factory at Dehra Dun. As the appointment of 8. Special 
Committee to report on the future scope of the activities of the Forest 
Research Institute waR cont.emplated by Government, it was decided to 
postpone Betion on the Inspector General of ForeElts' recommenda.tions 
nnW thi~ Committee had also had time to examine them. The desire.-
. bility of this COUl'8e of action was also indicated by the need for ensuring 
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that, the definite research project, which the 'l'ariff Board recommended 
sl.ould be drawn up, should be frumed with due r(:gard to economy. 1.'ho 
l'orestry Committee deaH with this matter ill paragraph 54 of their Iwport, 
()! whieh copies will be found in the Library of ;-,he House. Stat,ed briefly, 
thdl recommendation was t.hat before any project was drawn up, or any 
elaborate manufacturing plant installed at the Institute. 0. meeting of tne 
representatives of the match trade should be convened and their exact 
l'equirements aseertained. The Inspector General of :Forests was accord·· 
ingly authorised to convene a conference of such representatives. Dnfor. 
tunatd.v. his efforls in this direction did not evoke sufficient reapouse and 
t,he idea of the conference had. therefore. to be abandoned. The Gov· 
-ernment of India lire now in communication with Local Governments reo 
garding proposals which the Inspector General of I"orests has submitted to 
provide for testing lit Dehra Dun all spedes of Indian wood that appear 
. to be suitable for use in the manufacture of matcheR and then testing them 
on H manufacturing scale at one of the match factories in India. and for 
8t-1certaining the requirements of match fnctories tind arranging with pro· 
. vincial Forest Departments not only for the utilipution to the best possible 
IIdvantage of available supplies but ulso for the selection of new areas for 
growing suitable specieR of timbers. The views of LoeR1 Governments on 
thcl'lc proposals are now awaited. 

Sir Purshotamdaa Thakurdaa: The question raised here does not affect 
an,\' particular individual. It is a mutter in which match factories all over 
India arc interested. Ma.v I askwhethcr Government nre prepared' to 
place the reply on the table of the House? 

S~.  I'ra.nlr: Noyce: The reply to (a), (b) and (o)? 

Sir Purshotamdaa Thakurd81 : Yes. 

Sir Prank Boyce:. Certainly. 

Sir Purlhotamdas Thakurdaa: I thought the Honourable Member said 
tl,lat he would supply the answer to the Honournhle Member who put the 
. question. 

Mr. President: It will be placed on the table. 

Sir Pursbotamdaa Thakurdaa: May I ask if Government are prepared to 
drRw the attention of the Anqamuns' Administration to what is' indicated 
in the latter port,ion of question'tc). . 

Sir I'ra.nlr: Noyce: .By all means. I wguld explain to the Honourable 
Member that we are endeavouring to find out from the Andamans' Admi· 
nistration eXllctly what t,he system there is at present. The Ruggestion 
now made by the Honourable Member will certainly be dulv oonsidel'ed if 
the reply we receive from the Andamans' Administration shows that the 
praetice is not being followed already. 

Mr. Vidya Sagar Pandya: Will t,he Government make inquiries aEl to 
whether suitable timber is available there for manufacturing pencils also? 

Sir Pul'lhotamd81 Thakurd&l: My question was. will Government con· 
sider the desirability of asking the Andamans' Administration not to enter 
into any long term contract pending their me-kin1:\' the reply fl,vailable to 
thl. House. 

o 
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Sir Prank Noyce: I think we should get the reply of the Andamans' 
Administration in the course of the next few days. I do not think there-
is the smallest d!lllger of their entering into any fresh contract before we 
get their reply. 

Sir Purahotamdaa Th&kurdaa: My point js, that some time may elapse 
betwpcn the time the Government get the reply and the time when o ~ 

ernment can mukc that reply available to this HOllse. 'Will Government 
consider the desirability of asking the Anda.mans· Administration not to 
elJtel into a long term contract until the Assembly haR had an oppor-
tunity of making H, representation to Government, based on the reply which 
we may get hereafter? 

Sir Frank Noyce: I am certainly prepared j,o consider that question. 

Mr. Vidya Sagar Pudya: My question has not been answered. 

Mr. Sarabha:. Nemch&Dd HaJI: Will Government take steps to see that 
the benefit under this scheme gocs to genuine Indian companies and not to-
th,! so-called indigenous companies, about which we have come to know, 
and which are only controlled by foreigners? 

Sir I'rank o ~  I must ask for notice of that question. 

1Ir. 8arabhal Nemchand HaJI: Is the notice required beca.use the Hon-
ourable gentleman does not know the difference between a, genuine Indian 
nOut,ionru company and uu indigenous company which flails under false-
pretences and is controll&d by forpign interests? 

Sir Prank Noyce: The Honourable Member's question raises an import-
ant issue of policy and therefore I must ask for nc,tice. 

DECENTRALISATION OF THE OFFICE OF THE DEPUTY ACCOUNTANT GENERAL 
TELEGRAPHS, CALOU'M'A. • 

893. ·1Ir. S. O. JIltra: 1. (a) Is it a fact that the office of the Deputy 
Accountant General, Telegraphs, Calcutta, is going to be decentralised? 
If so, when is it going to take effect? 

(b) Will Government please state what is the approximate cost esti-
mated for this scheme? What is the necessity and importance of this 
scheme? What is the urgency for immediate action during the financial 
stringency of the Government revenue? 

(0) Is the decentralisation likely adversely to affect the system of com-
mercialisation of accounts t.hat has been lately  taken up? 

2. (a) Is it a fact that the decentralisation of the office of the Deputy 
Accountant General, Telegraphs was not originally approved by the Auditor-
General, hut after persistent demands from Mr. Jagat Pra.sad, the Auditor-
General gave his approval? 

(b) Are Government going to make arrangements for house accommoda-
tion for the employees in Nagpur and Madras, or are they going to grant 
house· rent allowance for the employees? 

The Honourable Sir George SchUlter: 1. (a) Yes; the decentralisa.tion 
if! pxpccted to be completed by the end of August or September 1980. 
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(b) Against a gross recurring saving of about Rs. 87,000 per year thero 
will be: 

(i) recurring extra e p~~diture of }ls. 22.600 per annum; and 

(ii) non-recurring exnenditure of Us. 1,15.000. 

Decentralisation has been found advIsable mainly on the following 
grounds: 

(1) Decentralisation is a natural corollary of the unification of the Engi. 
neering Circles and the Postal Circles on the administrative side. The 
LtUdit officer, through decentralisation, will be enabled to maintain closer 
touch with the Executive Illld to exercise more effective supervision over 
the divisional accountants. 

(2) Besides improving the general efficiency of engineering audit. the 
decentrlllisht,ion is expect.ed to economise time Ilnd expenditure on 10('81 
in!<peetionq and (0 fRcilit'lte the intrQduction of Il system of intensive in-
spections. 

_ (3) The decentralisation is expected not only to increase efficiency but. 
also to produce some economy 8S already indicated. I may add that the 
proposals were very fully explained to and accepted by the Standing Finance 
Committee. 

(c) No. 

2. (a) No. 
(b) The matter has been considered, but it is not proposed at present 

to take anv action in the direction indicated, as it is understood that there 
if.' no special difficulty in securing house accommodation at a reasonable 
rotc in the two places mentioned. Government quarters are not provided 
generally for clerks in these places. 

SHORTAGE 011' QUARTERS :roR EMPLOYEES OF NON-MIGRATORY OnrOES AT 
NEW DELlII. 

894. ·Lieut.-Oolouel E. A. I. Gldney: (a) Win Government be pleased 
to state the total number of non-gazetted Government servants belonging 
to the non-migratory offices at New Delhi, such as the Indian Stores Depart. 
ment, Accountant General, Central Revenues, etc., who appJied for, bu' . 
were not allotted any, Government quarters at New Delhi during either of 
the last two winter allotments 'I 

(b) Is it a fact that the migratory stat! are allowed conveyance allowance 
if they fail to secure any quarters at New Delhi and reside outside that area? 

(i) Is it a fact that this conveyance allowance is denie.s;l to the nOD-
migratory servants under the sarne circumsta.nces? 

(ii) Will Government please state tlie reasons fot such a distinction '! 
(c) Are Government aware that well ventilated and healthy private 

houses are not ava.ilable in New Delhi and Delhi? 

(d) Is it a fact that the non-migratory staff Rre in receipt of less 
emolument.s than those of the same status in migratory Government De-
partments? 

(e) Do Government propose to consider t.he claims of these men ~'hen 

allotting Government quarters for the next winter? 

o 2 
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The Honourable Sir Bhupendra !lath Mitra: (a) 348 in 1928-29. 
429 in 1929-30. 

(b) Conveyunce allov.-:mce is granted to persons of the class indICated 
whe. apply fol', but cannot be provided with. Government accommodaLion 
in New Delhi, if they in consequence have to live in the Old Delhi Noti-
fied Area and attend o i ~ in New Delhi. 

(/l) (i) Yes. 

(b) (ii). The reason is that, save in exceptional ciruumstanc6s, an offi-
cer is not entitled to conveyance allowance for the purpose of attending 
office. 

(c) Government ure II\\"Ul'/;' that there are very few private houses ava.il-
ttble in New Delhi, while there is diflicuJt,.v in finding good accommodation 
at r n onn l~ rutes in old Delhi. 

(d) I have no precise information in the rnfltter, but doubt whether phiS 
is tlUe as a. general proposition. 

(c) Government do not see any reason to give preference to non-migra-
tory staff over the migratory stuff in the matter of aIlotment of quarters; 

Lieut.-Oolonel B. A. I. Gidney: Will Government give equality and 
not preference? Equa.lity is asked for, not preferE'nce. 

The Honourable Sir Bhupencira !lath Mttra: The relat,ive claims of the 
two categories are always considered before allotments are made. 

CONTRACT FOR COPYING PORTRAITS OF THE KING AND QUEEN. 

, 895. "'Dr. B. S. Moon!e: (i) Will Government please state if it is a fact 
,that, in the Fine Arts Exhibition recentl.v held in Delhi, two artists, Messrs, 
Fernandis and Kelkar, were declared to be the best of all others and 
given first prizes particularly in the competition for copying pictures of 
well known European artists and for drawing original picturee of their own 
on the European style? 

(ii) If so, are Government aware that the on~raot of copying the pictures 
of Their Majesties the King and the Queen' hli8 not been given to these 
two artists, but to others? 
(iii) If so, will Government please state the reasons thereof? 

(iv) Is it a fact, that these artists have submitted a representation to 
the Government aga.inst what they believe to be an injustice done to them? 

(v) If so, how has their representation been disposed of? 
The Honourable Sir a.orge SchUlter: (i), (ii) and (iii). I would invite 

tho HOIlc)urablC' Member's at,tention to the Press communique dat.ed the 
8rd March. 1930, issued by the MiIitar.y Secretary to His Excellency thr 
Viceroy, which explains thp po~it.ion, 

(iv) No representations have been received by Government from Messrs. 
Fernandis and Kelkar. 

(v) Does not arise. 

REPORT BY MR. HAYMAN, 

896. *lIaulv1 Muhammad Yakub: (a) Axe Government a.ware that. in 
roply to my starred question No. 681, put on the 18th March, inform,atJOn 
IlS to the Report of the inquiry made by Mr. Hayman was not supplIed 1 
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(b) Will Government be pleased to reply to all the points raised in my 
st,arred question No. 631, }Jut on the 18th March, 1930? 

(0) Will Government be pleased to supply the House with a copy of the 
Ileport of Mr. Hayman? If not. why UuL? 

Mr. A.  A. L. P&rIODI: (a) On the contrary, it W8S explained in the 
reply given to the Honourable the Deputy President, who asked what was 
the nature of the grievances investigated by Mr. Hayman, what were his 
findings on those grievunces and what steps were taken by the authorities 
011 his report, that the grievunces fell into two categories, first general, 
lind second with regard to the treatment of particular individuals. A 
memorandum detailing the general grievances and explaining the action 
taken on them was placed in the Libra·ry.. It was also explained that in 
thos\! of the individual calles which he investigated, Mr. Ha,yman found no 
n~aS ll to propose au alteration in the orders passed by the East Indilln 
l(ni/wa'y authorities, but he suggested that some of them should be re-
examined b'y the Agent, to whom my Honourable friend mIghl apply for 
allY informllticm he desired. My Honourable £ri('nd also asked what action 
had been taken by the Railway Board Rnd he was referred to a letter which 
hnd been Rent to him. That letter explainea t,hat t,ne Agent of the EaRt 
Indian Railway would, when he considered it df.>8irable to do so, in!;truct 
the Divisional Superintendent to meet the officinh; of the East Indian 
Huijwa'y Union at Moradabad, and, subject to any general or specific in-
Fotructions issued b'y him, discuss the merits of an,Y pa.rticular cast) witti 
11w' officials of the Union. That was a comp!t'te account of the action 
which has been taken by t,he Ruilway Board. 1 regret that I am not pre-
p;:red to la'y a· copy of Mr. Hayman·s report on tht, table for it is a confi-
d'>ntiul document, but if the Honourable e ~r will let me know any 
speeil1c points Oil whieh he requires fill,tlwr :nformation I will see if it 
clln he supplied to him. 

Kaulvi Muhammad Yakub: Will Government kindly state if any action 
hllR beell taker, ~' the Divisional Superintendent HS yet. 

Mr. A.  A. L. Parsons: I am unable to say. Ii the Honournble Mem-
ber will give me details of CflRCS on which he w"uld like to havc infotmo.-
tkm, .. will !'lee whpthpl· T ~ I  ,)htl'li'l that informntioll for him, including 
the Cjuestion whether the Divisional Superintendrnr took uny action. 

UNSTARRED QUESTIONS AND ANSWERS. 

D:m9CRIPTION OP EMPLOYEES OF GOVERNMENT OF INDIA PRESSES. 

330. Mr. Mukhtar SIngh: (a) Is it u fact that some employees of tbe 
Government o£ India. Presses have recently been converted from 
"industrialists" to "ministeriaIists"? 

(b) Is it the intention of the Government that the Factory Act will not 
apply to such men now? 

(c) Is it not a fact that the men so converted are still working the same 
number of hours daily as before? 

(cl) Do Government intend to reduce their time and bring it to ttie level 
with the clerical establishment? 

(e) What are their advantages and disadvantages under such change? 
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The Honourable Sll' Bhupendra Kath IIltra: (a) to (6). Certain 
employees of the Government of India re a,. ~ have been declared as 
"ministerial" for the purpose of the Fundamental Rules. The distinc-
tion between ministerial and non-ministerial officers is quite different from 
the dlstinction between elerical hllndsand industrial hands. The declara-
tion referred to does not affect, the working hours or the emoluments of 
the men concerned or the applicability of the Indian Factories Act. 

HOLIDAYS IN THE GOVERNMIINT OF INDIA PRESS, DELHI. 

331. Mr. Mukhtar Singh: (a) Is it a fact that the Home Department of 
the Government of India issued a circular No. F.-47/2/29-Public, dated 
the 7th February, Hl30, recently sanctioning some more holidays for th~ 
Government of India Seerotariat and Attached Offices? 

(b) Is not the Government of India Press, Delhi, an attached office? 

(c) lIns the circular been sent. to the said Pre8S? 

(d) If not, where is it being delayed, and why? 

(e) 1s it not. a fact that, by this delny, the Press has already been 
deprived of tl few holidays since the circular issued? 

(f) Are Government prepared to see that holidays sanctioned for Attach· 
ed Offices and observed in the office of the Cont.roller of Printing and 
Stationery are given to the Press also? 

The Honourable Sir Bhupendra Kath Mitra: (a) Yes. 

(b) to (fl. The question of tht~ applicability of the orders to the 
employees of the Govt!rnment, of India PresH, Delhi, is at present under 
tht' consideration of Government. 

LATE HOURS AT THE GOVEltNMENT OF INDIA. PRESS, DELHI. 

332. IIr. Mukhtar Singh: (a) Is it a fact that every year some men 
are compelled to come to office at 10 A.M. for Princes Conference work 
ant! are mude to work up to 11 P.M. in the Delhi 1're8s? 

(11) Is it not a fact that many protest£; w('re made to the Manager, 
without nll,\ effed ~ 

(c) Is it not also a fact that DO special concession is allowed to men 
working 110 late at night? 

(d) Do o ~ ent propose to stop the practice and compel no men to 
attend office at any other time than the usual attendance time? 

The Bonourable Sir Bhupendra Nath Mitra: (a) During the few days 
the Chamber of PrinceR iR in session at Delhi. a few men are usually 
booked to uttend at. 10 A.M. in connection with the printing of the proceed. 
inge;. 

(II) No reprmwlltutiom; have lwen maoc to the Manager in this connec· 
tion. 

(c) Men working late fit night arc paid overt.ime at speeial rat.el'. 

(d) Government do not consider it necessary to issue any orders on 
the subject. 

ALLOWANCES OF READERS OF GOVERNMENT PRFJSSES. 

333. Xl.'. Mukhtar Singh: (11) Will Government please state why acting' 
allow3.Dc(o is not giwn to T('ndeTI': of Government, Presses except the head 
readerR? 
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(b) Is there no difference of responsibility between first, second and. 
press readings? 

(0) Is it not a fact that the Honourable Sir Bhupendra Nath Mitra. 
in reply to a question of Mr. S. C. Mitra last year, admitted that because 
of this difference in responsibility, so many grades have been kept? 

(d) Is it not a fact that some readers of the Government of India Pres8r, 
Delhi, have recently been shown as acting and are being given tha acting 
allowance by order ·of the Controller? 
(e) Will Government please  explain how this has been done? 

(f) Are Government prepared to sanction slich allowances to readers 
whenever any vacancy occurs or a man goes on leave? If not, why not? 

The Honourable Sir Bhupendza lfath Jlltra: (a) and (b). The atten-
tion of the Honoura.ble Member is' invited to t.he reply given by me on 
the (lrd April, 1929, to part (c) of Mr. S. C. Mitra's unstarred question 
Nc.. 453. 

(r) 'rho Hono\tl·9.ble Mpmbcl' is pr£'Rumably referring to the replj' given 
by me on the 30th Januury, 1920, to part (a) of Mr. S. C. Mitra's 
starred question No. 274. In comparing the duties of readers and revi-
sers I stated that the responsibilities of a render vary according to the 
grade in which hf' is employed. 

(d) No. 

(e) Does llot arise. 

(j) No. Beca.use no such aHowance is admissible under the Funda-
mental Rules in this case. 

FORMATION 011' A SlllPARATE PROVINCE OF KANARESE-SPEAKING PEOPLE. 

334. aao Bahadur B. L. PatU: (a) Will Government be pleased to 
:state whether representations have been received by the Government of 
India regarding the formation of a separate Province of flU the Knnarese-
:speaking territories now distributed between or~ t.han one administrative 
unit 1 

(b) Are Government aware· that the Nehru Comtrnittee appointed by 
~he All-Parties Conference, Hl2B, held that n prima facie case was made 
out for unification and formation of Karnatak I'll; i\ separate Province? 

(c) Will Government be plel\sed to state whet.her the British Karnatak 
AssociRtion submittpd its memorandum to the Simon Commission and to 
i·he Sirwm C;ommittce ,)f Bdml-ay on thi~ Rubject? 

The Honourable Sir James Orerar: (q) and' (b). The replies are in the 
nffirmat.ive. 

(c) Government have no information. 

REOKONING OF TRADE UNIONS AS PUBLIC INSTITUTlONS. 

'335. Pandlt lfUakantha Das: (a) Will Government be pleased to state 
whether the Trade Unions, registered under the Trade Unions Act, are 
reckoned IlS publicinstitlltions? If not, why not? 

(b) If they are reckoned liS public institutions, what facilities do Gov-
ernment provide them for their smooth working? 
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(e) Are they required to pay court fees in litiga.tions and in other 
matters in which tho assistanoe of the Court is BOught by the Unions? 
Tbe HOnoUrable Sir Bhupendra Bath Mitra: (a) A registered trade 

ullion i .. not B public institution in the sense that it affects or belongs to 
tl\(' State or to the community at large. 

(b) Does not arise. 

Ie) As flu' liS I am aware 0. registered trade union enjoys no special privi. 
lege. in regard to the payment of court fees. 

WELJ'ARJII CoXMI'l"l'EES AND THE B]DNGAL AND NORTH WESTERN RAILWAY· 

KilN'S ASSOCIATION. 

336. PaDcUt BilakaDtha Du: (a) When was the Bengal and North 
Western Railwaymen's Association started and when the Staff Welfare 
.Committees on that Railway 1 

(b) Is it a fnct that in the Bengal and North Western Railway, an officer 
of high rank perfomla the functions of the President and another works 
as Secretary of the Welfare Committees? If so, what is the principle 
underlying th;is practice? 

(c) Were men among subordinate rank not available for filling up these 
offices? 

(el) How many meetings of these Committees were held during the 
year ending the Slst March, 1929, and how many meetings of the Execu-
tive Committee of the Bengal and North Western Railwaymen's Associ a·· 
tion were held during the same period? 

(e) Will Government be pleased to lay on table, a. copy of the constitu· 
tion of the Welfare Committees of the Bengal and North Western Railway 
and another of the Bengal and North Western Railwaymen '8 Association?' 
if not, why not? 

Mr. A.  A. L. P&rIou: I have called for information from the Agent of 
the Hailwav and will communicate with t,he Honourable Member when it 
is received:-

FUTURB AnKINlSTBATION OF THE BOGAL AND NORTH WESTBRN RAILWAY. 

337. PaucUt .Uuantba Du: (a) Has attention of Government been 
drawn to 8 resolution p&8sed at the Jharia Session of the All· India. Con-
gress held in December, 1928 and printed at page 58 of Appendix of the 
"Report and the Congress Constitution of the All·India Trade Union Con-
gress, Ninth Session, 1928", urging upon the Government of India to take 
over charge of the Bengal and North Western Railway Administration 
as soon as its present contract with Government expires on the B1st Dec· 
ember, 1982, in view of deplorable condition of the subordinate staff on the 
said Railwa;v? 
(b) If reply to part (a) be in affimlative. will Government please state 

whether the said resolution has been recorded for consideration when the 
question, regarding its future administration. comes for final consideratiozr 
in 1981? If their nttention hRs not been dra.wn to the resolution, are Gov· 
ernment prepared to call for a copy of it? If not, why not? 

Mr. A.  A. L. Paraons: (a) and (b). Government are in possession of 
a copy of the resol\lt.ion rC' ~rred to. 
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CoST OF WATOH AND WARD STAFF ON CoMPANY-MANAGED RAILWAYS. 

338. Pandlt NUakaIltha Daa: (a) Will Gcn'ernment be pleased to state 
wbether the payment for "watch and ward" on the Company-managed.. 
railways is borne, in India, out of the Government revenue? 

(b) If ~o, what have they to spend for it on the Bengal and North 
~ tern l{ai)wsy per annum:) 

(e) How mUll,}' watchmen are employed on thiB Railway and what is 
their wage? 

(d) Are there any other staff? If 60, what is their position and how 
much has the Company to incur per month? 

Mr. A.  A. L. Parsons: (a,) Yes. the chlll'ge is met from railway reve-
DUt:S. 

(b) Between Rs. 75,000 and 80,000. 

(c) and (d). Government have no information. 

RECOGNITION OF UNIONS BY THE RAILWAYS. 

339. Pandlt NUakaDtha Daa: (a) Will Government be pleased to state 
thL' number, title alJd address of the unions of the railway employees and 
of their officers? 
(b) How muny uniolls of the railway employees are registered under 

the Trnde Union Act and bow many out of them are recognised by the 
Agent of the Railway? 

(c) Which of their unions are not recognised and what 8re the re6sons 
for their non-recognition? 

(d) What !!teps Government propose to take to have recognised the un-
l'et'ogniHed union 'I 

(e) \Vhut faeilities are provided to the unions by the Agent for orga.-
nisation o( therailwuy employees? 

(f) (i) Do railway atlthorit,ies deduct froUl Ulp wages of members, the 
8ubHcript.ion due t.o recognised unions? (ii) Art:! th<" officers of such unions 
given pusses t.o travel ,free in order to organise staff' on the line? (iii) Are 
Uw !'orrellprmdence between the unions and theil' memben.; lind their pub. 
lientiom eurripcl over the rC;;j1f;cti've l'SilW8.,YS freo of charge? (iv) Do the 
Railway authorities provide such facilities to the institutes of their em-
ployees? If so, why do they not provide tbese facilities to the Unions? 

)[r. A. A.. I •. ParsODs: (a), (b), first, part of (c) and (e). A sta.tement 
giving the information required has been placed in the Library of the 
House. 

Second part of (c) and (d). The recognition of railway unions has been 
16ft to the Agents of railways and Government do not propose to call 
for the reasons why recognition hilS been withheld from pBrticuiar unions 
or to take any steps to have all or any particular unions recognised. 

(f) (i), (ii) and (iii). No. 

(iv) Institute Bubscriptions are recovered through the medium of salary' 
bills. Information in regard to the other points is not available. 

It is not proposed to extpnd to I~ail ' .  Unions ll e it l~ a.llowed ~ 
Railway Institutes 8S the two organisations are different in character. 
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RESOLUTION PASSED AT THE TRADE UNION OoNGRESS AT JH.A.BIA. 

340. Pandtt lfllakantha D .. : (a) Has the attention of Government 
been clrRwn to resolution No. 53, passed fit the ninth session of the All-India 
Trade Union Congress, at Jharia, in December, 1928, and printed at page 
53 of appendix of the Report and Constitution of the Congress of the same 
year? 

(b) (i) If so, do Government propose to investigate the allegations and 
claims contained in the said resolution? (ii) If not, why not? , 

(0) If their Ilttention hus not been druwn to it, do Government propose 
toohtl1in a ('O)J,V of the said resolut.ion for their 'ol~li'ider l,tion  If not, why 
not? 

Mr. A.  A. L. Parsons: (q) Yes. 

(b) No; but I would like to point out that a s'ysiematic examination IS 
bf'iug ad~' of the suitability of the rates of pay of the lower paid estab-
lishments of railways. 

(c) Does not arise. 

SUPPLY OF INFORMA.TlON PRJilVIOUSLY ASKED FOR. 

'341. Paadlt NUakantha D&8: With reference to the reply given to 
unstarred question No. 849 on the 18th of March, 1929, will Government 
be pleased to state whether they were able to obtain the cutting referred 
to in the question? If so, what action were Government pleased to take? 

Xr. A.  A. L. ParIODI: The answer to the first part of the question is 
in the atTirmative. 

As regurds 1 he sC1cond part, I would lTlvik nttcntioll to the repl.v given 
011 the 20th January, 1930, to question No. 52 by Khan Bahadur Sllrfaraz 
HusRain Khan. 

SUPPLY OF INFORMATION PREVIOUSLY ASKED FOR. 

342. Pandit Jl'Uakantha D&8: With reference to the reply given to 
unstarred question No. 336 on the 18th March, 1929, will Government be 
pleased io stat (' whether they propose to Rnswer th£' second part of m.v 
·question? If not, wh,Y not? 

Xr. A. A. L. Par&ODIII: A reply waR iiven to the Reeond part of the 
.qutlRtil)ll to which I understand t.he Honourable Member to refer. 

SUprLY OF INFORMATION PREVIOUSLY ASKED FOR. 

343. Pandlt lfll&kantha D&8: With reference to the reply given to 
unstarred question No. 341 on the 18th March, 1929, will Government be 
pleased to state whether they propose to obtain the solicited informa.tion? 
If not, why not? 
Mr. A.  A. L. ParsODS: Government are not prepared to cnJl for the in-

it1Tmntion as it. cannot br procured without nn expenditure of time and 
labour that would he entirel" incommensurate with the value of the 
r ~ uJt  obtained. . 

SUPPLY O}o' INFORMATION PREVIOUSLY ASKED FOR. 

344. Pandlt Jl'Uakantha D&8: (a) With reference to unstarred question 
No. 347 and the reply given to it on the 18th March, 1929, will Government 
be pleased to state if they propose to obtain the required information? If 
not, why not? 
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(b) If they propose to obtain the information, are Government prepared 
to obtain the figures that stood on anv of the days before the 6th Maroh, 
19291 • 

Mr. A. A. L. Parson.: (q) Government are not prepared to oall for 
~  information as it cannot be procured without an expenditure of time 
and labour that, would be entirelv incommensurate with the value of the 
results obtained. . 
(b) Does not arise. 

PUNISHMltNT INFLICTED ON THE ACCUSED IN THE BHATNI TR,uN r~I ~. 

345. and~.t NUakantha Das: (a) With reference to the reply given 
to unstarred question No. 340 on the 18th March, 1929, will Government 
be pleased to state what punishment has been inflioted upon the accused 
in the Bhatni train collision case 1 
(b) Is it a fact that they were dismissed from their service before their 

prosecution? 

Mr. A.  A. L. ParaoM: (a) The Jemndar has ~een sentenced to eighteen 
months rigorous imprisonment with a fine of fifty tupee... The Assistant 
Station MRRter lind poinh;men Imve been ncquitted. The three men have 
beC:'n dismissed from the milwav service. 
(b) Yes. . 

THE COTTON TEX'rTLE INDtlSTRY (PROTEC'l'ION) BILL. 

Mr. President.: The Houfle will now resume further ronsideration of 
the amendments moved by Mr. Shnnmukham Chetty· snrl Pnudit l\Iadan 
Mohan nlll i~' I'  on the 27th March. 1930. 

Pandit Madan Mohan Malavlya (AlInhabad Rnd JhRnsi Divisions: Non-
12 NOON. Muhammadan Rural): Mr. President, when the Assembly 

rose yesterda:v. I was drawing the attention of the House 
to the situation r.reated by t,he persistent refusal of the Government 

... In sub·olause (1) of claUIe 2. for the proposed Item No. 11l6.A., the 
substituted: 

following be 

'1116.A. Cotton piece geod. (other thn fentH 
of not mere than nine yards in len~th
(a) plain grey, that is, n<lt bleached or dyed 
in the pieet', if imported in pieoes which 
either are without woven headings or 
contain any length of more than nine 
~ard  which ia not divided by tran l e~e 

woven headings; 
(i) of British manufacttlte • Ad oolorem 

(ii) not of British manufacture Ad valorem 

(b) Othera-

15 per eeDt. or 3. 
annaa per pound 
whichever is hlgber. 

20 per cent. or 81 
annas per pound, 
whichever Is higher. 

(i) of Briti9h manuracture Ad "alorem 111 per oent. 
(ii) not of Briti.h manufacture • Ad valorem 20 per cent.'." 

tHIn ~n lnu  (1) of cRl11se 2. for the pl'<>posed Ttpnl No. 156·A, the following be 
lIubstituted : 

'156·A. Cotton piece' good'! . Ad t'alorem 15 per cent. or 31 
annall per. pound. 
whichever i. higher'." 
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[Pllndit Madan Mohan l\falaviya. ] 

of Indio. to lay on the table of this House the letter or cablegram 
which the Government of India addressed in the first instance to 
the Secretary of State in connection with thei!' proposa.ls for taxatioD. 
for this year; and 1 was going to say that the Government have 
not the courage to Illy it before the House because it seemed to 
me thut thev were I\Wflre t.hnt, if the letter wag laid before the 
HoulIe, it could not RlIpport the position which they httve taken up, and 
thnt on the contrary, it would lend support to the contentions which we 
are placiIl.p1 before this House. 'l'hh; view il:l confirmed by the answers 
which the Honourable the Finnnce Membf'lr gave ~'et' terda  to Bome ·,f 
my questions. The position which hAt'! arisen in the debate is this, that 
the o rn~nt of India hnve agreed-fit IIny ra,te, they hnve not disputed 
the correctness of the propositicm-thnt when they pent up their propo· 
suls of tnxnt.ion in the firRt inl'tnnee to i ~ MajeRty's Secretnr.v of State 
for Inchl. there were two propoSAls among' them rl,lating t.o cotton piece-
goods, nnmely, IIIl n rea~e from 11 per cent. tn 15 per cent. in the gen-
('rnl rcwnue duty Hnd of 3i/ulnas per lb, OIl plnin ~re'  goods as 0. pro-
tective duty. But on my asking him why it WfiS that, on the receipt of 
the meSSA?e from FIfs Majesty's Government, he decided to raise the 
duty to 20 per cent. on all non-British cotton goo<l"l. with It minimum of 
3i annaR per lb. on plain grey goods, the Honourable Sir George Schuster 
told us something which throws some l';ght on the situation. He said: 

"The question of pnlting np thl! duty to something higher than 15 per cent. hlld 
always been under considnatioll evel' since the deputl\tion of the miJIownera interviewed 
my Honourable olle. l~ue and the Acting Finance Mflmher at the time on the Elth of 
December. The claim on hehll.lf of the millowners had alw8)'8 bAen for a protective 
duty of 20 per cent. Thp. GI)"eI'Umfnt of India's difficulty was to find justification lor 
imposing an all round duty of 20 pel' cent., and it had always heen in theminriR of 
the GovI'rnment of India that it would be easier if they could find Rome principle of dis-
crimination which would avoid thi" vpry ht\8vy hurden on conBillmers, by putting a duty 
on to • large quantity of goods which could not, within the period under (".ontempliltion, 
be manufachlred by Indian mills. It ~ the difficulty of finding thllt principle of dis, 
crimination which had prevented Governmpnt from lof'inp; able to satisfy themselves 
that they were justified ir. Imposing ,. duty of 20 per CE'nt." 

This makes_ it quite clear that the Government of India. felt from an 
cllrly stage, after the 8th of December, that the demnnd of the millownel'll 
of Bombay in pnrticular Hnd of India Ih general for Ii 20 per cent. all round 
duty on imports of cotton goodl'l WIlR 11 1·p.ASOIlabl·] one. It waB not d 
dl:mand which could be (lismiflsed AS obvil)usl:v unjust. Ann thoUFIh the 
Government of Indin, in their first proposals, did not have the courage to 
put forward any such pro ~t . liB we understand, in the darknesB wh:ch 
has been created Rnd maintained Oy them by keeping back the corres-
fondence from us. they still hnd thnt fact present in their mind. Thdl· 
conscience was still stinging-them that they had· not given that much pro-
tection to the Bombav industry that it deserved in the circumstances. 
They were consciouR lha.t" having raised the rupee ratio to lB. 6d., they 
had 'inflicted a loss of 12i per cent. upon the industry, And had prel lent~d 

a bonus of 12l per cent. to every foreign manufacturer who sends his 
/loads to IndiR. Reing COTlRCiollR of thRt fnct. t,hey felt all the time 
that they had not done enou~h jURticeto the millowners of Bombay. 
Bllt thev couln not Bee their WRv how to solve the difficulty. It is here 
that the' letter which we have asked for and which hae not been produced, 
would probably throw some light. 13ut I am !lorry we have to depend 
upon conjectures. In the circumstances my oonject·ure if! that, if th!lt 
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letter were laid on the tnble, it would show that the Governme.nt of Indicl 
did assert, in th<dr correspondence with tHis MtljCStY'R Goverumem, 
that the demand of the millo\\o'Ders for a 20 per ceut. afl round duty \"rlS 
Hot an unreasonable demand. and thnt therefore they had to find' ROIlli.' 
excuse for not accepting it. If the letter. I submit, were laid on the 
table, it would support this view thflt the Government of India did' say. 
in that correspondence, that t,he darnlmd of the millowners' for a 20 
per cent. nlI round duty WRS not unreasonable. This view is supported 
by the Itnswer which the Honourable the innn ~ Member glwe e terdu~ . 

He says that, from the 8th Deeomher onward, the demflnd of the mill-
owners for a 20 per cent. all round duty was always present to his mind. 
He wa.s always thinking how to Bccept thAt demand and what to do in 
the circumstances. He had before hill mind the pwt.ure of Lancashire ris-
Ing in rebellion Gnd throw:ing out of office the Government in power. Ali 
the Honourable Sir eor ~ Ruiny reminded us ~ e tel'd . the British Gov-
ernment haei been put in jeopardy on two prev,:ous occasions in con-
nection with Indian cotton duties. The Go,'ernment were er~' much per-
plexed and did not know whnt to do. They could not think of agree-
ing to a 20 per cent. all round duty on ull imported cotton goods be-
cause that. ",ouM bring them face to fuce with Lancashire, Rnd Lancashire 
hilS been more powerful in the chequered and unhappy history of India's 
relntions with Englund than any other single interest. LancQShire could 
not be opposed, and therefore they could not. think and could not must.er 
up courage enough to do justjice to the Bombay mill industry by proposing 
a duty of 20 per cent,. on 1\11 cotton goods. 

Sir Hugh Cocke (Bombay: Europpan): May I ask the Honourable 
the Pandit whether. in his view, putting Lancashire 8side, it would ha.ve 
been /I, good thing for the. Indian consumer to rn~' this 20 per cent. 
duty all round? 
Pandit K&dan Koha.n JlaJ.a.viya: Yes, and I will answer that question 

in . detail later on. Now, Sir, the Honourable Sir Geprge Schuster made 
it. very clea.r in the answers which he was good enough to give to my 
-questions, that the Government d,id flll !llong feel that something more 
than 15 per cent. of genel'lll revenUtl duty and Sl flnORS per pound 0f 
protective duty was needed to give protection to the Bombay inoustrv. 
If 80, I entirely agree with the· view that the Bombay industry needs 
full 20 per cent. toda~'. Not only that, lit nee(ls more. And if.we ~ d 
it in our power, We would give that protection to the Bombny mdustrv 
today. Let there be no i und r tandin~'  on thAt point. But the 
Government would. not make up their m;ncl to put forward sllch a pro· 
posal for the dread of Lancashire. What did t~le  do~ . They.sent 
up the proposals. which were all that the~ could rIse up to 10 the sltua-
hon. And when His Majesty's Government drew n{;tentli0f!' AS thev w~r ' 
bound to do, because His MajeFity's GovC'rnment consIsts of Engbsh 
patriots, to the probable serious effect of those. propoFials on the ~an l  
shire cotton industry, the Government of Indut put, forward their ne~ 
.proposa.ls of preference to United Kmgdom goods. Our friends. on !,he 
ot,her side are also patriots, and not the less so· hy I'(,AAon of theIr belOg' 
members of the Government of India. I was ratller token Aback bv 
Air George R8.iny fighting shy of asserting that IX)sition. It would have 
been perfectly straightforwRrd io ~t up Rnd Rny thlit they have th~ 
interests of their own country at heart, Rnd that t·herefore thC'y h~ pu 
forward t,he proposal that they did. It iF; dupk,rnble that. whIle we 
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have been associated with this Government for such a long time, we have 
not leamt to prnctise the same amount of patriotism. But the reaSOn is 
obvious. Subordination to a foreign Government· is the greatest curse 
that can fall upon any nation. (Hear, hear.) It destroys the manhood in 
the people and it affects their moral fibre to a terrible extent. A foreign 
oureuucrutic government is a body wn;ch COlTUpts the people over whom 
it exercises its power, its patronage and its inBuence. Hs very presence 
has a corrupting influence. 

But, Sir, to come buck to my point, the Government did not put for. 
word an all-round 20 per cent. duty hecause t.hey could not face the 
wrath of Lancashire. I am asked by my Honournble friend, Sir Hugh 
Cocke, would it not inflict a very hellvy burden on the consumer if Rn 
nil·round 20 per cent. duty was imposed? That it; t·he one plea urged by 
the Honourable the Finance Member find the Honourable the Commer"e 
Member in . offering' such weak justificatfon flS they have been able to 
offer for not imposing a 20 per cent. duty all-round. Let U8 examine it. 
I think, &.ir, I can claim t·hat every fibre of my soul Jives in sympathy with 
my people. Their happiness has betln the happiness of my ideals alld 
their sorrows have been the sorrows of my life. I am naturally anxious 
that not a single iota of burden should be laid upon the people where it 
is not justifiable in the circumst&nces. I will be the last person to 
8ay that, without compelling necessity, five per cent. m'Ore duty should 
be placed upon the consumer of cloth than as proposed by the Govern· 
ment. But why do I say stil1 that I :tm prepared to support it? It 
is lor very good reason. This wicked system of Government which is 
conducted on principles which take no account of justice 01' reason and 
is most extravagant is a curse. The salaries paid are intolerably high. 
Public expenditure has been maintained at an extremely high level. in 
spite of protests of the people. Time after time, whenever the Gov-
prnment have been under the necessity of finding' more money, with very 
few exceptions they have resorted +'0 fresh taxation. Even in this year 
when there is any amount of unemployment and suffering in the land, 
Government have quietly imposed tAXation of over five crores upon the 
people, and, what is most galling, with the support of a certain number 
of elected Members of this House. Why, then, Sir, do I still support 
the proposal? Because it would enable a great llational industry. tb.e 
second in .importance in this country, this great cotton industry of 
India, to stand upon its legs, to find that hel~r and protection from 
foreign industries and from foreign manufacturers which it so fIOrely needs. 
nnd because upon all principles of protection such a COUl'8e would 
-he justifiable. If we put on 1\ five per cent. extra duty on all foreign 
imports, the consumer undoubtedly pays it; he suffers for the time. He 
wm have to pay fln extra amount of two annas per dhoti or more, but 
he will pay with the feeling that, he feeds his own national industry. Bnd 
thnt when the national1industry grows after a time, it will shut out all 
foreign manufactures and recapture t,he whole home market. (Hear, hear.) 
n used to supply that market until 1840, find even until 1880 to a large 
extent. It was by the rleliberate '10(1 wicked policy of the British Gov· 
ernment that the cotton iindu8try of India WflF! deFltrc)yed. Even t.odav it 
is the action of England which ·is hurting that inllustry. and therefore. if 
8 20 per cent. all·rounrl duty wns imposed upon nil cotton goodFl, it would 
protect the Indian induFltry, and the Indian industry. in spite of all the 
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uonsense that hils been talked about the efficienev of foreigners being 
superior to that of Indians, will vet be able to silOw whnt indians can 
nccomplish. In the past no people in the world showed greater skill /lnd 
greater industry in the production :)f cotton wods than Indinns. India 
stood supreme omon!.' all th ~ nations of the world ill her cotoon manufnc-
t ilres, and I hope to· live Ilnd see in the near future, that the critics 
of Indian industry Wlill acknowledge that the Indian iii not less efficient 
01' less indu!;trious thtm any of his fellowmen in IIny other part of the 
world, But we wunt to give it the protection and a!;sista.nce it needs. 
We wrmt to give it time 00 breathe so that it . may ~i e and grow, !\nd 
that time will come if there is a 20 per cent. duty, or even a little 
mor.e, sucUl'ccl to the Indian manuflwturel', No doubt, Sir. the burd,m 
on the commmer will be great for a time, but whlltever burden he bear'3, 
he will bear to contribute to the development of the Indian cotton industry. 

It is idle to think of this great industry IlS if it was a privat.e 
pJ'operty belonging to individuals or group". This industry is a property 
belonging) to the body politic of the nlltion as a whole. It is idle 1,0 
tell me that one of my fingers is un isolated entity, 'fhe five fingers 
of my hand oonstitute my hand, and so every DH,tional industry is like 8 
finger of the body politic, and if you cut off one, you weaken the whole 
and if you cut off two, you disable the whole stilI further. 
Therefore every industry, which is a national industry, deserves 
the protection of the government of the country. We 
have the example of other nations. While England talked of free 
trade when it su:ited it, England also imposed very heavy import dutif\8 
when it suited it, I do not want to go into past history; it has been 
repeated ad nauseam. We know England imposed very hea.vy duties on 
Indian ~d  when it suited it to do so. England compelled India ro 
tAke off duties on cotton imports when it suited her, to ena.ble her to 
send her goods more freely to India. England now wants to take ud-
vantage of the position of dominanqe which she has acquired over 
India, a wrongful position, 8 position moro.lly utterly unjustifiable, and 
taking advantage of that position, Engllmd wants to impose a burdan 
upon India in favour of her own manufacturers at a time when India. iii 
utterly impoverished. AURtralia hOJl flourished by high ta.riff walls, 
Canada Bnd the United ·5tates of America and many other countries 
of the world ha.v.e built up their national industries under the protection of 
h1gh tariff walIs. On the contrary, Sir, I grieve to say that there is no 
country in Rny part of the world where such injustice has been done t.o 
the national industries,  particularly to the national cotton industry, a8 
has been done in India under the Britiilh Government, Australians 
WeJ'e not fools' the Canadians wert! not fools th~ people of the United 
States of Ame'rica were not foolH; when they imposed heavy import dutie!!; 
find after wiIlinWY and deliberately ~llrin  the heavy burden which thoae 
duties imposed .. they had the sa.tisfaol;ion of findmg that their national 
industries stood upon their legs, and 80 they are pl'08perous now. There-
fore Sir if a higher duty is to be paid by the consumer 00 help a nation-
al i~di ~noll  industry, it is justifiable to impose such a duty. In all 
discussions about protection, one obvious thi~  t~at has to be ~e eI ~red 
is that protection is justified only because It Will help a natIOnal mdlge. 
nous industry. If a natio~al indigenous. indu~tr  CRn he benefited by 
protection it ought to be given. If a natlOnlll tndustr.y cannot be bene-
fited by protection. there is no justification for compelling the consumer 
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.to pay one pice more for an article than what he can get it for {rom 1'1 
free market. It is clear, therefore, Sir, that if a duty oJ: ~o pel' cent. 
all-round were imposed, it would beneflt the national cotton industry antt 
will be justified. 
But we are asked, why select the cotton industry for a heavy dut ~' 

Why not let the burden of taxation be distributed over other commodities, 
6S has actually been done in thi~ year's Budget. It will be said the 
Honourable the :Finance Member has been very considerate in one res-
_pect, that he felt perha.pB oppre!'lsed with the thought that, while higher 
duties were being levied from t.he poor, the rich should escape bearing 
their shnre of the burden, nnd that therefore he has tried to distribute 
the burden in the way he has done. He has raised the incorne-tnx-
Yes, but along with that hus he not also imposed the silver duty, II dut:. 
which fnIls undoubtedly heHvily upon the poor, a duty for which there 
ill lie, justifielltion unless thp, money rllised by it were to be set apart by 
the free consent of the represent.atives of the people for f;omc beneficiai 
purpose, to help the people of thr~ country. He expects to raise from 
the silver duty about one crore of rupees, while others think that two crores 
of rupees will be raised by it, and he has also imposed a duty on oil, which 
will bring in a large amount w~i h also the poor man has to pay. If there-
fore he had decided to raise the coHon import duty to 20 per cent. all-
round, the poor man in India would have paid through cotton goods alone. 
and in that Mse it would not have been necessary to impose a duty on 
silver, or a duty on oil, which the poorest of the poor use. The higher 
duty on cotton goods could be justified if there was need for such a heavy 
flddition to the expenditure of the country. to the taxation of 
-the country. If you raised the duty to 20 per cent. it is 
obvious that the burden would fltill have to be borne by the people. 
but the other burdens and the other injuries inflicted upon them would 
hnve been avoided. That has not been done. 

Now, Sir, what is the .situation in which the proposal to impose this 
duty has been presented, and wllat Me our objections to it? Our first ob-
jection to it is that, either the Government ·of India were right in thinking 
that Bombay needs moreprot,ection or they werEh not. If they were 
righir-as I say they were-in thinking that Bombay needs more 
protection, they should have I\.greed to the proposal of the 
Bombay millowners to impose 9,. 20 per ·oent. duty all round. There i;; 
even now an amendment before the House. of which notice has been given 
by my Honourable friend Munshi Iswar SMan. If they are even now 
prepared to do justice to the Bombay millowner, Government can agree 
to that amendment, and I venture to say that a. large body of Members 
on this side of the House will support Government in that proposal if 
tbt>y will only have the courage and the justice to accept it. But our 
difficulty is tha.t Government a,re not willing to accept it, and itiA this 
situation that we find ourselves face to face with in' this House. Our 
objection to t,he proposals of Government is now clear. We a.re for a 
uniform rate of import duty on all cotton nnports. We do not want thnt 
ther'1 should be any discrimination and preference ,introduced in this 
'matter. Munshi I.Rwar Saran's amendment and my arnenilment both 
secure a uniform rate. and both a.void discrimination and preference. Let 
'Government nocept either. And here, Sir, we a.re face to face with an-
. other situation which is most painful and most humiliating. Government 
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Members, the Honourable the Finance Member and the Honourab!e 
the Commerce Member, have both made it plain, they have not concealed 
it. that their proposal does involve preference to the goods of the United 
Kingdom. They have put it clearly, the Schedule shows it, their pro-
posal shows it, they have made no secret of it. What the Finance Mem-
ber, in his careful speech, said was: "We do not ask the Assembly at 
this stage to commit itself to the principle of Imperial Preference". 
That is all that he Baid. He never concealed that there was preference 
in his proposal to BritiBh goods. He said "We do not ask the Assembly 
at this stage to commit itself to the principle of Imperial Preference. 
But we put forward a particular proposal, which no doubt gives pre-
ference to British goodEl, but )Ve do not ask the Assembly to adopt a 
policy or principle of Imperial Preference." But I am grieved to think 
that that has led some 9£ my friends to rack their brlljns to find out 
arguments to support the idea, the absurd and untenable idea, that there 
is no preference to British goods involved in the proposals of Govern-
ment. Sir, the saddest part of the story is that men of educa.tion, men 
who understand the English language and use it with great ability, should 
try to find out pleas and excuses for apologising on behalf of Govern-
ment 'hat they have not introduced any preference to the United ;Kingdom 
goods in this Bill. Government Members have the dignity not to adopt 
such a course. The:v tell you that it is preference to the goods of the 
United Kingdom, and it should be obvious to the meanest understanding 
thnt it is so. Still we have had many speeches and much argument 
in this House to try to lead us to think that there was no preference 
tel United Kingdom goods involved in this matter. 

Now, Sir, what is the justification for such preference? A great deal 
of discllssion has taken place as to what preference is. I thought the 
matter W!t!,l made very clear when I drew attention to tl,e Fiscul Com-
mission's Report. The Fiscal Commission said: 
"Preferene8 means that goods from one 01' more fuvOUt'ed countries pay duty at a 

rate lower than the ienerl!.1 rate." 

Obviously, tho goods of the United Kingdom are to pay duty at a 
lower rate. That is preference clear and simple; and yet very ela-
borate efforts have been made to persuade us that there is no preference 
to British goods involved in the Bill. Now, Sir, preference can be julti-
tied only  when it is to the benefit of the country which gives the pre-
ference to another country. My Honourable friends, the Finance Mem-
ber and the Commerce M'embet:, 'have not been able to show how· it is to 
the advantage of India to give this preference to the United Kingdom 
goods sO far as economic interests are concerned. My Honourable friend, 
Mr. Chetty, who has disa.ppointed some of his fellow:workers by the atti-
tude he has taken up on this occasion, said that there was an e o~o i  

benefit to be had. He wanted an economic benefit; others wanted a 
political benefit. But in considering the question of preference to the 
goods of any particular ountr~', t.he first thing to consider is the ecopomic 
benefit. Hang all your politics if my people are going to die of star-
vation. What is the good of talking of a Round Table Conference aDd 
0. constitution which will come into existenlle after they have been gather-
ed to their forefathers? You· have to protect the interests of the people 
who live today, and the interests of the people who live today, douand 

D 
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that, unless you are giving them some quid pro quo for what you are 
taking out of the poor, you have no right to lay your hands upon their 
littla income or properly. And what is the economic benefit which is; 
promised to the Indian taxpayer by this prefcrence to British goods i' 
The economic benefit has becn explained by my Honourl1ble friend Mr. 
Birla; it would be the presentation by the Indian taxpayers to the British. 
maDufacturer of 2 to 2t crores of rupees every year for the next three 
years. I thought that the Honqurable the ,Commerce Member would 
feel that it was his duty to controvert that statement and, if it was not. 
correct, to give the Assembly a. correct estimate of the amount which 
Lancashire would gain from India by this proposal. Two and a quarter 
croret-! /I yenr for three years WIlS the estimate of a man of business who 
understands his business. I submit, Sir, that' is economic benefit to 
Lancashire and loss to India. But that is not all. J apa.n is a competitor 
with Lancashire in ootton goods in India. India also is a humble com-
petitor. The Indian cotton industry has been subjected to many 
handicaps; but by reason of that virtue of efficient and economic manage-
mento, faulty though it is-and I am not less anxious than any at my 
Honourable friends on this side that that management should be improv-
ed until, it beats the management of industry in every other part of 
t,he world'-still due to such management us Indians have been able to 
show. this cotton industry bas stood its ground so long. But the larger 
competition now is between Lancashire and Japan. Lancaslllre has had 
a iong run und has had practically a monopoly of the Indian market 
for (\ very long period. I can well understand the pain which every lover 
of his country must feel in England at the trade of Lancashire being 
reduced or lost. I can very well understand their anxiety that it shou1d 
not, be lost or reduced. But when En li~hD en take up the service of 
India Ilnd take the oath of allegiance to the King of England who is the Em-
peror of India, I expect that they will put the interests of India. first and 
foremost in all considerations which affect the relations between the two 
cotlntries, and in that view what Englishman can" say that t.he Indian 
cott.on industry has injured the trade of England in a material degree 
during the last five yellrs? The oompetition hilS been between Lanca-
shire and Japan. Under only one head, Lancashire has lost 84 million 
YRrds in the last five years, snd J span ha.s gained 83 million yards in 
the saIl\e period. India has not added very much to her own production. 
Therefore, the competition is between Lnncasbire and Japan. The prin-
ciple of protection is therefore absolutely put out of court. Lanoashire 
is not R nnscent indigenous industry of India. Lancashire is an old 
well. established industry of England, perha.ps having the premier posi-
tion in the world. There is certainly no cotton industry of an equal stond. 
ing in any other part of the world that I know of. So well estllb-
lished, hRving prACtically n monopoly of this hu~ market of 320 millions. 
if Lancashire has failed to keep the position which' she had so long en-
joyed. that is not to the credit of Lancashire. If the Japanese. who have 
built up their industry during the last few years, have been able tc 
take away so much ",ound from Lancashirf\, it must be due to the more 
efficient management. mOTe eoonOlmc management by the Japanese of 
their mills, Lancashire should therefore look within itself for an explana. 
tion,to understand the situRtion, It is rich enougb to afford to spend 
e. CIOuple of crore of rupees for 8 few yoofS. It is rich enough to-
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spend much more thon f·hat in order to maintain its position in com-
pet.ition with another country. But what justification can there be for 
LanCAshire asking the poor Indian consumer to bear a loss of two crores and 
a quarter every year, in order that Lancashire should reco'Ver some of t·he 
lost ground from .Tapan or that it should not suffer n greater lOlls? I CRn-
not understand, Sir. how anybody with any sense of fairness can put. 
forward a proposition like this (lnd defend it'! I cannot understand it. 

Now, Sir, there is another very important fact which I want t~e 

Assembly to remember. If Jnditl were a free o~nt~ , . India o~ld not diS-
criminate against Japan. England dare not dlscnmmate agamst J apnn 
today by imposing any import duty on J npanese goods going into England 
at a higher rate than it imposes upon the goods of any other country. In· 
ternational obligations make it Impossible for England to do that, and if 
lndia were a free country tomorrow, India would not be able to discriminate 
against Japan. England is taking advantage of our dependence on her, upon 
our position being subordinate to her, to inflict this wrong upon India and 
to inflict this wrong upon Japan. England is takingndvantnge of our 
position. I should not say England. I am very sorry if in my remarks Gn 
this question J used the word "England" and thus accused the people 
of England of a wrong attitude on the question before us. I wish my 
remarks to apply to the Government of India, because I have no reason to 
think that the English people have countenanced the proposftls of the Gov· 
ernment of India. Our quarrel is the more painful, because the Members of 
the Government of India, being in the service of India, have put forward a 
proposal which in:6icts a serious wrong upon her people. I wish, Sir, to 
use a phrase used yesterday by Sir George Rainy. I think, talking of the 
eonvention he said that, if the Government were bound to IV!cept the view 
of the Assembly it would be an intolerable position .. TIie position in which 
the AlIsemhly is placed is truly intolerable. and I hope the Government 
of India will yet rec;ognise that the situation demands a reconsideration. 
I have heard the Honourable the Commerce ~ er express the attitude 
of the Government in verv olear determined words. But I do not feol 
daunted by that fact in a~ in  the Government still to reconsider the 
matter, and. Sir, if they are willing to do so, we make two offers to them. 
Either they agree to impose a 20 per cent. duty all round on all cotton piece-
goods imported into this country and I venture to say that the House 
will, by an overwhelming majority, lend support to this proposal, or they 
~ee to the amendment ",:hich I hay-e put. forward, which also imposes a 

~nt or  rate on all goods Imported mto thiS country, though it secures 1} 
lIttle less to Bombay, somewhat less in some matters only, than the pro-
posals of the Government; but it is equally free from the taint of rli~
crimination against Bny particular country or countries. 
Now. Sir, I wish the Assembly clearly to understand that I have belln 

driven to this amendment which I have put forward because of the situa-
tion created by the Government. If the Government would even now be 
~illin . to agree t~ a 20 per cent. all round duty, I have said, and I repeat 
It, I Will support It. But when we found the Government unwilling to do 
so, we put our hends together And have put forward the best proposal th9t 
we thought could be mAde in the situation. And let me say here. in support 
of what my Honourable friend Mr. Neogy said, t.hat it is extremely un-
fortunate that a Bill of the importance of the Bill before liS has not been 
referred to a Select Committee. If it were,all the facts and the ngures 
produced. from either side could be very fully tested, and it would have 
been p08sible to put forward propo ~  which couId be communicated, if 
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the Government so desired, to His Majesty's Government all$o for their 
approval, Rnd which they could have laid before the Government of India 
as R whole with the authority of the Select Committee. 
Xr. President:. Not too late yet. 
Pandit lIad.&n Kohan Kalaviya: True, Sir. Only there is a feeling of 

despail. Aow long is this unequal fight to be maintained? Our numbers 
are weak. Our stamina, I grieve to MY, is weak, and there is a desire to 
escape from this situation as enrly AS may be. 'fhe sufferings of the 
people are not sufficiently stirring the henrts of many. of us, I am sorry to 
confess, und we feel that, as there is no likelihood of the Government accept-
ing any Buggestion from us, the sooner we get away from this place, the 
better: Now, Sir, if there were a Select Committce, the position would 
have been much better. I say this, in addition to the reasonR advanced by 
my Honourable friend, Mr. Neogy, for this reason. The Government of 
India have, to my mind, deteriorated very much during the last few yeal'lJ. 
I do not know what the "Government of India" now mean, Sir. In the 
statute, the "Government of India" mean a Government consisting of liD 
many Members of the Executive Council. There used to be many more 
meetings. of the Council, I understand, in days gone by than there are now; 
there used to be many morc despatches, some of which I have ha.d the 
pleasure of reading, than there are now. I do not know, Sir, in wha.t way 
the present proposal WAS originnJly dealt with. It is important to remem-
ber that, even when a matter has been dealt with only by a Secretary to thl.l 
Government of India, and when a. matter has been disposed of by the 
Secretary nfter the approval of the Member has been obtained by him, the 
decision is issued in the name of the Governor General in Council. There 
is not the smallest indication given whether a Member of the Government 
of India WIlS present, or WIlS consulted hefore a particular decision was 
arrived at. And latterly  there has been fI. frequent .practice of settling 
things by cablegram between England nnd India: the despatches of old, 
some of which gave us help in discussing pu~liCl questions, are  becoming 
more and morl.l rare. So I do not know whether, in this matter, this 
departure from the old practice of the Government of India has been to 
our advantage. I dare not pry into the secrets of the Government of IndilL; 
I have not sought to meet any Member of the Government of India in 
connection with this quest,ion. If they have their secrets to keep, we havil 
our own self-respect also to keep. But I do not know in what position this 
matter has been before the Government of India, and whether all Lh'.l 
views expressed in this Assembly. from the time when the Bill was intr.')-
duced have been discussed by the Members of the Government of India. 
and if they have been, I should like to know what opinion every individuill 
Member of the Government of India recorded. If it has not been done, 
the responsibility for not doing it lies upon the Members of the Government 
of India. If it has been done, there should be no hesitation on the part of 
the Government of India in letting us know how the matter has stood. 
Sir, my complaint becomes therefore the stronger that the ma.tter was not 
referred to a Select Committee, because, if the matter were referred to r: 
Select Committee, the proll and cons. of it would have been weighed, Hud 
possibly, in that Select Committee, the Honourable the Commeroe and 
the Honourable the Finance Member, who Ilre the keepers of the oon-
~Cie lCe of. the .Government of India. i? this matter, might have felt the 
JustIce of hstemng to the recommendahons of the Select Committee. That 
has not been done, and so, Sir, this Bill comes before this House, in its 
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present form, for which the procedure of a Select Committee, which bag 
been provided in the Government of India Act has not been 
Rvailable. We hflve to explain our own proposals in this House, and 
I wish to explain the exact diffe:rence between the amendment which I have 
put forward and the proposal of the Government of India. Honourable 
Members are aware, Sir, that the Government of India have accepted the 
amendment which has been moved by my Honourable friend Mr. Shanmu-
kham Chetty. Some Members are very grateful to the Government of India 
for what they have done. I am also grateful to the Government of India, 
for we must be thankful for small mercies, however small the mercies may, 
be. But what virtue have they shown in accepting that amendment? 'rhe 
questions which I have put and the answers which I have .got have made it 
clear that what is now Mr. Chetty's amendment was the original proposal 
of the Government when it went up to the Secretary of State. Why lihe 
Government of India did not put that original proposal in the Bill which 
they introduced in this House has not been explained. Was it because 
they wanted to keep t.hat up their sleeve in order that., if there were some 
Members in this House, who are not st.atesman-like, who insisted on fighting 
on this question of preference to English goods, the Government might, 
make a concession by agreeing to an amendment like Mr. Chetty's? But, 
however that may be, for that fea80n the Government cannot claim any 
virtue for having accepted the amendment of Mr. Shanmukham Chetty. 
because it is part of th~ir own original proposal communicated to Ris 
Majesty's Government: But how far have I advanced the position? I 
confess to my regret that I ha.ve not done very much by my amendment for 
rescuing the consumers of this country from what amounts to a heavy 
burden in the circumstances of the case; but my proposal goes beyond 
Mr. Shanmukham Chetty's in this: Mr. Shanmukham Chetty's proposal is 
that there should be a duty of 15 per cent. or 8, nnnus per pound which-
ever is highrr on flll plain grey goods. 'rhat is part of his proposal. If1hBt 
were the only proposal which Mr. Shanmukham Chetty had made, he and 
I would have been very much closer to each other, fl6 we used to be in the 
past and, ItS I hope, we may yet be in future, but he proposes to limit this 
duty to goods of British m'lllufacture only, /lnd h>1s gone on 10 propoRe a 
dut.y of 20 per cent. or 3, annns per pound whichever is higher, against 
pl~lI~ grey goods not of British manufacture. He has also proposed a dis-
cl'lmmating duty of 15 !lnd 20 per cent. on goods of Brit.ish and non-British 
manufacture. I have avoided all discriminfltion nnd have proposed a uni-
form duty of 15 per cent. or 8t annns per pound whichever is higher ngainst 
all cotton goods imported into this country. That is the difference betwef'n 
the proposal of my Honourable friend and mine. Government hnve ex-
pressed their willingness to accept Mr. Shnnmukhltm Chetty's amendment. 
That amendment of my friend menns that t,here would be a duty of 3i 
annas per pound on only plain grey goods of British manufacture. But 
there are English cotton piece goods other than plain grey goods which 
Come into this country. I do not see Rny justification for exempting them 
from the <.1peration of the duty. There is an idea that these other bordered 
or coloured goods, flS they are calJed, particularly large quantities of 
dhotis which are imported from L'8Dcashire, do not compete with the 
Indian product. But my Honourable friend, Mr. Ghanshyam DBS Birla, 
has shown that  that is not the correct position. Let me quote his own 
words. He said: 

"I propose to Jay on the tablf!', for inspection by thie Bouse, aamplea of d~o~ia 
which will show that there are dhoti. imported from Manch8lter in very large quantlitJet 
made out of finer counta and yet they compete with dhotie of coareer ooanta made in 
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India. The reason is obvious. The Manchester dhoti, altho~h very inferior 80 faT 
&8 durahility is concerned is sold at RII. 2 per pair, while the Indian-made dhoti, 
although nearly 100 per ~ent. more durable than the an h~lter dhoti,,, is ~ at 
Rs. 2-6-0 or Rs. 2-7-0 per pair." "In It country where poverty IS rampant, my fflend 
ulIlnt on to ad,j, "and the poor have got tc. live on two annllll per day, it is not at a.U 
sUl'prising that a man prefers tu buy a cloth which is far leSR durable, ~erel  because 
it is a little cheaper, than a similar cloth which is far more durable but h~htl  dearer. 
Dhotis from Manchester do compete therefore with Indian goods, and If you allow 
this to continue, you will havol, on the fi,gures quoted by Mr. Shanmukham C.hetty, a 
keen competition going on against not only the products of the Bombay mills, but 
against the products of our Indian mills." 

Is there any ;ustification for exempting these dhotis, these coloured and 
bordered goods from the duty? Is there any justification for this dis-
crimination? I submit not. Therefore mv amendment seeks that there 
should be one uniform duty on all cotton goods imported into India. Altd 
T' cannot see any reason why the Government should not accept this amend-
ment. 

Now, Bir, the Government ought to think primarily of the interests'f 
the consumer, and if you allow so much of compf'tition to go on with the 
products of the Indian mills, the result must be disastrous to India, and I 
beg the HOQse further to consider in what insidious way this will work 
against our own industry. At present, owing to the competition from 
Japan and England, prices are kept at a. certain level. The Japanese 
sell their things cheap. I do not know if they 'lre always good, nor Mn 
I slly that the English goods are always good now. There was a time 
when they used to be,' but opinions differ now. It is said the concern of 
the Lancashire mnnufocturer is not thnt he should supply goods which 
would be durabJe but goods which 'lre cheap which the poor man is attract-
ed to buy. '],he Japllnese have tried to lower their prices, nnd they hav03 
secured a market in Indin. Lancashire must reduce its pricf's in order to 
compete with th~ Japane~ e. It-would be bound to, and the result will he 
that Indian consumers will purchase these foreign cloths at a cheaper price 
than they will do otherwise. In such a situation what does the Government 
proposal mean? It means this. The Government stty, "We shall not allow 
this to go on_ This has gone on for five years to the detriment of Lanca-
shire. We shall shut out the Japanese by raising a tariff wall RBRinst them 
5 por cent. higher thanogainst British goods". Now, what do we give t(l 
t.he Lancashire people? We give them the advantage of It 5 per cent. 
lower duty, and they bring in their goods in n larger quantity; they practi. 
a~l  secure a monopoly of the Indian market and they will then raise their 
prices .... 

Mr. Preaident: Order, order; I think tne Honourable Member needs 
~o e rest before he prooeeds further. 

The ABBembly then adjourned for Lunch till a Quarter Past Two of the 
Clock. 

'l'ne Assembly re-assembled after T.uneh at Twenty Minutes Past Two 
of the Clock, Mr. President in the Chair. 

](r. Pres1dent: J think the Honourable the Leader of t,he Opposition 
9hould hAve set a better example. I hope he realises that he has incurred 
,the d,ispleasure of the Chair. 
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Pandit lIadan lIohan lI&laviya: I am sorry, Sir. I apologise to the 
Chair. My health is unfortunately bad at this juncture. I apolo~i e not 
only to the Chair but also to all the Members of the House for bemg lale. 

I have pointed out, Sir, the difference between the a erirl ~nt of ~' 
'Honourable friend, Mr. Chetty, and mine, and I hope I have gIven suffi-
-eient reasons to the House to Ilppreciate that difference. I do not under-
stand why the o e en~ who I\re willin~ ~o give ~he higher protection h) 
the Indian cotton industrv should be unWIllIng to give the somewhat IOW(l\' 
protection that I am asking for. If their solicitude for the Bombay i';ldustry 
,is genuine, I cannot understand why when they fire prepared to give the 
larger protection of their present proposals, they object to give the somewhdt 
lesser protection that I am pleading for. My difficulty is not with the 
Government alone. My difficulty is with myoId colleugucs also. I a.m 
.grieved to find thut, pluccd in the situation in which 
we find ourselves, my Bombay friends in particulur aud many other 
friends in the Assembly are acting under a sense of coercion, of the terr:)· 
risation which the Government have adopted, It is a most unusual course, 
~ course unprecedent,ed in the history of legislation, even in this country, 
T have known occasioIls, and you will, Sir, remember one very important 
nccasion, the passage of the Rowlatt Bill through the Imperial Legislative 
Council, when in the teeth of protests of all Indian Members of the Couneil 
the Government carried the Bill through. But even on that occasion the 
Government did not start by telling the Council that, come what may, how-
ever strong, earnest and deep the opposition of the Indian Members, how-
ever unanimous the opposition of the Indian Members, the Government 
would Dot listen to any suggestion for any change. On this occasion tho 
<lovernment have adopted this unprecedenteli attitude. Practically, at 
the stage of the introduction of the Bill, the Honourab.le the Commerce 
Momber told this House that the Government were not prepared to accept 
any substantial changes in the Bill even if they were passed by B majority 
of the M:embers of this Assembly. That, I submit, is unprecedented and 
is indescribably wrong. This expression of the opinion of the Government 
hilS unnerved many of my fellow Members of the Assembly. I am JOl'l1 jo 
think that it has been so. Many of my Bombay millowner friends and the 
representatives of the Bombay mill industry and other friends of the Indiau 
(lotton industry are acting now under the sense of this threat, which is not 
a mere threat, but a. declaration of the determined view of the Government. 
They are face to fnce with this situation, that they must either accept the 
cup of milk which the Government are pressnting to them. but which 
ClOntains, even according to the opinion of those who are willing to accept 
it, a dose of poison, or they should allow this great national industry, the 
cotton industry of India, to perish now and have no chance of reviving, I 
submit, Sir, it is not surprising that, in this situation, many Honourable 
Members feel that the battle is lost before it is begun, that it is no go:>d 
fighting, that you might as well break your heads aglliust 11 stone W11]] , 
or throw yourself into the burning fire, us attempt to stand between the 
decision" of the o en en~ and the Bombay cotton indust,ry. Many a 
Member, sound and sensible, who hl\s realised that Imperial PreferenCe 
which is being prlleticalJy forced upon UB is an evil has sRid: "What are 
We to do? The Government are adamant; !lnd we do not want to wreck 
the Bombay industry". My Honourable friend, Mr, Jinnnh. also bf\s 
iolUccumbed to that situation. I am grieved to think that it should be so. 
Ou anotber occQsion, my very esteemed friend, Mr. ,Jinnah, and some other 
friends succwnbed to the proposals of Government in the matter of 
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preference to British steel. I do not think there is one Member today who 
voted for it who does not realise that that was Il lllistuk::l and that the 
country hus suffered by reason of the attitude then taken by him: Today 
we nrc fuce to face with this grave situa,tion, and several of my fflends say 
t,hat they find themselves hopeless and helpless, because the Goyernment 
have taken up this attitude. And they fisk us to tell them how we can 
save the Bombay industry if we oppose the proposal of thE:; Government. 
Mv Honourable friend, Mr. Jinnah, put a direct question to the Government 
~ er, if we CHrrv the amendment which stands in my name or any 
other !lmondment like it, what will be the attitude of Government? The 
Government had no hesitation in saying that, if my amendment or any of 
the three or four other amendments was carried, t,hey would withdraw Lbe 
Bill. And, then my friends found themselves in this position, that if they 
do not accept the proposal of Government, including preference to the 
United Kingdom goods, the Bombay industry stands the h~n e of being 
ruined. In that strain many an India·n has spoken. 
Far be it from me to accuse any of my fellow brethren. They 11re acting 

as people placed in a condition of subjection to a foreign power find them-
selves compelled to act. They are acting under the coercion of this legalised 
despotism that is being carried on. (Oric8 of "Shame" from Non·Official 
Benches.) They have succumbed to it. My Bombay friends have pleaded 
with us that we should not wreck the B.ill. I have myself received telegrams 
snd representations from many quarters, mostly from Bombay, imploring 
me not to wreck the Bill and not to wreck the Bombay cotton industry. 
Some friends have gone to the length of reminding me what. lowe them 
gratitude for many favours done to me in the past. They subscribed 
munificently to the Hindu University of Benares when I went to Bombny 
to ask for their help, and they also subscribed munificently to the Tilak 
SW'lrnj Fund when Mahatma Gandhi asked for the Fund the support of 
the country. I am a human being, and I grieve to think that I should be 
ncting in opposition to the wishes and opinions of friends who have bean 
ffiends to me for twenty-five, thirty or more years; that I am acting in 
{'iJ>position to the wishes of those who are carrying on this great cotton 
industry under very difficult circumst!lnces. But I would be false to myself 
and to my God if I aHowed the interests of the Hindu' University or any 
other interest to stand between me and the interests of my . country. 
(Loud Non-Official Applause.) If it were neceSSAry to sacrifice a hundred 
Hindu Universities, I hope God will give me the strength to sacrifice them 
without any hesitation and not t,o s!lcrifice the interests of my country. 
(Loud Applause,) I hope my Bomhay friends will realise that I am not 
Rcting-in a light-hearted fBshion. I have weighed nIl the consequences, !lnd 
I find that, while the proposals of Government will give them a temporary 
relief, fin apparent relief, there is that insidious poison of the bounty t,() 
Lane!lshire which will in the long run, work disaster to the Bombav industry 
and to the industry of India. I realise thAt, to present a bonus 0(21 crores. 
or something like it, to R welI And long-estahlished industry like that of 
I .. ancAshire at this juncture, to enable it to secure the whole of t6e IndiaD 
m9rket .. will be to. hand over that market fora long time to come to 
Lancashire. I realIse that that would mean that the Bombay industry 
wouJd not be able to stanil the competition of LanCAshire for any length 
?f .tl~e. I want Bombay to live; I W9.nt the Bombay industry to live, but 
If It IS ne.cessRry for me to choose between my country and sacrificing the 
Bombay JDdustry, I will have no hesitation in sacrificing it at the altar of 
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~' coullt,l'y Of: H whole. (Loud Non-Official Applause.) My country is my 
first coneel'D aud my last concern. Bombay cannot live if India perishes. 
}JombHY cannot prosper if Indin is impoverished and degraded and if there 
is de}))'ession 'ill over the land. Today, Bombay is still producing a. very 
large quant,ity of cott,on goods, but does it find a market for them? Do 
.the Indian manufacturers find a market for all the quuntity of cloth thnt 
they produce? They cannot" they do not,. If the Indian people are im-
poverished, no industry c<tn prosper. Am I to forget, am I to overlook this 
important view, this large view, and succumb to the fears which have taken 
possession of the hearts of my Bombay friends? I fear that if this Bill 
is pUf.\secl, the Bombay indul'ltry will find to its ccst t,hat it cannot IItand the 
competition of L<mcashire after the reorganisation which is going on there, 
and Bombay wiII rue the day when it offered its support and pressed us to 
Eupport, the Bill of Government. . 

Now, oil', this being the position, what is the duty that lies upon us 
at this juncture? Our duty is clear. In matters economic, we must look 
straight to the reality of thingl!. We find our indigenous industry is 
(!xposeJ 10 competition and to danger. Our duty is to find what 
amount of protection it needs, and to give that protection 
with open eyes, remembering that, whatever protection is given 
to an indigenous industry, ,e-circulates among the people. It is like water 
sent out into n garden, it plants, it supports and nourishes every plant 
and every tree in the garden, but if the water of a garden is drf\wn up 
by the scorching rays of foreign ndministration and showered upon a distant 
land, then the land from which it has been drawn must inevitnbly suffer. 
(Hear, hear.) We do not think it right that any protection which we should 
offer should redound to the advantage of anyone except the people of the 
country who will make the sacrifice involved in giving that protection. 
(Hear, heu,r.) The conswners of India who are asked to bellr the burden 
of the higher duty Rre entitled t.e, know whether, in our judgment, it is 
right to impose that burden upon them. The example of many foreign 
,oountries tells us whitt is the right. course to pursue in the modern condi-
tions of life to proteet the cotton industries of our country. That being 
so, what is the attitude we should adopt at this moment, with this declara-
tion qf the Cnwenunent, with this pl'ORpect of the Bill being wrecked if 
we carry this amendment 'I I ask my Honourable friendll in nil humility 
and in all love to cast off fear from their minds, to dare to be right, to 
darll to be just (Hear, hear). and to trust in t,he justice of God to help 
us and win our cause· What is this Government? What is the power of 
this Government before t,he power of the Supreme Ruler who rules over 
the Universe? Let everybody in the world know that this Government of 
India, . ns it is called, t.aking lldvantage, taking mean advantage of the 
situation (Hear, hear) in which we find ourselves, offers us a cup of milk 
in which there is a hig drop of poiBon, ood I implore you to have the good 
Bcnseto refuse to take that milk. and to insist that we shall have a pure 
and clear eup of milk by reason of our birthright M the people of this 
great country. (Hear, hear.) Accept my amendment, if it appeals to you 
as the right amendment. Present it to Government. let the Government 
then take the responsibility of rejecting the propoBal which is passed by 
a majority of this Assembly. Let them take that responfilibility, let the 
world know the reality of things, and I venture to say that the Government 
will tremble in their shoes a long while before they decide to reject the 
opinion of the majOl'ityofthe elected Members of thilS House. (Hear, hear.) 
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If they do so, there are other means open to you. I have been asked, 
"Whll.t about the .loSE> to Bomb"y while you are indulging in your 
plltriotism?" My submisf>ion is, there will be VfH'Y little lo ~ to Bomba,:.-, 
if Bombay has the support of the whole cOlUltry. Every honest, honour. 
able mun, every honest Indian should take a vow that he shall not use a 
bit of English cloth if this Bill is passed. There is such a thing as the 
1>8ople of 8 country ltnd the Government of India do not compare, are not 
worth mentioning in comparison with the great people of this country, if 
their indignation is roused agamst a measure passed in this Assembly with 
the help of official votes against the opinions of the elected representatives 
.of the people. That is the help which you can render to the Bombay 
industry. I do not want. I dq not wish that Bombay should antagonise 
the rest, of India, that the people should feel that, owing to the fears enter. 
tflined by some friends in Bombay, and those who are representing them 
here, the elected Members of this Assembly voted a sum of 2i crores a 
year to Lancashire. Do not let that feeling go throughout the length and 
breadth of India. It will hurt Bombay much more than the measure 
which the Government are giving it will help. For this rellson I ask eyery 
-elected Member of this Assembly to support my amendment and to present 
it to the Government. 

Now, Sir, I am reminded at this stage of the attitude which the Govern. 
ment have taken in regard to the convention of fiscal autonomy. The 
exposition of the fiscal autonomy convention, I am told, made by the 
Honourable the Commerce Member yesterday leaves no room for me to 
discuss this question. I am told, I am wasting my breath and incurring 
,great risk in doing so. I)erhaps, I am, but while there is breath in me, 
let me protest with aU the strength I can oommand against the impudent 
cl"im put forward by the Honourable the Commerce Member that t.he 
Government of India, acting by themselves, without the agreement of 
this A1ssembly, can practically decide what taxation shall be imposed upon 
the people. (Shame.) The <.1ovemmentof India said, this convention 
meims this, that you have got Dominion Status in fiscal matters, but 
not Dominion Government, t.hat the initiative must !llwavs rest with the 
-executive Government, a proposition which nobody will question, that if 
the initiative taken by the Government is accepted by the Assembly, there 
is harmony, but if it does not meet with the acceptance of this Assembly, 
then the Government Me the masters of the situation in the sense that 
they can withdraw the proposal that they ha.ve made and leave the country 
and the industry or interest concerned to perish. That they have that 
power, and they tell you that they are prepared to exercise that power; 
they ar'=! d~tE'nninE'd to exerdRe that, power, that they will withdraw the 
Bill if the Assembly does not Rccept the proposal they have put fonvard. 
'l'his is dict,ntion of the worst kind I hRve read or heArd of in any country's 
history. We are asked practically to register the decree of the executive 
Government. Whatever Our sentiments, whatever our judgment,s, how· 
ever iltrong our grounds for opposing it, we must either RCcept what they 
-give us or 'Ree one of our great national ind ~trie l perish. Is that the 
-convention? Doe:s the Honournble Member seriouslv think, in bios heart 
of hearts. thRt that is the spirit of thp fiscal Rutonom'y convention? I SRY, 
he cannot. The moment he realises the implications of it. he must recoil 
from the position he has taken up. The fiscal autonomy convention, .&id 
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the Honourable the Commerce Member, is a reality, it is not a sham. 
I Bay, yes, it is a reality, and because it is a reality, we want to prove it 
a reality, and if you do not accept the ycrdict of the majority of the 
Assembly, you will have proved that your IlJSsertion is not correct. 
'l'ms is the position. If you accept the verdict of the majority of this 
Assembly, you will prove that it is a reality. What is that convention? 
'l'he t-5ecretll.ry of State used to exercise the power of superintendence, 
control and direction in that matter of taxation, as in other matters in 
India until the fiBCRI convention \vas estnblished. But when the reforms 
were introduced, there was fI Joint Select Committee of Parliament ap· 
pointed. That Joint Select Committee considered the question and laid 
down a very simple :lnd clear proposition. I wish, with your permission, 
Sir, to read again R passage which hAS been read twice before in this HousE'. 
but it is very important to draw attention to its language. The Joint 
Select Committee said in di!;cussing clause 33. 
"The Committee huve ,givf)n most careful consideration to the relationA of the 

Secretary of State with the Government of Iadill', and through it with the ro inei~l 
Government.s. In the relations of the Secretarv of State with the Governor General In 
Council the Committee are not of opinion that any statutory change ea.n be made, 10 
long as the Governor General remains responsible t,o Parliament, hut in practice the 
conventions whicll now govern I,hest' relations may wisely be modified to meet fresh 
dr u tan e~ C3l1sed by thp, cnation of a Legislative A88embly with a large elected 
majority. In the exercise of his responsibility to Parliament which he cannot deleg8t8 
to anyone elle, the Secretary of State may reasonably consider that only in exceptional 
circumstances should he be called upon to intervene in matters of purely Indian 
intpl'est where the Government and the Le.gislature of India are in agreement. 

hi~ examination of the general proposition leads inevitably to the consideration 
of one special calle of nen·intervention. Nothing is more likely to cmdanger the good 
'l'elations between India and Great Britain than II helief that India'e fiscal policy is 
dictated from Whitehall in the interests of the trade of Great BritR'in. That such a 
belief exist. at the n;oment there can be no douut. That there ought to be no room 
for it in the future is equally clear. India's position in "he Imperial Conference openeci 
the door to negotiation betwpen India and the rest of the Empire, but negotiation 
without power to legiaJate is likely to remain ineffective. A satisfactory solution of the 
question can only be guaranteed by the grant of liberty to the Government of India 
to devise those tariff arrangements wbich seem best fitted to India's needs as an integral 
portion of the British Empire. It cannot be ,guaranteed by statute without limiting 
the ultimate power of Parliament to control the administration of India, and without 
limiting the power of veto which rests in the Crown; and neither of these limitations 
finds a place in any of the statutes in the British Empire. It can only therefore be 
a~ t red by an acknowledgment of a convention. Whatever be the right fiscal policy for 
J ndia, for the needs of her consumers 113 well as klr her manufacturers. it is quite 
clear that she should h,,'e the same Iihertv to consider her jnt,erests as Great Britain, 
Australia, New Zealand, Canada and South Africa. In the opinion of the Committee, 
therefore, the Secretary of State should, A8 far as possible, IIvoid interference on this 
subject when the Government of India and its Legislature are in agreement, and they 
think that his intervention, when it does take place, should be limited to safeguarding 
the international obligations of the Empire or any fiscal arrangements within the Empire 
to which His MlIojeRty's Government is a part.y.'· 

May I ask the Attention of the House to the very important points that 
are mentioned in this recommendntion of the Joint Select Committee? 
'1'he Legislature and the Government Are to be in agreement and the opinion 
of the Lf"gislnture, which hilS been ereoted with A large elected orit~ , 

is to be respeoted. We Are remindC'd thAt the only question to be deter· 
mined is what is in the best interests of the consumers in Indio 88 well 
as of the manufacturers In India. and they sav that Indin should hnve 
the FIsme liberty to considel' her interests' AS . Great. Rritain, AustrnliA, 
CanlldA, New Zealand. and South Africa.. But suys the Honourable the 
Oommerce Member, "You have got Dominion StatuB here, but you have 
not got Dominion Government". If we had Dominion Government, would 
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the ~o le Lords and the other members of the Joint Select Committee 
have been so foolish as to waste their time and trouble over writing this 
parngrnph? 'Where was the necessity for this recommendation of the 
Joint Select l/ommittee if Dominion Government had been established in 
full: It is because we have not got Dominion Government, they pointed 
out that, in this matter of fiscal Ilutonomv, Dominion Status should c.ome 
into nction, and that is It view which iS8upported further by what Lord 
Crewe's Committee had recommended. My Honourable friend, Mr. Neogy, 
urewthe attention of the House to two passages in that Report which are 
of great importance in this connection. Thev said in paragraph 16: 
~, ... 

"In examination of the Budget. and in criticism of general administration, tbe 
Legislative .-\ssembly can express its views only by means of resolutions and t.hese 
will continue to be advisory in eharacter without legal 8Itnction. Government may 
8('cept a re80lution either because t.hey agree at the outset or because they decide to 
defer to the opinion of the ASIEllDbly. Where for allY reasons reference to t.he Seers. 
tIIry of State is considered necesssary. we recommend that a joint decision of the 
Government of India and B majority of the non-official Members of the Assembly 
reuhed by dillcu_on of A resolution should be given the same degree of authority a8 
similar decisions on l4!liialat.ive propoea.ls and that the principle we have stated in 
paragraph 15 should be applied in this case al80." 

I invit-e the attention of the House to the words, •• A joint decision of 
tbe Gc.n-mment of India and a majority of the non-official Members <2£ 
the Assembly" upon which the Committee lllid stress. Paragraph 15 
referred to above runt! as follows: 

"In Jl()rmai cales wherf' legislation comes before the Secretary of State it must 
already have received the assent of thA Governor General and must have been p&SlIed 
by a majorit.y of votes in the Coundl of State and in the Legislative AMeJllbly. But 
in as much as there is a .ubstantial official vote .  .  . .. 

-I beg every Honourable Member of the House to note these words-

• 'But in as mueh a.s there is .. lubatantial official vote in the latter body" (the 
Legislative Assembly) "and normally an offioal majority in the former" (the Council 
of State), "it follows that the measure hos not necesearily the lupport of a majority 
of the non·official Members in either Chamber." 

They say with reference to a measure which has been passed both bv 
the Legislative Assembly and the Council of State, that it has not nece8-
saril,v the support of a majority of non-officiaJ Memhers in either Chamber. 
And they go on to RAy : 

"In order, therefore, to give proper emphasis to the legislative 1J.uthority of the 
Assembly, we recommend that wh.'never legislation hns the support of a majority of 
~he non.o~ ial ~e er  of the Legislative Assembly. 1.88l'nt should be refused only 
In cases In which the Secretary of State feels that his respona.ibility for the 
pel ~e, orde~ an? good government of India, or paramount considerations of Imperial 
paltey rf.'qm!'e hIm to se('ure reconsideration (:If the matter at issue by the Legislntive 
Assembly. " 

You have it clearly laid down by Lord Crewe's Committee that, in nIl 
such mattf'rs, what you have to look for is the support of a majority of 
the non-official Members of the Legislative AStlembly. Now, Sir, in the 
face of thil'l very Qlearand Iluthoritative proposition. laid down by Lord 
Crewe's Committee, how is the Honourable the Commerce Member justified 
in rellingthis House that, even if this House passes an amendment by 
a majority of the votes of this House, t,he Government will not adopt it'" 
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Recentlv Sir the Honourable the Commerce Member also refelTed to the 
statement ~de by the Secretary of State that Dominion Status w.IlS 
already in motion nnd hils been in practice for ten years. Even now, wIllie 
this di&cus!:Hon has been gc.ing on in this  House, we have a "tatement 
cabled t·n us from London in which Mr. Wedgewood Benn is reported to 
have said: 

"In answer to III question hy Sir William Davison wheUH."; .Government ha~ approved 
of the Government of India's proposal, In "lew of Ita opposItion to preferential tarIffs: 
Mr. Wedgewond Berm Slated, 'I am ('lll[fld npon to protect the fiscal ri~ht  of JnJia 
which I intend to do.' 

"Mr. HammeTsltw suggested that thera had been a change of policy" (in respect 
of Mr. Chetty's IIIniendment) "Mince representatioos were made, but Government had 
taken no steps: 

Mr. Benn replied that the CabineVs considered views were sent by telegra.m on the 
7th February, to the Governmtlnt of India. They had to have regard to the established 
rights of India and the Assembly in these matten." 

"'l'he established and indisputable Tights of India and the Assembly 
in these matters". What are these rights except those that I have drawn 
your attention to in the recommendations of the Crewe's Committee and 
the Joint 8elect CommitteE'>:' Sir, I Mnnot understand how the Govern-
ment of India imagine that their position in this cllse is anything different 
from what has been laid down here. The reality of the fiscal autonomy 
convention demand,s that, though the initiative for putting forward pro-
posuls of a legislflti \-e character, particularly proposals of taxation, rests 
with the Government of Indin, as it rests with the executive in every 
country, once the proposals IltlVe been laid before the Assembly the Govern-
ment of India should consider themselves bound to defer to the opinion 
of this House, even though it has not been laid down by the statute, 
because this convention has been established to prevent a dead Io ~ arising 
on such an occ!lsion. Sir, I submit that in the cablegrams, which were 
exehllnged between the Goyornment of India and His Majesty's Govern-
ment, thnt was the position whicn was present to the mind of the Gov-
ernment of Innia, because in one of the cablegrams, the Gov-
ernment of India clearly said that they would solicit the most free consent 
of the Legislature on their proposal, and they repeated, in two places, that 
the final decision must rest with the Legislative e l~ . I submit, 
therefore, 8ir, that this matter requires clea.ring up, and that the Govern-
ment of India ought to recognise that .  .  .  .  ,  , 

The Honourable Sir George Bainy (Member for Commerce and Rail-
ways): I apologise to the Honourable Member for interrupting. My cor· 
l't'otioll is purely verbal. The exact phrase used is, "The most free 
expression of opinion" . 

. IIr. President: And the fintll decision will rest with the Assembly. 

The Honourable Sir George Rainy: I understood that the Honourable 
Pandit used the words "free consent". 

Pandit Madan IIohaD Malaviya : I thank the Honourable the Com-
mer,!e Member. he~' did say: 

"We desire a-illO to make it ciea.r, ~hat in a matter of this ~ind, a ter. ~an l  .tAting 
our case, we should desire to II h ~ .the most free "expreSSIOn of opInion from the 
Legialature with whom the fina.i decIsloll must rest. 
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[PaJldit Madan Mohan Malaviya. J 
I thank my Honourable friend for the correction. But it leaves the 
3 posItion quite as strong as it was before. For, the words used 
P.X. are, "'l'he most free expression of opinion from the Legislature 

with whom the final decision must. rest", t/1.UBt rC8t. (Hear, hear.) I ask 
for nothing more than that the Government of India should act' up to 
what they stated in this cablegram. (Hear, hear.) In this connection I 
may invite the attention of the Government of India again to the opinion 
expressed by the majority of the Fiscal Commission. In paragraph 262, 
t~  Majority of the Fiscal Commission say: 

, ~ e reoogniae thilt the question of I ~erial Preference is one which can only be 
determined in accordance with Indian opiUlon; and that the Indian view can be best 
alcel'tained by reference Lo the Council of State and the Legislative Assembly without 
whose free consent no such policy can be adopted." ' 

It is from ihis 'Passage that I took the words "free consent", and I 
am sure that the Honourable the,a.Commerce Member will not refuse to 
these words of the Fiscal Commission . the same weight that he would 
attach to the. words used by. the Government of India in their cablegram 
to the Secretary of State. Now, Sir, I submit that, in view of all to 
which I have drawn attention, the Government of India. should adopt the 
correct position in this matter which is this. The Government of Indls. 
as the executive Government, initiate proposals. We have not the power 
to do that, nor do we claim that we have. Once the proposals have been 
lu.id before this Assembly, in the very language used by the Government! 
of Indiq in their cablegram. the,\-should soliC'it, t.he o~t free expression of 
c,pinion of this Assembly and remember that, with this Assembly, thE'! 
fiDal decision must regt. That. I submit, is the convention which has 
been established. If it were otherwise, it will come to this. My Hon-
oUl'able friend, the Commerce Member. in disC\lssing to whom the Gov-
ernment of India were responsible, said the .previous consultation with 
t.he Secretary of State was of course to be had. But after that, the final 
cleeision as to what propOSAl it will place before this Legislature rested 
with thA Government of India. I do not quarrel with my Honourable 
friend for that statement. I concede that the final decision as to waat 
proposals the Government of India will place before the Legislature rests 
with the Government of India.. But I say that, beyond that, once that 
baEo been done, in the language used by the Government of India them-
eelves in the cablegram, the most free expression of opinion of this 
Assembly should be solicited and the final decision must rest with the 
Assembly. But, said the Honourable the Commerce Member, if accord-
mg to the sense of responsibility they owe for the administration of this 
country, the Government of India cannot nccept it, they are not to be 
forced to do so. 
I submit, Sir, that on this occasion, ha.ving dealt with the theoretical 

m;peC't of it. huving-disCllssed t.he ~rin iple of the fiscal convention, I. ap-
peal to every Member of this House Rnd the Government to conSIder 
what the situation at pretlent is. I am not asking the House to pronounce 
a verdict on that question. I IUD taking the facts as they are. The 
Government of India have put forward a proposal for giving a certain 
measure of 'proteetion, Bay, X.to the Bombay cotton industry or the 
lndian cott.')n industry. If the Assembly ask for X + 1 measure of 
protection. I can understand the Government of India saying, "This is 
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more than we have decided to give, what we think it right to ~ee to give,. 
lind we cannot I1ggree to it". But if the Assembly alSks for X-I can 
anybody ~  that the Government of India will be right in refusing to 
accept the decillion of the Assembly, when it does not ask them to go 
beyond their own decision, but asks them to agree to something less than 
they have decided upon? That is the proposal I put before the Govern-
ment and the Assembly. The Government of India have proposed 81 

20 per cent. dut,y w ~h 11 minimum of 3! !lnnAS per pound on plain grey 
goods from outside the United Kingdom, and a 15 per cent. or 3! annas 
per lb. on plain grey from the United Kingdom. My proposal is a 15 p,~ 
cent. all round, with a minimum of 8, annas per pound whichever r ... 
higher. Will nnybody try to 'persuade himself or others that my proposal' 
is less than the proposal of the Government of India? Or will anybody 
try to persuade us that a part is greater than the whole in this instanoe? 
If we asked the Government .of India to agree to something which was 
beyond what they had proposed, I oul~ understand them saying, "In 
the discharge of the responsibility which we hold according to our light. 
rests upon us, we connot ogree to it", but when it is something les8 that 
is suggested, with what justification cnn the Government of India. a. ~ 

"Even if you pass it by a majority, we shall not accept the 'Proposal, but 
will withdraw the Bill ". I submit, Sir, t his position is utterly untenable. 
It cannot be justified by Any canon of reason or justice. If the Govern-
ment would look at the matter in this clear light, there should be DO 

difficulty on their side in accepting my amendment. But, Sir, my words 
are too feeble to. find accEJPtance from the Government.. The Govern-
ment Member lias expounded the view of the Government of India as to 
what this fiscal autonomy convention is. He has t,old us, Sir, that the Gov-
ernernenj, of India hlwc framed their proposals, and when there if! no a.gree-
rnent between them and the Legislature, the Government of India can-
Out accept !l:ny of the many proposals which are before the Assembly, 
!>eCRuse the Government of India cannot divest themselves of the respon-
sibility which rests upon them. ThOBe are the words used by the Hon-
ourable the Commerce Member: "We CRnnot divest ourselves of this· 
responsibility; it will be on abnE'ogation of its functions by Government. 

JIr. K. R. Jayakar (Bombay City: Non-Muhammadan Urban): May 
I know, Sir, on ft point of information, whether the view which was enun-
cl(.ted by t.he Honourable the Commerce Member as regards the inter-
prEtRtioI1 of the fiscal convention is the view of ihe ent,ire Government of 
India. nnd if RO, whether it has the approval of the Secretary of State? 

The Honourable Sir George Jta1Dy: As I explained to the House yester-
day, all I can say if; t,hat that is the view which the Government of India 
take of this convention. 

JIr. K. R. Jayakar: Has it secured the approval of the Secretary of 
State? 
The Honourable Sir George Rainy: There is every reason to think so, 

Sir. '_ 
Pandit Kadan Kohan Kalavlya: I am surprised, Sir, at the answer 

which the Honourable the Commerce Member has ltiven. In view of the 
cable which I drew attention to a little while ago, I find it difficult to re-
concile the Honourable the Commerce Member's statement with the-
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report published by the cable, in which it is stated that Mr. Wedgewood 
Benn stated, in answer to a question in the House of Commons on the 
Bubject of the Indian cotton duties, that he had never suggested preferen-
tial treatment for goods from Britain; the suggestion originated in India. 
'Chen he went on to say, "I am called upon to protect the fiscal rights of 
India which I intend to do", and he said they had to have regard to the 
established and indisputable rights of India and the Assembly in these 
mattos. When. Sir, Mr. Wedge wood Benn said that he was called upon 
to 'protect the fiscal rights of India, which he intends to do, I thought 

,.~ere was some room left, some ray of hope left, that, if the Government 
:of India and the Assembly differed, the matter might be referred to the 
Secretary of State and that he might, by the grace of Providence, be 
inspired to act justly to India. But the statement of the Honourable the 
Commerce Member would seem to show, either that this report was 
incorrect., or that he had received. some further communication, since this 
report was published from the Secretary of State, which justified him in 
mliking the statement which he has made. If he has, it is only fair to 
this House that he should let us know. 

Thl Honourable SJr Glorll B.a1ny: No, Sir, I have had no further 
communication. 

Pandlt Jladan Mohan lIalavtya: Then, I submit, Sir, probably the 
House will agree .with me, that the Honourable the Commerce Member 
is not justified in saying that he has reason to think that his view has the 
approve.l of the Secreta.r,v of State. But. Sir. this raises a very import-
ant quest,ion to which I invite your attention. This House is called upon 
to legislate, to pass this Bill, which is before the House, into law. The 
1Itatute is silent as to what is to be done in a. matter like this. The Joint 
R(·leet Committee 'I;; Report and the Crewe Committee's Heport have made 
it clt-'kr aud the FisC'sl Commission have made it clear that the decision 
must rest with the Government of India, acting in agreement with the 
l?lajol'ity of the non-official Members of the AHsembl,v. The ~onoura h  

the Commerce Member has given this Assembly his own interpretation of 
this oonvention. I have endeavoured, in my humble way, to place my 
interpretation of this convention before this House; other Members before 
me have tried to do that. You, Sir, preside over this Assembly.  This 
is a matter of such supreme importance to the people of this. country, 
that I must appeal to you to decide and to give a ruling to this Assembly 
0n this very important question which involves a most important issue. 
r beg you to help us by an expression of your considered opinion as the 
Speaker of thie Assembly, as the President of t.hi;; Assembly, whether, in 
view of all that has been placed before this Assembly by the Government 
Members, the Honourable the Commerce Member and the Honourable 
the Finance Member, and ourselves on this side of the 
House, whether the interpretation put by the Honourable Sir George 
Rainy on the convention is correct and consistent with the recent declara-
tion 'of the Secretary of State. I would also request .vou. Sir, to give us 
a (']('(\T guidance. by a ruling, whether the att.itude, taken up by the Gov-
ernment that they have not an open mind in regard to my amendment, 
and that if that or anv other amendment referred to bv them is accepted 
by the House, they ~ I not further .proceed with the' Bill. is consistent 
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with the fiscal autonomy convention. And laetly, Sir, whether the offi· 
oial and nominated Members are entitled to record their votes on a divi· 
810n on this Bill. I have put these propositions before you, Sir, because, 
in the state of opinion that now prevails on either side of the House, it 
18 impossible for many Members to come to a clear conclusion a8 to the 
rights of this House Qnd of the Government in regard to this matter. So 
far as the last proposition is concerned, whether the official Qnd nominated 
Members are entitled to record their votes on a division on this Bill, I 
beg you to give us your guidance on this matter, because, from the 
language used in Lord Crewe's Committee's Report it is c'lear that what 
that Committee recommended was that a matter like this should. -be 
decided by a majority of the votes of the non-official Members of the 
Assembly. They foresaw, Sir, that with an elected majority with a large 
number of official Members in this Assembly and a majority of official 
lind nominated Members in the Council of State, It position like this was 
likely to arise. That position has arisen. The only solution which the 
Honourable the Commerce Member Iluggested was the establishment of 
Dominion Government. 

The Honourable the Commerce Member said there was Dominion 
Status in action, but there was no Dominion GovernmAnt in existence, 
snd if we are to wait according to his intenpret,ation, we must wait until 
we get Dominion Government in existence here; until then we should be 
fit the mercy of the Government of India in regard to any proposal for 
the relief of any industry, however urgently protection may be needed. 
Is that the position, Sir? Have we to be entirely at the mercy of the 
executive Govemment, even !,hen the majority of the Assembly supports 
the major part of the proposal of the Government and asks for only a. 
Mtle variation from it, or are the Government bound, under such circum-
stances, to defer to the opinion of this Assembly, to accept their verdict 
for a change in their 'Proposals so long as it does not exceed, at any rate, 
t,he original proposals put forward by them? These are questions, Sir, 
whi~h I beg :vou to ~on ider and t,o help the House with your opinion on 
them. I do not think, Sir, at this stage, I can usefully take up any more 
time of the House. I feel that it is very important that, in a. matter 
like this, the Assembly should have the benefit, of your considered opinion 
to guiile it in the dnrk situation in which it has the misfortune to find 
itself. 

Sir Barl SIn~h Gour: (Central Provinces Hindi Divisiolls: Non-Muham-
madl'm): Sir, there nre one or two observations ..... 

IIr. President: I would Hke the Honourable Member to confine him-
self to the points raised by the Honourable Panalt. 

Sir Barl Singh Gaur: Thnt is eXActly th€' point, Sir, upon which I 
propose to address the House. There are one or two observations which 
have fallen from the Honourable the Commerce Member a~iD lt which 
this House must distinctly nnd emphntica.Ily enter its protest. The Hononr-
able the Commerce Member is reported to have said-I give you hig 
fp.iB3ima verba. He says this: 

"U the Government and t.he Le;tielature Itl'e not In aareement there is DO. mf!8n8 
ofeva.cling that. dea~o  nnder the pretent eonlltltntion trn";-
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'mltrk these words please,-
"by persualioD. one side il won o '~r. by the th~r. While therefore in the Iphe~e. of 
tariffs India aheady P0888Ue8 DomInion StatuI, It does not yet PO""" the DODUnion 
Constitution. " 

Now, the words which the Commerce Member has. used give away his, 
whole case. He says that, under the present cOllJ8titution, it is till by 
persuasion one side or the other is won over by the other. Sir, the Joint 
l'arliamentary Committee have laid it down that. in the matter of fiecai 
~~tono , the Government are to act in agrooment with the Legislature. 
Now, I ask the Commerce Member, how are the Government to act in 
agreement with the Legislature when they do not consult the Legislature, 
or keep an open mind to be convinced by the Lagislature? I am perfectly 
prepllred to admit, and my friend Pandit Malaviya has conoeded it, that 
the initiative should primarily rest with the Government of India, but the 
initiative being taken, it wae the duty of the Government of India to oome 
before this House and say we do not stand committed to this view because 
our decision must be in agreement with yours, and therefore by the only 
constitutional method open to us by con'8ultation, by compromise, it may 
be by a decision of the Select Committee, we shall come to an agreement, 
and it is only then that the Legislature and the Government can be said 
to have come to an agreement. Now, what is the position? The Gov-
ernment come before us and say, "We do not care what you think, much 
less do we care what you say; all we do cltre is that you should agree with 
U6, and if you don't. so much the worse for you", Now, tha.t is intolerable, 
No self-respecting Legislature would for ODe moment tolerate it. This 
position ascribes to Government a degree of infallibility which it has not 
got under the existing constitution. The Honoura.ble the Commeroe 
Member'read to you the words of the Joint Parliamentary Committee, and 
you remember, Sir, I pointed out nt the time that the oruoial sentence, 
the deoisive sentence, t.he deliberative And conoluding deoision of the Joint 
l'arliamentary Committee is contamed in one sentence, and that sentence 
must be 1.l0UlPUed, with. WIlilt is tlmt sentence? If S ~  : 

"Wbatever 1?e the right of fillCal policy for India for the needs of her consumerl 
aB well a. for her manufacturers, it i. quite clear that ahe should have the same liberty 
to conlider her interests All Great Britam, Australia', New Zealand, Cana.da and South 
.Africa. " 

That is the decision of the Joint Parliamentary Committee, In the matter 
of fisca.l autonomy, the Members of this Honse are exactlv in the same 
position as Great Britain, Oanada and the other self-governing countries. 
Vonsequently, it follows fls a matter of constitutional necessity, that in the 
matt.er of fiscal autonomy, die -procedure ilndpractioe' of the'Relf-governing 
Dominions of the British Corn o ' ~nlth must be followed, My frieno 
the Commerce Member asks, "But how is this possihle when we nrf) 
irremovab'ie?" I anEPWer that question by sayjng that, the mere fact that 
you are itTemov,able, does not take away your obligation, it does not make 
you Rnv t.h,: lel!6 responsible to this Rouse. Whai is the meaning of 
responsibility? In 'the case of II. Minister; who introduces an unpopular 
measure before this House, you turn outtlie Minister' and' replace' him. 
In the case of. an irremovable Member" a11-tliat Member can do is ' to 
RAY, "YQU II.nn~~ turn'me out. but I can obange my views, booauseI hMre 
got to obey yoU , and that is what the Commerce Member has got to do 
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if he wishes to respect the views of the·· Joint Parliamentary Oemmittee. 
There is no use and you cannot gM away from the fact that, if you are 
to apply the analogy of the self-governing Dominions; if you are to admit. 
Bnd thEl Commerce Member has admitted it, that, so far as the question 
of fiscal autonomy is concerned, India is a pominion. Within that small 
.!Ind narrow compass, the constitution must. operate and work BS if we 
",,·ore a self-governing Dominion, and I submit, Sir, that i6 what the Secre. 
tary of State said, that for the last, ten years the fiscal convent.ion has 
been worked by India like a self-governing Dominion. 
Now, Sir, another point to which I want to draw your attention is this, 

·1 contend, in the first instance, that there is no incongruity between an 
irresponsible executive and the working of this convention in the spirit of 
the rec:>mmendation, may I slly the decision, of the Joint Parliamentary 
Committee, because both in the House of Commons and in the House of 
.Lords, when the Parliament Act wn.s under discussion, it was conceded by 
rpsponsible Ministers of the Crown that the Report of the Joint Parlia-
mentary Committee must be read as a part of the Act. Now, that being 
the position, it raises another question of great constitutional value, and 
it is t.his. If the executive Government wanted this House to give their 
"most free expression of opinion", I use their own phrase. do you think. 
Sir, thnt t,his House is in a position to give its most free expression of 
opinion when Member after Member on the Trea.sury Benches has Rpoken 
and said "Either accept th;is· half a. loaf, or you will get nothing a.t all"? 
b this conducive to the most free expression of opinion? I IlBk the Honour-
able the Commerce Member to pause and consider. If they wanted to 
concede to this House a free and unfettered expression of opinion, it was 
up to them to come before us and say, "I have made no decision whatever 
on this matter. I am free to decide after hearing you. It may be that 
you will convince me, in which CAse I shall be converted. It may be that 
I shall convert you, in which case you and I will agree". But what is the 
position that the Government have tnken up? They Bay, "We recogtlise, 
we admit, we concede that this convention is a realitv. We therefore 
concede that you 'are a Dominion, while you are dealing with the enforce-
ment of this convention, but at the same time, so far as we are concerned, 
we have put wax ,into our eurs, and whatever you may say, however 
strong may be your argument, however conclusive your logic, we refus& 
to agree with you unless you agree with us, and if you don't agree with 
UB, then W{'l do not give Bombay the protection which they so sorely need". 
1 RRk any fair minded Member of this House, whether on the Government 
-BenohflS o~ on the Opposition Benches. if this oan be characterised as 
giving to the H'ouse an opportunity for the most free expression of opinion. 
Tha.t, ~ submit, is a question upon whiQh I would ijke to have a reply 
from the Honourable the Commerce Member. 
Now, Sir, there is another point and B very important one, dealing as 

it does. wit~ this constitutiQnaJ issue. It has been said by the Honourable 
the C0'!lmerce Member-and I would ~i e the House hi!l exact words AS 

repcried 80 tJiat tllere should be no chance of any misunderatandiDg---
"that would mean, (Sir ~ J e ,Rainy C01It111I1i7l, 8/%itl) , that it might be contended 

that Government should, in ,this. matter, .&Qide by the. majority vote of thi. HOUte," 

Now comes the considered· reply of the GoY8l'IlmeJ1t: 
• ... hat would· mean; (Sir GeOfYlC Rain'll cMit.nuifl,· ,aid) ,Ulat it !night beeOntended 

in 6 .very Wi. part. of· the tlacal aphm. t.· '\ -, .... .. 
.2 
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The Honour.able Sir CleGJiIe ltably: May I interrupt the Honourable 
.Member for Q minute? I oan give him the exact words, which were: 

"That would mean nothing leas than the abnegation of its function by Government 
in It very large part of the financial aphere." 

Sir Karl SiDlh Gour: Now, mark the implication of those words that, 
. 'If we were to a.bide by your decision, . we shall be abdicating our 
function .  • ." 

The Honourable SlrGeoqe BalDy: I said ,. abnega.tion". 

Sir Had Smp Gour: "  .  .  . '. we sha.ll be abnegating our uno~ion in a 
Jarge ·sphere of financial responsibility". Sir, that is begging the whole 
question. What is their function? 'fhey are ascribing to themselves a 
function which is against the report of the Joint Parliamentary C~ ittee. 

He hus himself, in the previous parllgraph, pointed out that, So far liS this 
question of fiscal uutonomy is coneemed, the function is the function which 
the Government share with the Members of this Legislature. Where is 
the abnegation of function? They ascribe to themselves a power and a 
privilege which, IiOOOrding to the interpretation on the convention by the 
Honourable the Commar.oo Member himself, in the passage to which I have 
referred, he is not entitled to. I submit the function of the Government of 
India is a creature of the statute, These functions are the functions which 
they can only diacbarge with due advertence to the rights I\nd privileges 
and. let me and, obligations. created by the statute. I have already 
pointed out that, so far as fiscal autonomy is concerned, the Government 
of India have got no right whatever to make any decision except with the 
t>greement of the Legislature. My friend, Mr. K. C. Roy, tolls me that 
this is the right in ~ J Bills. I go further. In the matter of other Bills 
governed by the urdinary languRge of the Government of India Act, the 
powers of the executive Government in this country are larger .  .  .  .  . 

Mr. PrtIldent: What are they? 

Sir Karl 8lDgh (Jour: Take for instance, the power of certification. 

Mr. Prllldem: Order, order. The Honourable Member made it quite 
clear yesterday, that when the Legislature and the Government of India 
do not agree, the convention ceases to be operative and they resume their 
powers again. 

Sir Harl SiDgb. Goar: I am just coming to that very point. I thank 
you, Sir, for drawing my attention to it. My friend, Mr. K. C. Roy, inter-
jected a remark and said that, in the ordinary matter of legislation, the 
Government of India have got certain statutory dutieR. That is perfectly 
tnle in regard to ordinary legislation. But in regard to this fiscal 
autonomy, there are the exceptional powers conferred upon .the Indian 
Legislature, and ·these powers could not be made a part of the statute, 
hecause t,he Indian Legislature could not be given the sovereign rights in 
n.ll other matters, and the power of the veto of the CroWD· could Dot be 
·limited. That, of course, you will find in the previous sentence. The 
Honournble the Commerce Member says that, if there is any Agreement 
between the executive and the JJegislature, in that case t.he con'f"ention 
goes by the board. Now, J beg tn ask him this question. Is there any· 
thing in the convention to show tliat the convention is only operative if 
iIond when the Government and the r~e lllature are in agreeme1'l.t, and if 
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they are not, the on en~i n is inoperati ~  o~ cannot implement on 
110 convention a power of glVlng yOU1'Bel£ 110 nght whIch the statute has not 
eiven yOl!. ,Nay more, it would create in the Government of India an 
autocracy uDpreeedented in i.ts previous history. For· while in all other 
matters it is subject ~ the general power of superviSlion, direction and oon-
trol of tbe Secretary of State, that power is expressiy withdrawn when the 
Government acts on the convention. In this case the power of oontrol 
must be deemed to be transferred to and vested in the Legislature-since 
the Government must be responsible to some constituted authority, and 
the Secretary of State's power being withdrawn the power of the Indian 
Legislature neoessarily comes into play. To that extent the will of the 
Legislature. is paramount and the exeeutive must submit to its decision. 
I therefore submit with due respect to the Honourable the Commerce 
Member that in this respect the ordinary constitution cannot come into 
play because the con.vention must be carried out and there is absolutely 
nothing in the circumstances of the convention, or in the mode and 
manner of its operation, or in the procedure by which it is to be enforced 
which makes it unworkable. Sir, the Joint Parliamentary Committea was 
an expert committee. They adverted to the fact that, in ordinary matters. 
of legislation, the Indian Legislature had a limited authority. Surely, 
the Joint Parliamentary Committee must have seen, with half an eye, 
that there WBB a p08!ibility of a deadlock between the Legislature and the 
E:meutive if the Legislature took one i~w and the Executive another. 
But haw they acberted to it? They have. They have adverted to it in 
that pregnant phrase in which they have said that we charge the Govern-
ment of India to recognise and to treat the Indian Legislature as 8 Parlia-
ment a~d themselves as belonging to a Dominion Parliament, and give 
~he Legislature the fullest opportunity to decide as to how and when and 
In what manner the convention is to be enforced. Otherwise, there was 
no necessity to use this very emphatic phrase, namely, that they should 
have the snme opportunity to consider her interest as Great Britain. 
Australia and the rest. . 

Dlwan Chaman Lall (West Punjab: Non-Muhammadan): How is the 
agreement to be found between the Legislature and the Executive? 

Sir Ba.rf. Singh O:our: By mutual discussion. 

Diwan Ohama.n Lall: By a vote of this House? 

SIr Ba.ri Singh Gour: By consulting you Rnd me or by persuasion by 
you and me. But they have put themselves out of com: they have taken 
a false step. They are trying to show you, Mr. Chaman Lall, and you, 
Bir, that the w  •  •  •  • . 

~. Pre8lden': Both are not in the Chair. 

Sir Ha.rf. Singh Gaur: I haTe been tryiDg to Ihow. yea, ar. ... .. 
position of the Government has become intolerable by the action they have 
taken of deciding a thing before placing it before this House. The posi. 
tion therefore is the very reverse of what was contemplated by the Joint 
Parliamentary Committee. But let me not digress. Another point which 
I wish to emphasise is this. Flowing from the language of the Joint 
Parliamentary Committee that we are to· constitute OU1'8elves 8S a Legisla-
ture of Great Britain, Australia and the other self.go"feming COIOllIe&, it 
follows, as the Honourable Pandit Madan Mohan Mala"fiya has pointed out, 
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from Lord Crewe's Report, that if you are to give this House, within, the 
HmitEid scope of deciding her own fiscal policy, the same rights and privi-
leges as belong to a self·governing Dominion, then official and nominated 
vote has no place. Have you got any official and nominated Members, of 
Parliament in England or in Australia or in Canada? 

JIr ••• A. JiDDah (Bombay City: Muhammadan Urban): Of course 
not. 

Sir Hart Smgh Gour: You ha ~ not. Very well, Sir. If therefore you 
are to sit here as a DomicioD for ,this limited purpose, then I submit, i~ 

follows, as B matter of logioal necessity, that nominated and official Mem-
bers should Dot have any vote. (Interruption by Mr. K.. C. Roy.) My 
friend Mr. K. C. Roy has asked me whether a taxation Bill goes before 
the House of Lords. 

Dr. A.Suhrawardy (Burdwan and Presidency Divisions: Muhammadan 
Rural): He is a. nominated Member. 

Sir Barl SiDIh Goal: That was a question which I had the misfortune 
to raise in the first Assembly when the then Finance.Member wanted. his 
Finance BID to go before the Joint Committee of the two Houses. We 
then raised a point and that point succeeded, namely I that so far as fiecal' 
matters are concerned, they are the primary conoern of this House. I 
beg therefore to submit that, if you really work the constitution, even the 
occupants of the Treasury Benches must work the convention in the 
liberal spirit in which it was intended to come into operation. That being 
the position, I ask the Honourable occupants of the Treasury Benches to 
reconsider the position. ' 

The Honourable Pandit Madan Mohan Malaviya has suggested a line 
of action, namely, that all the amendments in the Bill be referred to the 
Select Committee. 

JIr; Prtlldent: After the consideration stage is over. 

Sir . Barl Smp Gour: With the consent of the Honourable Member 
I have not the slightest doubt that that difficulty can be circum'fented. 

]lr. ]I. A. Jbmah: We can do this also under the convention, I sup· 
pose, as interpreted by Sir HariSingh. 

Sir B&r1 SlDth Gour: Yes, we can, set up a committee of the whole 
House, as.is done in the House of Commons. We are to work as the 
DomInion Parliaments work in the matter of this n t n~i n. That I 
submit, is a plain reading of· what ~he Joint Parliamentary Oommittee 
have laid down in words which have been reRd by the Honourable the 
~I ~rne ~rI er. and:myfriend Pimdit'Madan Mohn Mldaviya. 

~ow, . Sir, that is all that I have to say with reference to the consti-
tutIOnal IBBue. May I say also a few words on the merits of t.l;1is particular 
Bill? 

lIr. PrutdlDt: I wish the disoulsion to be confined to the constitutional 
issue. 

SIr Ibrl 81qh Gaur: h~n, this is all I have to say on the consti-
tutional i«sue. . 
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1Ir. )I. A. J1nDah: Is there any point of order, Sir. that you are con· 
1>idering? I ha.ve not quite followed the debate so far. Is there any 
specific point of order which you wish. to consider? 

Kr. Prtli4ent: The Honourable Pandit has put several questions. 
Will the Honourable, Pandit kindly pass them on to me? 

Pandlt JIa4an lIohlD )lalaviya: I requested the President to be pleased 
to help the Assembly by rulings on three questions: '  , 

(lr Whether the interpretation put by the Honourable ,E'ir George Rainy 
<>n the convention is correct and consistent; with the reoent declaration of 
the Secretary of State; 

(2) Whetber the attitude taken up by the Government that they have 
not an open mind  in regard to my amendment, and if that or any other 
amendment is acoepted by the House, they will not further proceed with 
-the Bill is -consistent with the fiscal autonomy convention; 

(3) Whether the official and nominated Members are entitled to record 
their votes ona division on this Bill. 

Ill . .Arthur lIpore (Bengal: European): Sir, I wish to speak:. 

1Ir. President: Is the Honourable Member going to speak on the con-
:stitutional question'? 

Ill . .Arthur lloore: Yes, Sir. 

Sir Ilari 8iDgh Gour: I have got only one point to submit; that is that 
the powers of the Chair to decide matters of constitutional issues and 
matters of rights and privileges of this House were settled in the first 
Assembly in connection with the Supreme Court Bill, with the consent of 
the then Law Member, and that question  came up again in the third 
Assembly, and it was then deoided that it was within the privilege nnd 
power of the Chair to decide these questions. That is all I have to say 
-on the powers of the Chair. 

IIr. Arthur lloore: Sir, the Honourable Member, Sir Hari Singh Gour, 
with ve'ry great ingenuity brought an acousation of begging the question. 
I thIrik that wil.h even greater ingenuity, he himself begged the question 
at the outset, because he started with the bBBic assumption that the Joint 
Parliamentary Committee laid it down that it was the business of GOVern· 
ment to agree with the House. ' 

Sir Hart Singh Gour: I never said anything of the kind. 

Ill. ,Arthur )loore: I have not got the Honourable Members words 
before me, but I am sure I am within the recollection of the Bouse when 
I say that the whole of the first part of the argument was based entirely 
-on the assumption that the Joint Parliamentary Committee laid it down 
that it was the duty of Government to agree with the House. But, Sir, 
as' I understand it,' the Joint Parliamentary Committee laid down that the 
fiscal autonomy convention comes into operation if and when the Govern-
ment and the House find the ~l e  in agreement. 

The ,Honourable, Pandit, ,during certain passages in his speech, spoke 
'With great eloquence and evidently under the streas of deep emotion, and 
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I do not think that any of us who heard him can have doubted his com-
plete conviction that he was speaking in a righteous cause. In view of 
what you say, Sir, I shall confine myself purely to the oonstitutional point. 
I would like to have taken up his argument, so largely based on the figure-
of 21 crores, which I do not think can be sustained, but I will drop that 
point and deal .  .  .  .  . 

Sir OowuJi Jeb.&q1r (Bombay City: Non·Muhammadan Urban): On 
a point of order, Sir. Do Honourable Members exhaust their right of 
speaking by addressing the House on this point of order? 

Irr. PrelideDt: No. 

Mr. .Arthur Moore: So, I shall stick to the point of order. 

The Honourable Sir BrojeDdra Kitter (Law Member): What is the 
poin t of order? 

Mr. PresideDt: The Honourable Member has not heard? 

The Honourable Sir Brofendra Kitter: I do not understand that there 
was any point of order which the Chair has got to decide. 

lIr. PresideDt: You may take the point that the points raised are not 
points of order. 

The Honourable Sit BroJeDdl'a. )litter: I fail to understand what is the 
point of order. 'There is a motion before the House, there are two 
amendments, one that of the Leader of the Opposition and the other that 
of Mr. Chetty. These are the two amendments which are before the 
House. What is the point of order on the motion or on those amendments? 

Mr. Preaident: The point of order is this. The Government of India 
have given their interpretation of what the fiscal autonomy convention 
on which they have based this Bill means. The Honourable Pandit has 
put his interpretation, and I am called upon now to say which of the two 
interpretations is correct. That is one. The second point is, on a. 
matter based on the fiscal autonomy convention whether the official and 
nominated Members of this House are entitled to take part in the aivision. 
That is the second point of order. 

The third point of order is. whether the attitude taken up by the Gov-
ernment, namely, that they have not an open mind and that the Assembly 
is hound to take what they give is consistent with the fiscal autonomy 
convention. 

Sir Bart SiDgh Gour: r submit that raises the question of privilege of 
the House. (Hear, hear.) 

Str OoWIIJi lehaDgtr: I understand that the final poi~t of orde! raised 
bv my HonourflbJe friend is that Govenunent have no nght to Withdraw 
the Bill if the Honourable Pandit's amendment is oarried. (Heat', hear.) 
That is the firial point of order. 

Mr ••• S. An., (Bersr Representative): He has not made that point.-
1Ir. ~t  I have already fully explained to the House what the-

questions raised by the Honourable Pandit are. 
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Mr. M. A. 11DDIh: I rise .to a point of order. I want your ruling 
.hot~ r ~  of these three poInts, which have been stated and whioh .. 
contanied lD ~he statement of Pandit Madan Mohan Malanya, are points 
of order, havmg regard to the progress of the Bill. ("Hear, hear" from 
the Government Benches.) 

Mr. Pru14mt: That is a point on which I shall be prepared to hear 
Honourable Members. 

Mr. M. A • .JiDDah: The first point I want vou to consider is whether 
these are points of order. • 

:.r. Prelidmt: I should like to hear Honourable Members on that 
point too. 

Mr. M. A. 1fmI&h: Let Us confine it to one thing at a time. 
Sir Kari SiDIh Dour: Is not a question of privilege of the House a 

point of order? 

Mr. Anbur Moore: Well, Sir, I think I understand your wishes and I 
!;hnll endeavour to comply with them. I heard my Honourable friend the 
Pandit's remarks with regard to this fiscal autonomy convention, and it did 
serm to me that the Honourable Pnndit throughout was making a large 
u!;sl1Inption. He assumed that he was speaking for the majority of the 
H,)ul'e, and he assumed that the Government and the House are not in 
agreement. Now, Sir, that is an issue, I submit, which has yet to be 
settled. 

Mr. E. O. :R8011 (Dacca Division: Non·Muhammadan Rural): What 
ahout the Honourable the Commerce Member's statement? 

Mr. Arthur Moore: The second point is this that he has said 
J'8peatedl)' •  •  •  •  •  • 
Mr. '1". Pr&ku&m (East Godavari and West Godavari cum Kistna: Non-

Muhammadan Rural): Sir, I wish to rise to a point of order. 

lIIr. Prelldent: The point of order is being discussed. Mr. Moore. 

Jlr. Arthur Moore: It is said repeatedly 

Mr. '1". Prakuam: With your permission, I should like to rise to a 
poinl, of order on the statement which my Honourable friend has made. 
He SRyS on the first question raised by Pandit Malaviya, that it is a matter 
yet to be settled by this House. It is not a matter to be settled by the 
House, because the Honourable the Commerce Member has already given 
hill views about it. 
IIr. PreslcleDt: That is not a point of order. 

lIIr. Arthur Moore: I would suggest to the Honourable Members opposite. 
thnt we have nIl listened to their views at very great length. I shall be as 
brief as I can and I should very much like you to allow me to develop my 
argument, And it is this. It is suggested ~hat o ern e~t have come before 
us in an entirely unyielding attitude. Sir, I do not, thmk that that can be 
sustained The Honourable the Finance Member has already told us that 
We shall ~t in ita final atages, be asked to accept the Bill as it stands. 
We have ee~ told thatJ We are not even asked to aocept the proposal outl~ed 
on the 28th Febn18ry by Sir George Schuster. The Government are gOlllff 
to necept Sn amendtDent, and from whom does that amendme!lt come? It 
o(,mes frotn: the OJ'lpoRition. It does not eome from any reactionary or any 
0110 who sits behind them. It comes from one whom we have known as. 
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one of the ablest Members of the Party that PanditMotilal Nehru used to 
lead in this House, and from one whom we are very glad to have still with 
us, though we know that he remains as convinced a Swarajist 6B ever. 

)lr. J'ehaDgtr E. )lunahi (Burma: Non-European): Give him sfree 
('h0ice I 

IIr. Arthur )loore: I give the Honourable Member the credit of assum-
ing that he had Q free choice. I should think it is very umsir to Mr. 
Chetty to suggest that he has not a free choice, and I am sure Mr. Chetty 
would repudiate such a suggestion. But there it is. No one can say that 
Government have not made an effort on this occasion to meet the House 
in the interests of this very fiscal convention. The argument which is 
hrought to rebut that is that the House has not a free choice, because Gov-
ernment have said that this is as far as they will go, and that theywiII not 
i\('ccpt any further amendment. 

Kr. II. A. J'iDDah: Sir, I again most respectfully rise if you will permit 
me. I understood that, on my point of order whether the pointR stated by 
Pflndit Malaviya were points of order or not,  your ruling was that you want 
to hear our views on that also. 

IIr. President: Yes, on that also. That is what I said. 
)lr. )I. A .• TiDD&h: Quite so. Now, may I most respectfully submit that 

that is n question which ought to be disposed of first, i.e., whether 
there is a point of order or not. I would like to point out to you 

nhl!) the Standing Order, that generally it is for the President to decide a 
!,oint of order. It is open to you, if you have any doubt, to consult one or 
two of the leading Members of the Assembly, or the old Members of the 
Assembly, who may ha ~ some experience, to guide you. But· otherwise,· 
llIay I point out, the Standing Order says this: 

"The President shall decide all point. of order which may arise, and his decision 
shall be finltl. Any Member may at any time IlUbmit a point of order for the decision 
of the Prewident, but in doing so shall confine himself to statinJ the point." 

Now, Sir, if you are going to allow this general discussion of all these 
matters on this point of order of mine, namely, whether the points raised by 
Pandit Malaviya are points of order or not within the mcaning of the Stand-
ing Order, my submission is this. You will first of all have to decide 
whether they are really points of order. If you still want to consult certain 
Honourable Members, of course, it is within your power to do so. 
1Ir. A.rUlur )loore: On a point of order, may I Qsk whether the point of 

order raised by Mr. Jinnah is a point of order? (Laughter.) 

Kr. II. A. J'lnn&h: Certainly it is. 

1Ir. T. Prakallm: May I know whether there is any rule 
Kr. Pres14ent: Order, order. I do not wish to hear several Honourable 

Members on the points of order raised by Pandit Malaviya Bnd the point of 
orde)' raised by Mr. Jinnah 8S to whether the points of order raised by 
Pandit Malaviya are points of order or not. I shall confine myself to two 
or three Honourable Members and Government if they choose to participate 
in the discussion. But I am not going to separate the two. The discussion 
will be on the question whether the points of order raised by Pandit 
M'alaviya are really points of order or not, Bod if they are points of order, 
wh .. t the views of the Honourable Members are. 
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PancUt lIadan lIohan Malaviy.: May I just supplement your statement 
by one remark? 

IIr. President: Order, oroer. 
PancUt lIadan lIohan Jlalaviy.: I should like to explain 

Mr. President (to Mr. Arthur Moore): I hope the Honourable Member 
will be brief. He will have another opportunity of speaking on the merits. 

Mr. Arthur lloore: Sir, I do not think I need go into the question of 
merits now, though I submit that my argument  with regard to the fisc!}.l 
convention is germane to the Bill itself. And I should like, with your per-
mission, to deal with the question of Lancashire because that seems to be 
largely the basis of the argument! about the fiscal convention,and whether 
the Rouse has a free choioe or not. I would call my Honourable friend 
Pandit Malaviya's nt,tcntion to a sentence from the Report of the Joint 
I'al'lillmentll.ry Committee, which he himself read out, and to which he 
Iltt:lched considerably less importance than I do. The Committee say that 
the convention exists "in the interests of India. as an integral part of the 
British Empire". That, Sir, is the point. If we are discussing the merits, 
I think I can say to the Honourable Pandit Malaviya that the figure of 2! 
('r0reS which is so freely talked about is entirely illusory; a.nd that n a hir~ 

will actually be extremely hard hit by this Budget. 

IIr. II. A.. oTinnah: It ~i ee  to me that the Honourable Member is 
determined to speak on the merits of the Bill. 

Mr. President: i hope the Honourable Member will confine himself to 
t.he points of order. 

Kr. oTehangir 1[. Munshi: And also tell us which point of order he is 
particularly dealing with. 

IIr . .Arthur lloore: Mr. Jinnah has raised so many points of oroer that 
all our hflads are slightly in a whirl. 

Dr. A.. Suhrawardy: That is a point of disoroer. (Laughter.) 

Mr. II . .4.. oTinnah: I have been upheld by your ruling, Sir. The Honour-
able Member is going beyond the point of order. 

Mr . .Arthur lloore: I was submitting that it is the question of the fiscal 
r.onv£lOtion which is now under discussion and not merely the point of oroer 
of ::\1r. Jinnah. The President has clearly ruled that both are to be discussed 
together; and Pandit Malaviya made it perfectly clear that he based his 
argument with regard to this fiscal convention largely on the question that 
the House was being asked to do something not in the interests of India but 
in the interests of Lancashire. 

Mr. President: The point, jf jt is a point of order, is whether' the inter-
pretation put by Government on the fiscal autonomy ConVeJ)tiOD is correct or 
not . 

. IIr . .rebangir 1[. IIUDIhi: May I suggest, Sir, that the point of order be 
written out and handed over to Mr. Moore? (Laughter.) 

Mr. Arthur Moore: That, Sir, is the first of Pandit Malaviya's three 
points. But Pandit Malaviya went much beyond. that in the other two 
points which he raised. He also asked, Sir, whether nominated and Gov-
emInent. Members should vote, and I would submit, Sir, that any ruling to 
say that they should not vote would be to wash out the importance not 
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onlv of the Simon Commission and the Hound Table Conference and the 
Go\'ernment, of India Act, which will probably be passed next year, 
(Laughter and .pplause.) and would give Dominion Status by a .side wind 
in the next five minutes. That is the second point. I would like to re-
fr'-'Rh my memory BS to what is the third point. 

Diwan Ohaman LaIl: Here, there are the three points. 

(The Honourable Member passed on a slip to Mr. Arthur Moore.) 
(LIlughter. ) 

:itr ... taar MooN: I find that I have completely disposed of the Pandit's 
ether points about the Government having an open mind, because I have 
sbown t.hat the Government, in not asking the House to accept their original 
proposal, have done something to meet the House. But at the sarne time, 
1 should like to say that I am very largely in agreement with Honourable 
Members opposite as to the way in which this is to be done. (Hear, hear.) 
I do think that a very unfortunate precedent has been established of con-
ducting these negotiations outside the House, (Hear, hear.) and that thO' 
Government would have found itself in a very much stronger position if it 
hila uccepted Mr. Chetty's amendment on the Boor of this House instead 
of telling us their decision before it had been discuRsed. 

ft_ Honourable Sir Brol_D4ra K1tter: I think Mr. Jinnah's point of 
order is perfeotly sound. What the Leader of the _Opposition calls & 
point of order is really not a point of order. What is a point of order? 
'When a Member is saying something or bringing in a motion which is not 
in order, you can stop him. What are you expected to stop now? Axe 
you expected to stop the discussion on the motion whioh is before the 
HDuse? No, because you cannot do it under the rules; you cannot stop 
discussion. You cannot prevent discussion, nor can you refuse to put thO' 
question. 

1Ir. Pr8li481lt: Under which rule? 

The BoDourable Sir Broleudra Kitter: Rule 17A. You cannot refuse 
to put the question. 'rhat being so, Sir, my submission is that none of 
these points can possibly be points of order. Now let us see. The first 
is, is the Honourable the Commerce Member's interprebation of the con-
vention correct? Supposing it is not correct, what then? What follows? 
!Supposing it is correct, what follows? In either event, you are bound to 
put the question before the HOUle, the question which is being debated. 
'l'herefore, how can it be a point of order? Your decision one way or the 
()ther cannot stop the debate, nor can it stop putting the question before 
the Rouse. 

Dlwan Oham.an La11: Is the Honourable Member referring to rulO' 
cr7A? 

The Honourable Sir Brojendra Kitter: Yes. Then the second point. is 
about the attitude of the Government. Supposing the attitude of the 
Government is wrong. What then? What follows? The debate will not 
stop on that account. Supposing the attitude of th~ o e~ent is right, 
the debate will go on equally well. Then, how can It be a pomt of order? 
Assuming you, Sir, come to the conclusion that the point of order of the 
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~ I~r oi ~he ppo li~ion is good, wh/lot is o11.t of order? 1$ the Bill out of 
order? Objection o~~ "'0 .ha.v,e beffl1 taken QJl the Ul,troductioD of the Bill 
that the Bill has not been properly brought' before the House. ' 

lIr.ftealdtDt: -May I point out to the ;HonourableMember that the 
Honourable Pandit's point is that the Honourable the Commerce Member's 
statement, that the Government have made up their ,minds and they are 
not going to accept any other amendment except that of Mr. Chetty, is 
illconsistent with the fiscal autonomy convention on which this measure 
,is based, and therefore he wants my ruling whether this attitude is right, 
f\lld if that is not the right attitude, how it affects the whole question. 

The Honourable Sir Broj8Ddra Jlitw: I have followed what you have 
been pleased to explain. My difficulty is sWI not overcome. Assuming 
the attitude whioh the Honourable the Commerce Member took up is most 
reprebensible-I am not discussing the merits of the attitud~ ut assum-
ing that it is most reprehensible, what follows? Can you refuse on that 
basis to put the question on the motion before the House? 

Jlr. President: It has to be considered. 

The .J[onourabM 8dr Brojendra Kltter: I am submitting that, even in 
that case, you cannot prevent the discussion on the motion which is 
hefore the House, nor can you refuse to put the question before the 
J{ouse. ~ 

Kr. President: Under the new rule? 

The BonoUrable Sir Brojendra )(ltter: Under the new rule 17A. That 
being so, it is irrelevant, the whole of this point. 

lIr. President: If that rule is ultra virell t 

The BtmoaRble Sir BroJendra Kltter: If you hold that that rule is not 
binding, that is another matter. But that point of order has not been 
raised yet. (Applause.) 

Then as regards the third point, as to who can vote on the motion 
which is before the House, we have not yet come to that stage. We are 
iltill in the stage of discussion and when the time comes for voting, the 
point may be taken by any Member as to who are entitled to vote. 

Kr. PreBident: The Honourable Member accepts that as a. point of 
order? 

''!'he Boaourable Sir BroJeDdra Kitter: It may be. But at the present 
moment it ill premature. When Government Members are about to vote, 
then any Member can take the point that they are not entitled to go into 
Gny division lobby. I can understand such a point of order; but we have 
noj come to that stage yet, and all I need say now is, if that 'Point of 
order is raised at that time, you will give me an opportunity to speak. 

Kr. Prel1d8Dt: The Honourable Member may make it quite clear 
now. 

'l'he JJonourable . Sir rol D~ Jlltter: Under _ section 68D of the 
Government of India Act the question shan be decided by a majority of. 
'Votes of Members present and no distinction is made between elected and 
nominated Members. 
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Mr. Prtll4.n\: If any Member has got a pecuniary interes1i in the 
subjeot matter of the motion, he is entitled to y*-? '  . 

The Boaourablt Sir BroJtDd.ra _Utr: He is entitled.. Whether he 
ought to vote or not, is for him to consider; but that is not a point . of 
order. 

Mr. Ji. A • .Tinnah: 1 am very loath indeed to take up the position. 
which I wish to take up. But I assure you, Sir, and assure ~ 
House, that any observations that I make are entirely based on one eon· 
sideration and one consideration only, and that is the"1irue and theoorreot 
interpretation of our Standing Orders and the various parts of our oon· 
stitution. I, Sir, attach very great importance to our coming to a correct 
decision on points of this oharaoter, and therefore, please do not oonsider 
that I am taking the view because we have taken up 8 somewhat di eren~ 

position in regard to the Bill to that of the other Honourable Members. 
Now, Sir, in the first instance, what we are now ooncerned with is the-
consideration of this amendment. 

Mr. lIuba,mmta Yamin Khan (United Provinces: Nominated Non-
Official): Has the amendment been formally moved? That was not moved 
formally. 

Ill. II. A • .TtnDah: I thought the Honourable Member who moved the-
amendment spoke for nearly four hours and then finally. 

Ill. Pru14tn\: When? Today? 

1Ir. II. A. J'inDah: N early four hours yesterday and today certainly, 
and finally ended by saying, "1 move my amendment". I do not know 
where the Honourable Member was. Now I do not want to waste the 
time'over that. I am glad he knows now that the amendment has been 
moved. Therefore, Sir, I was saying that the amendment was moved 
and the House is seized of the amendment. Therefore, Sir, .1 must say 
that an amendment has been moved and the House is seized of that 
amendment. Well, now, tElir, the fil1'lt question that is raised is this. Is 
the interpretation put upon the convention . of fiscal autonomy by the-
Government of India, through of coul1'le the Honourable the Commerce 
Member, correct? Now, Sir, is it within your province to decide? That 
is the first question. But I will assume for the moment that it Is 
within your province. Whatever interpretation you may put upon it, will 
it prevent the Government of India from withdrawing this Bill? What· 
ever interpretation you put upon it, we shall be exactly in the slime p08i. 
tiol;l from which we started. Therefore, it seems to me, Sir, that, in the 
first. instance, whatever interpretation you may put upon it, and whatever 
re pe~t it may command,' it cannot be conclusive or decisive; and secondly, 
it will not prevent the Govemment from withdrawing this Bill if they 
are 80 determined. Now, with regard to this sElcond point, there again' 
the question is raised, is the attitude of the G;ovemment. namely, that 
they have announced that they will withdraw the Bill if the amendment 
is cRmed. consistent with the COlTect interpretation of the convention'" 
Well, now suppose you pronounoe ·that their attitude is not correot or con· 
'lIilltetit with the . true' interpretation of the convention; what fonowR then 
tbere? Nothing. Now, Sir, in the 'fil"9t instanoe, I most respectfully Bub· 
mit that neither of tbese two points 8re pointe of order, and. Whatever 
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opinion you may express is not going to be of any' real usc if you admit 
that the Government have power to withdraw this Bill. 

Now, Sir, then comes the third point, namely, whether you oan give a 
ruling and say that any particular Member of this House is not entitled 
to vote because he is an official, or because he is a nominated Member, 
which will be directly in contradiction with the terms of the statute, and 
for that ruling, Sir, I say, with great respect, you may well command res· 
pect, being a ruling coming  from you, but it will not be effective; it will 
be a contradiction of the terms of the statute, and it is not a point of 
order. Therefore my submission is, Sir, that none of these three matters 
raised by my Honourable friend are points of order. I am very sorry to 
say this-I say this, because I want every Member to give his judgment 
fairly Qnd in the interests of the progress of the constitution under whioh 
we are working, and which we wish to build up, because once we go wrong 
in these matters, I do not know where we may be landed. I do not 
think it is desirable to go wrong in these matters, whatever be our feelings 
with regard to the merits of the Bill, and therefore I wish to place before 
yon, with the utmost respect, that these three points are not points of 
order, and I say ..... 

lIr. Pre.ident: Honourable Members will remember that, in the past, 
points of order have been raised whether a partiCUlar Member is entitled 
t() vote or not. 

Kr. lI. A. "lDD&h: With great respect, Sir, 1 say, yes, the point may 
be raised on the ground of interest of a Member. 

JIr. Pruident: It is for the Chair to decide whether it is a point of 
order or not. 

lIr. lI. A. JlDn&h: 1 say, that this point of order raised has only got 
to be stated and rejected. 1£ you are asking my opinion, I give it, takE!' 
for example this. Supposing an Honourable Member here get!! up at the 
stage and says, "I rise to a point of order; the Honourable Sir GeorgE!' 
5lchuster should not be allowed to vote because he is an official", I 
should think, in my opinion, the President should !lay, "Nonsense, I have 
no power", and there is an end of it. You are asking my opinion, and 
therefore 1 am giving my reasons. My reBsons Bre that you cannot decide 
contrary to the tenns of the statute, and say tha.t the official Members 
and 'the norrtihaMd Members are not entitled to vote. Therefore, Sir, 
1 submit that none of these matters are points of order, and if they al'Et 
points of order, I say' really tliat they ought to be rejected, on the-
merits at once and the progress of the Bill should not be delayed. 

Xr. Jr. S • .A.neyl: Sir, there are two questions raised for your consi-
deration.The first is whether the points raised by the Leader of the 
Opposition are poi1.\ts 9f order .or not, and. the second. question is whether 
the interpret,Btion put upon the convention by the Honourable Sir George 
Rainy is correct, and 8]SO consistent with t,he pronouncement made by 
the Secretary of State· Besides these two points, there is the third point 
arising out of the. second. "is." whether, . in view of the con"ention. the 
oflicinl nnd nominated Uemb.ers flhl\ll be entitled to :vote when' the HOUf'le 
will hnve to divide. T Willi con'l!iderahly Rurprised at the spep,ch which thp 
on~ t lhle the Law MeD\ber bRS made. He has tried to make an attempt 
to define what a point of order should he, and if I have understood him 
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aright, what I gathered from hi6 speeoh was this, that in his oplDlon a. 
point of order should be a point of such a nature that a ruling thereon 
by the Chair would either interfere with ~he normal work of this House 
or wIth the debate all a particular motion under discussion. Such a point 
alone can be a point of order; no point which does not satisfy this test 
cun be a point of order. 'I'hat is the definition which he tried to lay down 
in his speech, and on the basis of that definition, he made an attempt to 
. show that none of the three points are of such a nature that they can be 
considet'ed points of order. He conceded, however, that the last point, 
namely, that otlicial und nominated Members should vote or not, is a point 
of order, but according to him it was premature to raise the point at 
thts stage, and the proper time to raise it, he thinks, is when the motion 
is going to be votcd. 

In the first place, Sir, I decline to accept that even us lUI-approximately 
correct definition of a point of order. The Honourable the Law Member 
must be aware that there are various kinds of points of order, and that 
it is not necessary, in the case of everyone of them, that 1\ ruling on it 
would nec6lSSurily interfere with the working of the House or with the 
debate .on any particular motion under discussion before the House. .Say, 
for example, /lIly Honourable gentleman, in the course of his speech, used 
any particular word, and some othel" Honourable Member got up and 
said that a particular term used was an unparliamentary one, may I ask 
the Honourable Member whether such a point will in any way interfere 
with or prevent the debRte? A point of order must raise a question which 
nobody except yourself alone, in your capA-city fis the custodian of. the 
constitution, can decide. The rea] definition of a point of order Rlways is 
that it raises a-question relating to the procedure, propriety or privilege 
of the House on which the Chair alone cnn pronoun~ an opinion on 8 
proper· i~~erpreta.tion of the constitution or custom or convention of the 
House, and CIln call the Honourable Member or group of Members to 
order. 'fhere can be no othp,l' test of 8 point of order . 

. Secondly, the question is whether the points raised by my Leader can 
be points of order at all. My Honourable friend, Mr. Jinnah, has suggested 
that these cannot be pointiS of order at nU, in view of the fact you, Sir. 
are bound by the constitution, and your ruling will have to be given in 
terms of the provisions of the Govemment of India Act and the statute. 
One thing, which he seems not to have taken note of, is t.his, that it has 
been admitted by . all that there is a convention with regard to nscal 
Butonomy. ThAt hRR been established Rnd r~eo ni ed for over ten :veal'S. 
What is the exact nature and scope of that convention mnv be a point of 
some difference of -opinion. but a eonvention which h/llS bem estahlished 
and recognised for over t,en years, becomes R part nnd pnrc,..l of the COD-
Rtitution RR JXlllch nR the GovemmE'nt of India Act itself. It ill as mucn 
a part of the constitution 8S the Act BDd toe rules framed thereunder, 
having the force of an Act, and therefore any question, with regard 1;0 
that convention -or the interpretation of its precise nature and Rcope, is 
A proper question for you to interpret and not for anybody eIRe. TJ,prefore, 
I submit, Air, that the two questions whioh have been raised by my Honour-
able Leader, toe I.eader of the Opposition, being related to that convention 
of fiscal nutonomy and requiring, 8S they do, 8 correct interpretlltion of 
the eonvent,ion. Are proper· points. of. order. on which you alone, Sir, cnn 
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i ~ 1.1 decillion. That disposes of the preliminary objection whiab my 
lionourable fricnd, Mr· Jinnah, has rwsed. It may be u. very bad point, 
a wholely untenable point; it may be that there aro not very sound reasons 
uehind it; but these facts do not take the question out of the category 
of points of order. These consideratiolls seum Lo have been entirely over-
looked uy my Honourable friend, Mr. Jmnah, and therefore he has raised 
t~e question whether these questions are points of order or not. 

Sir Cowaaji J'ehangir: May I inquire,Sir, whether you can enforce 
your ,ruling givull on those points of order? 

Mr. President: 'rhe ~hair has got. all tho l)Owers to enforce its ruling. 

IIIr. JI. S. Alley: Now, Sir, with regard to the convention, the most 
crucial point in that convention on which Illy Honourable friend, the Com-
merce Member, has solely relied is the reference to the fact of agreement 
lllentioned in the Hoport of the Joint l'arliarnentary Committee. This 
fiscal autonomy collvention, whatever it is, hus got a real meaning oniy 
if there is u.greement between the Government of India and the Legislature. 

I, That is 1\ vcry cl'ucitll fact in regard to ihis question. Now, !:lir, everybody 
knows thl1t an agreement. is 0. bilateral transaction and not a unilateral 
olle. An agrtlement requires two things; there JUust be two separate 
entit,iefl. Ho there mut>t be one p~rt  called the Government of India and 
"notlier party called the Legisla.ture entirt11y separate and different from 
the Government of India. It is only with regard to this fiscal. autonomy 
that this question of Ilgreement comes into prominence and has got some 
importance. In othCl' matters the question of agreement never arises at 
all. So whut. the position of the Government Members in this House 
is with regard to other matters is not in any wa.y a factor which ought to 
wLigh with us in finding out their proper position so far as .fiseal Butonomy 
il:! concerned. Now the Government of India ordinarily Me a body con-
sisting of His 1<Jxccllcncy the Governor General and his Executive 
Councillol'l!!, but they are herp in t.his House also with their own rep~ 
sentl1tivcs llumbering in all ~ . Those 25 persons do not represent any 
other interests I1xcOpt what lire known as those of" the corpora.tion called 
the Government of Inditt. 'l'hose who have' studitld the constitution know 
that the 25 nominated officiul Members, who are here in this House, only 
rOprl'Slmt the Government of India. Now, if the Government of India 
come to this House for the suke of ascertaining what is the view of this 
Legislature on a fiscal monsuro, then that Government of India must know 
thut t,hey, liS n Lody. ore 1\ sepnrnte hody from the I,cgisJnture, whose 
free consent and opinion they want to know or find out. If they merge 
themselves in this body at all, then the distinct existence of the two 
entities, without which the bilateral transaction cannob be imagined, is 
altogether obliterated. Therefore, they and those official Back Benchen, 
whom they have brought to this House to represent, themselves, are only 
one party whose duty is simply to a.soerlain the view of the Legisla.ture. 
'l'hat is precisely what was conveyed by the language of the Crewe Report, 
a passage from which was read out by the Honourable the Leader of the 
House. 'rhe non·official majority in the House is therefore the only factor 
which ought to weigh at the time of division in regard to any fiscal measure 
governed by the fiscal autonomy convention. It may also be argued in 
terms of the language in the Joint Parliamentary Committee's Report that 

r. 
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the interests of the manufaeturors and the consumors and not of the 
exploiters whom the Government of India in this csse undoubtedly repre-
sent have to be muinly looked to in rogard to fiscal matters, and a decision 
has to be taken by tws House only on that basis. Now, I can understand 
that there are non-official nominated Members in the House,-and I shall 
concede even to- these nominated Members,-that they are supposed to 
represent certain minorities and other interests which are non-franchised 
under the existing state of our oon1:ltitution in the oounbry. But under the 
constitution the otlicial block represents none but the Government of India, 
and if the Government of India want to concede that fiscal autonomy 
convention is a }X·uIity, then, in order to carry it out honestly and faithfully, 
the only equitable position which they can tt.\ke is, that they cannot 
Ilnd ought not to take any Jlllrt in voting so far as the decision of the fiscal 
quostion in thill House is concerned, as they are here only for the sake of 
allcertaining the view of the Legisluture which is the other party to 
the agrooment. It is of COU1'8e opon to them to agree or not to agree with 
the view of the Lcgitilature. '1'hoy way afterwurds take nny stand they 
liko, but in ordtlr to ascllrtain the opinion of this Housl:l ~nd to· find out 
Whether they can agree with it or not, they can only take the attitude of 
neutrality and nothing olso. 

I:)ir, if this fisenl autonumy is f\ reulity, and jf this convention is a pa.rt 
of the constitution, it is your right to enforce, without fear or favour, the 
tenus of that convention in such 11 wily aH to give this HOU8ll R. fair ohance 
of expressing its free flnd unfettered opinion, and then the Government of 
India can decide whether they will IlgrOe with that opinion or not. In 
I!bort, tile fiscal autonomy convent,ion, to he Q reality, necessarily implies 
R convention of neutrality of official Members at the time of division. 
For these rensons, SiT, I maintain that it will be open to you to decide 
the last point rnised by t,hc LeRder of the Opposition, if you think that my 
interpretation tR a correct onc, 'Viz., whether the official Members are 
-entitled to recora their votes on the question or not, when you will be 
plcHfled to put the question und flsk tho HOllse to divide. This is the 
view, Sir, I submit for your conAiderBtion in all humility. 

Xr. X. E. Acharya (&mth Arcot cum Chingleptlt: Non-Muhamu18dau 
Rural): Sir, 1 should like to any something ....• 

K:r. President: I think we have heard enough on the point. 
'rhe Assembly then adjourned till Eleven of the Clock on Monday, the 

31st March, 1980. 
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